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Mr. Speaker: The question is:
“That leave be granted to
introduce a Bill further to amend
the State Financial Corporations
Act, 1951.”
The motion was adopted.

Shri A. C. Guha: 1 introduce* the
Bill.

STATES REORGANISATION
BILL—contd.

Mr. Speaker: The House will now
proceed with the further considera-
tion of the following motion moved
by Pandit G, B. Pant on 26th July,
1956:

“That the Bill to provide for
the reorganisation of the States
of India and for matters connect-
ed therewith, as reported by the
Joint Committee, be taken into
consideration.”

Shri Kamath: (Hoshangabad): May
I make an earnest request before the
House proceeds with the debate? You
arc well aware that the debate has
evoked much interest both inside as
well as outside the House. Many hon.
Members are still anxious to speak
on this Bill. I would, therefore,
request you to extend the time for
discussion till tomorrow—I mean the
general discussion and, pari passu, I
would request you to increase the
total time allotted for this Bill, with
exercisc of your discretionary powers
to increase the time from 45 to 55
hours or round about that.

Secondly, you are aware that the
observance of the punya tithi of
Lokamanyva Tilak falls on Wedries-
dav—he day after tomorrow. Many
of us are anxious to take part in this
in our constituencies and other parts
of the country. I would, therefore,
earnestly request yvou to take up the
second reading of this Bill. say, on
Friday or Monday—not before Friday
in any case, so that we may be here

to participate in the voting on the
various clauses. That may also give
sometime for Members to have talks
outside the House on certain contro-
versial clauses, such as Bombay.
These two days, in the meantime,
Wednesday and Thursday, may be
utilised for the River Boards Bill. etc.

Shri Tulsidas (Mehsana West): [
support what Shri Kamath has said
that the time for the first reading
may be extended by one day more
in order that the hon. Members who
may like to speak may have enough
time. :

Mr. Specaker: Let us consider. Let
us see how the' progress is and then
come to this matter again. So far as
adjourning of the other stage or tak-
ing up the other stage at a later date
is concerned. the hon. Minister of
Parliamentary Affairs is also hearing
him. He may have a talk with him
and if they come to an agreement. I
have no objection.

Dr. Lanka Sundaram (Visakhapat-
nam): There will be a large measure
of agreement. (Interruptions.)

Mr. Speaker: There is no question
of my agreeing. I am here from
11 am. till 6 p.M.
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*Introduced with the

recom mendation of the President.
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Mr. Speaker: Shri C. D. Deshmukh.
Shri C. D. Deshmukh (Kolaba):
How much time have I got, Sir?
Mr. Speaker: Up to 30 minutes.
The maximum is 30 minutes.
Shri C. D. Deshmukh: Thank you.

Mr. Speaker: The hon. Member
may come to one of the front benches.

Shri C. D. Deshmukh: I am all
right; I know my place.

Mr. Speaker: The reporters may
not be able to hear.

"/ Shri C. D. Deshmukh: For the
benefit of the reporters. I shall come
to the front.

Sir, how true is the old maxim
which runs as follows:

N sfwaes = Teaes 7@ sar = 3900

I find that quite a number of people
have been upset by the plain-speak-
ing in which I indulged the other
day for reasons out of my control.
One Member went to the length of
raking up my past although I left the
Civil Service about 15 vears ago. Sir.
that Member has an open mouth on
three subjects and a closed mind on
the rest. Therefore, 1 do not think
that the House will take much notice
of what he has said. I look back on
my past and find nothing for which I
need reproach myself.

L J

In regard to the subject of today's
discussion, 1 wish to make the follow-
ing points and if time permits, 1 shall
try and develop them. First, I
ascribed no animus personally to the
Prime Minister. It has not even been
mentioned in the relevant sentence of
my statement. If you will permit
me, I shall read it again:

“That the ruling party should
have thought in fit to order an
enquiry into the Hoshiarpur lathi
charge, when they resolutely
refused to order an enquiry into
the Bombay firing, to my mind,
shows an animus against Maha-
rashtra with which I refuse to
associate myself™.

You will find that here there is no
personal reference to the Prime Min-
ister and indeed when the Congress
party decided to order an enquiry
into the Hoshiarpur affair, the Prime
Minister was away from the country.
In a sense, it was an appeal to him to
reconsider this matter in the light of
the decision in regard to the Hoshiar-
pur lathi charge. But I must add that
I believe there is some evidence of
anignus against Maharashtra among
imﬁrta.nt personages in the Congress
party. and that is a matter to which
I had drawn the Prime Minister's
attention some weeks ago. I also
understand that some proof. which
can only be apparent until enquiries
arec made. has been handed over to
him. and it is for him to verify if
there is anvthing in those allegations
or not. In any case, 1 cannot sec why
in the light of our past relations any-
body might think that I was interest-
ed in making such a charge against
the Prime Minister. I am well aware
that he is constitutionally incapable
of animus against anybody. But in
the changed circumstances, such mis-
understandings on the part of other
people who are more loyalist than
the King himself are not to be won-
dered at.

“xyat afew owE FY 99 39T @ R g,
TR fFmTm A TR
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Nobody can help these ups and downs
of fortune, but if is a consoling
thought that a few more like me are
here. )

My complaint that the two crucial
decisions regarding Bombay were
taken without prior decision of the
Cabinet—] did not sav, delibera-
tion.—remains unrefuted. The June
srd statement was. [ repeat, in no
sense a Gevernment decision. It was
given out by Shri Jawaharlal Nehru
in the meeting of the All-India Con-
gress Committee and there was no
prior consultation with any Member
of the Cabinet. at least to my krnow-
ledge. and certainly not with me. I
have already said in my statement
that it was not reported afterwards
%o the Cabinet although there were—
1 do not know how manyv—about a
dozen meetings of the Cabinet after
the return of the Prime Minister from
Bombay. The Joint Committee have
been very trustful and magnanimous
in basing some observations on a
statement which they have never
seen. It was onlv the other day, at
my request, that for the first time
we—so to speak—officially saw an
authentic version of what the Prime
Minister has said.

Shri A. M. Thomas (Ernakulam):
That statement was placed before the
Joint Committee too.

Shri K. D. Misra (Bhlandshahr
Distt.): Sir, can matters connected
with the Joint Committee be discuss-
ed here?

Mr. Speaker: Let him finisn. Any
particular difference can be heard
afterwards.

Shri C. D. Deshmukh: One hon.
Member has told me that that state-
ment was placed before the Joint
Committee. If so, I do not under-
stand why tl.e Prime Minister said
that the proceedings of the A.IC.C.
are not meant for circulation.

The Prime Minister and Minister of
Externa] Affairs and Finaoce (Shri
Jawaharlal Nehru): I did not say
that. May I know when I said that?

Shri C. D. Deshmukh: It js my
impression, Sir. When I asked the
question, he said that normally the
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proceedings of the ALC.C. are not
placed before the House. but that if
the hon. Member wanted, he could
have a copy of all of them.

Shri Jawsaharlal Nehru: May I
enlighten the hon. Member? 1 said
that they are not normally placed on
the Table of the House. But they
are given publicity all over the place.
T said that if the hon. Member
wanted it, either it can be placed on
the Table of the House or be sent to
him.

Shri C. D. Deshmukh: The narrow
point was that I thought that the
Joint Con:mittee was in the same
position as the House. 1 do not know
that they had priviieges which were
larger than those of the House. Any-
way. I had that point to make in
regard to that particular decision.

The main point is that the decision
was in no sense a Government deci-
sion. [ should not have made so
much of this. but I think that that
decision places Maharashtra in a
worse position than even if Bombay
had been made into & city  State—
that was the last decision with which
I was associated as a Cabinet Minis-
ter—because, with the status of a
city State. Bombay citv need not have
waited for five vears for deciding
whether it should join Maharashtra
or not. misbehavieur or no mis-
behaviour. Moreover. it could decide
by a simple majority to join Maha-
rashtra in accordance with the law-
ful democratic procedure provided by
the Constitution itself. In the pro-
posed formula. if a Jegal provision
accompanied by Shri  Jawaharlal
Nehru's personal assurance is to be
so called. that is to say, a formula,
then. the exact democratic process is
yet to be determined by executive
order. as I understand it. I do not
think any amendment is coming to
the provisions of the Act. It is not
beyond the bounds of possibility that
the Congress Party may be left to
decide the matter. There is no gua-
rantee of a constitutional procedure
or a guarantee against any unjustifi-
able condition regarding majority,
that is to say, two-thirds, which
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(Shri C. D. Deshmukh]
would be very much worse than the
bare majority which is provided by
the Constitution. What is more, apart
from the constitutional deterioration,
shall we say, i: an effort to meet the
wishes of Maharashtra, during these
five years, tension in the Bombay
city, as has been already pointed out
by several speakers, will continue at
a rising tempo. The moralists and
escapists of 3ombay will open their
money bags and I estimate that one
or two lakhs-of Maharashtrians will
have been compelled by economic
circumstances to leave Bombay. This
is not entirely unfounded. Hon.
Members have given figures of Gov-
ernment employees involved. There
are about 30,000 people who are like-
ly to be affected. 1 have figures
somewhere here. 1 have details of
how many are in the secretariat, and
how many in other offices. It is quite
true that to the extent to which the
Maharashtra Government are permit-
ted to retain offices in Bombay city—
to what extent they will be permit-
ted we do not know—to that extent
this problem will be lightened. I
believe alsp that the Prime Minister
has some idea that. generally, the
people concerned will not suffer espe-
cially those of the districts specially
affected, namely Thana, Kolaba and
Ratnagiri. Although some care could
be taken in regard to government
servants—the majority of government
servants in the Bombay State are

Maharashtrians; service is their
badge—semi-government servants,
corporation and other State

employees, I do not believe that Gov-
ernment has any right or any way of
preventing private non-Maharashtrian
employers from being unsympathetic
to Maharashtrian employees. It is
quite impossible to estimate the num-
ber of people who will be affected
this way. This fact is recognised even
by some ron-Maharashtrian leaders,
and I can privately name to the Prime
Minister a person of great under-
standing wito could throw some light
on this tendency. Therefore, I see
the next few years filled with pros-
pects of deepening economic ruin of

the Mahurashtrians in the Bombay
city. That is bad enough for Bombay
city. 1 think it will be bad for the
new State of Maharashtra. That State
has, in all conscience, a sorry start.
But, this condition will impose on it
a major rehabilitation problem which
it is ill-equipped by its resources or
the quality of its leaders to bear.

If Maharashtta is the principal
successor State to the present Bom-
bay State, I do not see why it should
be deprived of the natural surpluses
of the Bombay city. But all that the
Joint Committee, ironically enough,
has done is to take from those who
have not. I refer to the Industrial
Finance Corporation. An industrially
backward area will have to wait fur-
ther for its industrialisation.

The hon. Home Minister talked of
sweet reasonableness, or,—I forget
the words—the spirit of accommoda-
tion. I find that so far as the Gujerat
leaders are concerned—I repeat, there
is no quarrel between peoples—they
have secured what they exactly set
out to gain 10 years ago: a Maha-
Gujerat and in addition a fine new
port on which crores of rupees have
been spent. The only fly in the oint-
ment is that they had to restore Abu
which rightfully belonged to Rajas-
than. They have successfully persu-
aded the party and the Government
tc -leprive Maharashtra of its natural
jurisdiction over its only major port—
not the port but the port town; the
port has a separate authority we all
know. All the dock labourers are
Maharashtrians,—"ghatis” as they are
contemptuously called by the money-
bags of Bombay. The only merit of
the announcement of 3rd June is and
the provision for review is that it
eliminates all the lumber of sancti-
monious and disingennous argument
about the Bombay city—not taken by
the Government, but by other
people,—serving the  interests of
India as a whole, the key-stone, as
some Member said, of the arch of
national prosperity. This would
certainly please Calcutta and other
big cities, because all these cities are
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esch in their own way serving the
interests of India though they are
being ruled by their territorial
powers, and it has not been necessary
to resort to a surgical operation
separating them from their parent
state so that they may be better able
to serve the interests of the nation.

If one contemplates the possibility
of merger in five years, as my hon.
friend from Ujjain. Shri Radhelal
Vyas, said—God  bless him—one
ceases to worry about this galaxy of
fallacies. Till now, those in charge
of Bombay State thought of Bombay
city as their own, that is to say, as
belonging to Gujeratis, Maharash-
trians and Kannadigas against the rest
of India. Only a few months ago
there were violent protestations that
the Bombay Plan was not bigger
because Bombay was able to raise its
own resources, income-tax and so
on, as if Bombay earned it against
the rest of India. Now, on partition,
the same parties have discovered that
Bombay belongs to the nation. Now,
keeping Bombay separate from Maha-
rashtra violates all principles Gov-
ernment has stood for or professed:
removal of regionil disparities, that
is to say, a good area going with a
bad area, a rich area going with a
poor area—if I may give an example,
Rayalaseema going with coastal areas
of Andhra and so on. Then it dis-
regards the organic nexus and the
give-and-take between a city and its
hinterland. Then it ignores the nrin-
ciple of the succour of the poor
against exploitation by the rich, and
curiously enough the socialist pattern
of society is conspicuously absent
from these discussions. It also identi-
fies Government positively with the
capitalist view of capital formation.
In effect, capital can only be formed
by the savings of the poor and by
labour. The real source of capital
formation is the countryside, the
peasant. The capitalist is only a cun-
ningly contrived conduit for the use
of capital. Therefore, these local
options to cities to separate or to
remain separate from their hinter-
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land are ethically unjustifiable and
economically unsustainable. All cities.
will only be too glad to have such
options for the apparent financial sur-
pluses are there in the cities.

To my mind, this question of local
option has to be considered very care-
fully. There are all kinds of options
which are extant—for instance the
option of the Centre is there to take
over an area which is required for
rightful Central purposes and for no
other purpose. You cannot give an.
option to a tehsil or one district to
be a State. We talk of viable States.
Therefore, one forms some idea of the
extent of area and the size of popula-
tion which will justify statehood..
Therefore, if there are border areas.
or there are small areas, all you ask
them is whether they wish to go this.
side of the border or that side of the
border. That is all the option that
they should have, and as I have point--
ed out, so far as a city is concerned,
no matter what its population is, lt.
cannot be given an option to separate-
from its hinterland, It cannot be
given any option at all. The only
option is that the Central Government
could say whether for legitima‘e
Centrai purposes that City should be
taken over. This does not apply to.
the emergency provisions, and even, I
think, under the Constitution, the-
emergency provision cannot be ap-
plied in parts. You cannot take over
a city. If you want to take over, you
take over the whole State, Other“. ise,
citv and hinterland, town and coumry
must all be one geographically.

There was one hon, Member to
whom geography meant nothing. If it
means nothing to him, then this whole
Bill of territorial reorganisation of
States also means nothing to him, and
I do not see why he is taking part in
these deliberations at all. It is not
Shri Shah, it is Shri Dabhi. To him
geography means nothing.

Shri S. S. More (Sholapur): Shri
Shah advanced the same argument.

Shri C. D. Deshmukh: I do not
know. To him it was not a major
argument at all. He is apparently of’
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the colonial mind. He thinks in the
same terms as Portuga] in respect of
‘Goa to whom also geography means
nothing. They call Goa a province of
Portugal, the metropolitan State, That
-we are violently resisting in the inter-
national world. Why should we ad-
mit it in the nationa) field?

It is clear that the disciplined and
.devoted Maharashtrian leaders are to
‘be treated as in the junior class for
the next five years. The word has
gone round in the serried ranks of
the worshipovers of mammon in Bom-
‘bay that they would surely make a
mess of things in Bombay. This 1s
:not stated openly. These things are
never stated openly. We are fighting
.a phantom here. Through sub-ter-
raneous channels words go round that
if Bombay ever falls into the hands
-of Maharashtrians, they will make a
mess of it, they will decentralise, If
the Congress President uses the word
“decentralise” nobody is alarmed, but
if a distinguished Maharashtrian eco-
nomist uses the word, then the dove-
coats are set fluttering. So, they are
to have—these Maharashtrian Minis-
ters, not the economists—a period of
probation. I fear that because of this
they will be starting on their difficult
task humbled, discredited and dis-
pirited. Unwittingly. although out of
good intention no doubt, they will he
divided by the newfangled machinery
of separatv development boards. It ;s
as if there is some kind of destiny
that they shal] never, never, never get
Bombay City.

They are not allowed to try their
hand at the governance of Bombay
City singly, although they had ruled
it in partnership; but on the partner-
ship of the firm the majority partner
is to be denied the authority to deal
with assets within his geographical
area, his territorial area because the
sagacious minority partner will 1o
longer be there. This seemg to me to
be a kind of historical retribution on
a community which played by no
‘means an insignificant part in the in-
#ependence struggles of the country

during the last 300 years and produced
two outstanding Rulers in modern
times, I do not refer o the Maha-
rashtrian Ministers from- 1937, but to
Sayajirao Gaekwad and Madhavrao
Scindia. The British for a time clas.
sed Marathas as a non-martial race
till] they needed them for Kut and
Keren, Libya and Italy. The Home
Minister has classed them as. non-
sagacious.

The Minister of Home Affairs
(Pandit Pant): I never said thut
word.

Shri C. D. Deshmukh: It is by im-
plication, He said the Marathag have
valour and the Gujaratis have saga-
citv. I do not say the Gujaratis have
no valour. I am not making a joke.
In every area, only certain portions
are martial and in Gujarat, Kathia-
war has a very fine warlike and mar-
tial history. I do not alsp claim that
among Marathas everybody is valo-
rous. It is only certain districts—

‘Satara, the south of my constituency,

Kolaba, where I was born, only those
people. ..

Mr. Speaker: Is it south of his con-
stituency, or the southern portion of
his constituency?

Shri C. D. Deshmukh: The southern
portion of my constituency—and I
was born within six miles of Raigarh.

Therefore, the Home Minister has
by implication classed Maharashtrians
as non-sagacious. 1 can understand
that. Sagacity left Maharashtra when
a certain family of Maharashtra Brah-
mins left Deorukh in Ratnagiri 250
vears ago. Recently only the better
part of valour has been in evidence
among the leaders of Maharashtra, I
mean discretion. But, our Constitu-
tion forbids discrimination and ineffi-
ciency should not be presumed. The
only way the Centre could constitu-
tionally intervene is on proof of ineffi-
ciency, and that togp as an emergency
measure, In other words, I could have
understood an argument that Bombay
City should belong to Maharashtra
now, but in the light of the perfor-
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mance of the Maharashtrian Ministers,
we shall review the matter. 1 can
understand that. That is not discri-
mination of a very serious nature,
although it is a discrimination. Now,
the letter of the Constitution apart,
its spirit is surely against the Centre
annexing territories, as I said, except
for demonstrable Ceritre-interests,
that is to say, the defence of the bor-
ders, the provision of a cipital for the
federation and so on. If ever, God
forbid, this country is in difficulties,
those who have over-persuaded Gov-
ernment to deprive Maharashtra of
Bombay cify will be busy black-
marketeering and profiteering; maybe,
then. Government will think of the
common man in Maharashtra, espe-
cially, as I said, in Satara and South
Kolaba, for more extended help. That
help, I can assure you, will always be
there, no matter how sore their hearts
may be.

Mr Speaker: The hon.
should try to conclude now.

Shri C. D. Deshmukh: I have only
two more points to make, and they
would not take very long,

Member

Some Hon. Members: Let him pro-
ceed.

Shri C. D. Deshmukh: Bidding
Bombay now a sad farewell I turn to
the other victims of politica] expedi-
ency, Belgaum city and some tehsils
of Belgaum. The 70 per cent rule is,
I feel, on mature consideration, wholly
wrong. where an existing bilingual
State is 1o be partitioned. It is ab-
surd to stick to large units for admi-
nistrative convenience, where the
whole country is being reorganised
territorially, and it is our duty ‘o
reduce the discomfort of the people
to the minlmum; and undoubtedly,
these territorfal organisations cause
inconvenience and discomfort. There-
fore, the villages should be taken as
units, and I fully support the recom-
mendation that this matter should be
left to be decided in the light of gene-
ral principles to be enunciated here
by a properly constituted boundary
commission.

Reference has been made to the
minority safeguards. In some cases,
they are inapplicable. In these five
lakhs of people, they do not form 15
per cent of the population, and there-
fore, those safeguards will not apply
to them, In any case, fear has been
expressed, which I Jlare that they
might easily prove to be illusory, un-
less they are embodied in the statute.
Now, 1 wish to add—and here, I ven-
ture to speak on ‘behalf of the Maha-
rashtrian leaders, because they told
me—that the Maharashtrian leaders
will accept ‘uniformally’ such an ar-
rangement; in other words, they will
agree to Akalkot and South Mudhol
taluks going to Kannadigas, and all
along the border, if necessary.

There is a very peculiar reason
here, and that is, whatever happens on
the Hindi and Marathi border, so far
as the borders involving the frontiers
of the Indo-Aryan and Dravidian
languages are concerned, it is very
necessary to be as precise as you can.
In this particular matter, I would
point out that north of Goa, the Kon-
kani that is spoken is very closely
related to Marathi. In other words, I
challenge some Kannada-speaking
man that he should listen to the Goa
radio with somebody else who does
not know Kannada but knows only
Marathi. and of cuvurse, the Kannada-
speaking man must know only Kan-
nada and not Marathi; #hd let them
try to make sense of what the Goa
radio says. You wil] find that it is an
Indo-Aryan language. If necessary.
you can appoint a small committee ‘o
find out what Konkani is, I do not
say it is a form of Marathi, because
the Konkani speakers get indignant,
but I say it is closely related to
Marathi; it is an Indo-Aryan tongue.
If you take all these factors together,
you wil] find that all these areas even
satisfy the T0 per cent rule. I am not
speaking against the Kannada-speak-
ing people, but T must speak the
truth, and I am prepared to yield the
territories which have been transfer-
red, again wrongly, from them to us.
As I said, here the Kannada-Speaking
people are only less than 30 per cent,
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slightly less than 30 pér cent, in these
areas.

There is much more I could speak
about Belgaum city. Its janguage has
been Marathi. The municipal com-
mittee’s records have been main-
tained in Marathi for the last hund-
red years. 34 per cent of its popula-
tion is Marathi-speaking as against 24
or 30 per cent of Kannadigas. There
has been a piteous appeal from the
students of Belgaum city to the Prime
Minister asking him to reconsider this
matter. They will be without any
employment. Ag for these young boys
who are just passing out of college
with Marathi as the medium, where
are they to seek employment? It is
all very well to say, well, the whole
of India is open to them; but who
wants then, except Bombay? That is
to say, again, there will be a rehabili-
tation problem of the students of
Belgaum. Then. there is the question
of regional development,

In spite of all these arrangements
that you are making, the board ar-
rangements, if they are not split into
small units to take care of all these
neglected border areas, they are bound
to be neglected. Today, Kannadiga
officers are going to visit this area to
talk about community projects and
nationa] extension service in the Kan-
nada language. Not a word of what
they sav is going to be understood LY
the people, and yel in the neighbour-
ing Kolhapur, there are Marathi-
speaking officers, who are able to
attend to all their needs. Why do you
incrcase the number of people first,
who will suffer danger, and then pro-
vide safeguards to correct that dan-
ger, when it is still open to you, even
now, to draw a line here instead >f
there. Nobody loses anything. They
are not very rich areas. There are no
mineral deposits there except in Supa,
where there is some bauxite deposit,
I believe, but as for the rest, they are
not very rich areas; they are poor
areas, Khanapur has a population of
50,000; it is a poor tehsil. Why this
craze for territory? 1 can never

understand. All territory, mow in
India, is a liability and not an asset,
because you have to spend money on

.its development.

Therefore, these regional develop-
ment boards and regional councils,
which are the Governor's special res-
ponsibility are not going o help. They
are only golng to involve the Gov-
ernor into unpleasant local problems.
The best solution would have been for
the Planning Commission to be
charged with a study of all these
regiona] disparities. We have said so
in the National Development Council
meeting, The Planning Commission
was the right body because it has no
special affiliations. It is equally
impartial to everybody. And what is
more, it has the equipment for making
a study of all these regional pro-
blems. And it hag had very good
record. For instance, the Deputy
Chairman has been able to pluck,
shall I say, a very good solution in
regard to the Tungabhadra dispute.
Those who know the local circums-
tances know how difficult it must
have been for him to persuade both
thz parties.

Now, I think, myself, that the coun-
try has been disrupted by all these
mistakes but not by those who squeal
against injustice, There is a notice
in the Paris zoo which says ‘This ani-
mal is wicked, because it defends it-
self when attacked’. And that i§ the
charge that is made against anyone
who speaks out! the truth. I am not
provincial. I have spent the last fif-
teen years of my life, at any rate, in
the service of the country, which, of
course, hon. Members have now decid-
ed to overlook, because 1 indulge in
plain-speaking. I am not linguistic. I
love languages. I do not know seven-
teen languages, but I would like to
know seventeen languages. 1 love
every language. My library contains
as many Gujarati books as Marathi
books. ¢

Anyway, my time is passing, and I
shall only refer now to one more
point, and that is about violence in a
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geneéral way. I am pot referring to
‘the misbehaviour of Bombay city. But
1 saw that you allowed one Member
to refer to violence, because he said,
nothing has happened to merit a
review, except violence and intimida-
tion. He even went to the extent of
saying that my statement was an
open incitement to violence, I hope
he is not judging other people by
himself.

“few § ST T@ FTA,
AT Jar vy A=’

Now, I say, violence is bad. But I
say that unjust non-violence followed
by legalised violence is worSe, and it
points the road to perdition. I prefer
the lion to the leech. I shall just
finish now with a quotation. And I
would draw the Prime Minister's
attention very seriously to it. It is

trom ‘g farwrdy &Y wgaw fawr ifw
"@ ﬁmﬁ %.H

T A9 I3 Q@ ¥ AT gH AN,
T T gt ¥ e @ faemg amr
LIRS
WA & ar g&Em i
TEAATEY aF QNG & Afreat aw foArw,
qg FAT wrarfedl F W F7 a0 A,
7g fFamat S 7933 F1 3% A G,
A 3 T R § @y frw
T AT § A HAGTT AT AE 1T g
ITH g FF MR § & srfery a0,
giz 3 § I § LR & A9,
TR g FJ AR E TWE AT,
fer 7g12 A XX & o7 qAAT & wl

Shri S. K, Patil (Bombay City—
South): Mr, Speaker, Sir, it is rather
unfortunate and somewhat embarrass-
ing for me to take the floor after my
most esteemed and hon. friend, the
ex-Finance Minister. I have nothing
against him personauy except feelings
of friendship.

All these years this question of
States reorganisation has been debated
in this House time and again, and
have myself taken a lot of time of
House. I do not want to repeat
things that I have said before, but
I do not refer to that dismal
dreary picture of desperation—and
uttar desperation—that the exr-Finance
Minister has laid before this House,
I shall be failing in my duty both to
‘my city and to my country, It is
only with that view that I shall make
a few “observations.

My hon friend thinks and assumes—
as many people perhaps in this coun-
try assume—that we are finally com.
mitted that this country must be lin-
guistically divided and geography is
the only consideration for such a divi-
sion. I need not go over the subject
that has been discussed before. Ther2
were a few people in this country—
their number may be very small, and
I belong to that class; call them mad,
call them anything—who have been
cautioning this country that this coun-
try has suffered enough in the name
of religion for at least 50 years, let
us not suffer more in the name of
language in this country. If that—call
it advice, call it request, call it cau-
tion—was really heeded in time, this
disaster would not have come, Today,
everywhere in the country we find,
not only in the city of Bombay-—that
is, perhaps, the pinpoint, the spear-
head—that there has been no peace
for the last nine months. We have
been considering nothing but the States
reorganisation, Everything else is
secondary.

Shri Eamath: Withdraw the Bill.
Mr. Speaker: Order, order.

ExEF -

Shri S. K Patil: It is a difflcuit
subject for my hon. friend to take
interest.

Therefore, we have got again to
take stock of the situation, Ag practi-
cal men, we know we have travelled so
far that it is impossible to go back. I
status quo was possible even at this
stage, I would have an bended



1431 States Reorgamisation Bill 30 JULY 1956 Siwates Reorganisation Bill 31432

[Suri 8. K. Patil)

knees appesled to this Pariiament,
‘Please do not have “this linguistic
distribution anywhere in the country;
nothing good is going to come out it'.
But I know it is not possible. We havz
gone too far. Some of the problems—
whether two-thirds or one-third, I do
not know—have been settled anl
cannot be reopened, The whole world
is watching us. and in a crucial hour
like this after having gone nir2
months with this question, we cannot
retrace our steps—and that is also
a step fraught with disastrous conse-
quences—it is not possible at all.
therefore, we have got to consider
this question and finally decide it.

My hon. friend, in the line of many
other people who have argued this
problem all these years and parti-
cularly these months, has said thal
because Bombay happens to be geo-
graphically in Maharashtra, therefore,
it must go to Maharaszhtra. These are
all arguments well known and oft re-
peated. We have heard them very
often. But are we to be told that
because we have to be soriewhere, as
we are in Bombay, we must go to
Maharashtra? It has been my privi-
lege to serve that city for the last 38
years. Never once did we thiuk,
never once did the 3} million citizens
of that city think that one day we
are going to get the status of being
the capital of @ purely unilingual
State, Thousands and iakhs of peo-
pls who came there and made Bom-
bay city their home never thought on
the lines of language. Otnerwise,
there would not have been a popu-
lation which is so distributed in lan-
guages that it is almost the whole of
India.

An Hon. Member:
like that.

Shri S. K. Patil: Every city is not
like that. I have heard it often here.

Some Hon, Members: Every city.

Every city is

Sbri S. K. Patil: Thirty-six years
back, when the Indian National Con-
gress attempted a little distribution

for ity own purposes, why was excep-
tion made only for the city of Bom-
bay in the censtitution? (Interrup-
tions). Where were these linguistic
championg in those days?

Shri Kamath: You are a fanatic.

Mr. Speaker: Laet there be no inter-
ruptions.

Shri S, K. Patil: It is very unplea-
sant. Perhaps it pinches the hon.
Member.

Shri Kamath: You are getting ex-
cited.

Shri S. K. Patil: It will pinch much
more_if he listens silently.

Shri Kamath: I don’t feel the pinch
at all.

Shri S. K. Patil: Even then, who
decided that case? It will bear re-
petition, Take history. No less a
person than the greatest of the Mnha-‘
rashtrians then living, it was Shri
N. C. Kelkar who decided it. It was
left to his sole discretion as to whe-
ther the city of Bombay and its cos-
mopolitan nature was of a kind that a
separate Provincial Congress Com-
mittee should be set up. He was to
judge. And he decided that the city's
complexion was such that it could
not merge either with this or that
and therefore it must have a separate
Pradesh or Provincial Congress Com-
mittee. May I ask, all these 36 vears
that we have been functioning as
a separate Pradesh or Provincial
Congress Committee, was there any
single complaint or objection from
anybody? Now, all of a sudden to
come to tell that geography alone is
going to decide this question, that lin-
guistic division alone is going to Jecide
this question, is something incompre-
hensible. If it is so, then woe be not
only to national unity bu: to any pro-
gress of the country—I believe these
are all fundamental considerations
which we cannot ignore, Linguistic
feelings are tribal feelings. Two hund-
red years ago or even 50 years ago, I
could have understood them. Then
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people did mot move very mmch. It
was very difficult to do s0. Means of
communications were ot there, but
in the year 1956 to say that because
of language alone we have got to
break up is something horrible, in
my eyes.

Shri Jaipal Singh (Ranchi West—
Reserved—Sch. Tribes): I hope the
hon. Member is referring to ancient
tribal feelings and not modern!

Shri S. K Patil: I did not call them
tribals. I said tribal feelings.

Some new points have been made
by my hon. friend, Shri C. D. Desh-
mukh, and they are worthy replying
to, because he is a responsible man
whose speeches and whose words are
considered everywhere in the country
with that responsibility to which he
is entitled. He said: ‘Oh, a City State
could have been better, according to
him".

Shri C. D. Deshmukh; I said ‘It is
worse than the clty’

Shri S. K. Patil: I return the com-
pliment to him. When he said that
it would have been worse, I
should say, surely it means that
this is better. There cannot Le
one logic for Shri C. D, Deshmukh and
another logic for me.

Now, it is good, it would have been
petter, and that was the reason
why the Congress had done it. I
understand from Shri C. D. Desh-
mukh that the Cabinet also had con-
sidered it and decided it. May I ask
in all humility of my friend, who
was responsible for changing that
status? It is not the people of Bom-
bay. Nobody had consulted the peo-
ple of Bombay, Nobody had consult-
ed anybody, It was the leaders of
Maharashtra, whose cause Shri C. D.
Deshmukh has been championing,
who did not have and did not want
a city State for Bombay.

Shri S. S. More; Congress leaders
and not all leaders.

S!_M 8. K Patll: 1 am sorry that
Shri S. S. More feels that he is not
in the list of house leaders,

It could not be done. Even if it
is to be done now, we are not against
it. The majority of the citizens of
Bombay is not against it. Therefore,
what was really possible then, and
what would have been done, if it
was not done, it is for a good cause
the Congress leadership and the na-
tional leadership thought that if in
that process they could get the Maha-
rashira people with them, if they
could really make them agree, it
would be a fine proposition. That is.
why they did it and not out of any
other motive.

Shri C. D. Deshmukh: May I oder
a personal explanation, Sir? I stated
in my statement that the suggestion
about Central administration was.
accompanied by two very important
conside-ations which were delibe-
rately .mitted when the announcemeat
was made. Further, so far as I am:
concerned, I have said that my own
choice has always been for the bigger
bilingual Bombay. It is only because:
of conflict of leadership that I am.
sorry. I feel it is now too late.

An Hon. Member: Can interrup-
tion be made like this?

Shri S. K. Patil: I do not mind that.

That disposes of the argument of
the City State. Then, he goes on and
says that it could have been done if
City State was there by a simple:
majority and now, by this process,
perhaps a two-thirds majority was.
necessary. I hope to be correctly in-
formed about it. He is wrong. I do.
not know where he got it from.

Sari . D, Deshmukh: I am sorrv
the hon. Memaber misquotes me. I have:
to get up. I said nobody has decided'
this. It is quite possible that some-
body might suggest since that matter
is open that instead of a simple
majority it might be two-thirds
majority. Nobody has decided it today
but the whole thing is vague.

Shri S. K. Patll: I do not thinc
this interruption is called for. But
he did say that I am merely sug-
gesting to him that his suspicion was
not well-founded. Anybody may



3 "stands and in the report of the
Joint Committee that we are con-
sidering, there is no such suggestion
made.

After that he drew a very sordid
picture of what is happening in Bom-
dbay today; what a great danger lies in
the way of Maharashtrians. So many
things are happening. It is all an
imaginary picture. I do not know
whether he got this sitting 'in Delhi
or in Bombay where he had been.
But, I may assure him from what
little I know of the city of Bombay
that that picture is not only over-
painted but there is no truth whatso-
ever in the picture. He assumes that
attempts will be made by somebody
or other that the Maharashtrians
should go from there. But he forgets
that the city of Bombay is not the
place only for the Maharashtrians or
the Gujeratis. It is a pure accident
that Gujerat is near. If UP. was
near and if five lakhs of people of
U.P. werein Bombay as they are, ddes
he think he could have crossed swords
with UP.? It is a question of all
minorities and not Gujeratis only.
Does he say that the Gujeratis are
-doing their best to see that Maha-
rashtrians go away from there and all
the employers—and he gave all sorts
of adjectives to them—are going to
do this? It is really overdrawing the
Ppicture.

Shri C. D. Deshmukh rose—

Shri S§. K. Patil; I am not yielding
unless it is a point of order. The hon.
Member has done this often enough.
T do not want to waste the time. But,
my answer is this.

I am merely saying that fhis pic-
ture which he gave before our eyes
that it will happen that one or two
lakhs of people will have to go and
the majority of them Maharashtrians
—it is not a majority today; It is only
44 per cent—will be reduced. He also
said that 30,000 Maharashtrians will
‘be going out,of the Secretariat and
other services etc. Now, Sir, when we

means this; that we are going to
make friends our enemies and that
we are going to be deadlier enemies
than we were and that we have to see
that the majority is reduced to a
minority. If these pictures are really
conjured up, I think, the sooner we
forget all our thoughts of mnational
unity in this country the better it is.
Nothing of this kind is going to
happen.

Then, again, why should he imagine
that this is an agitation started by
money-bags. He has been dealing
with the money-bags and. therefore,
he knows them better. He said it has
been supported by money-bags. He
must remember that 95 per cent of
the voters of Bombay are not money-
bags; they are people who have got
a right to have a democratic way of
life to think for themselves. What
will happen to them? What is going
to be their future? Why does he
imagine that this is going to be so
bad as he thinks. When the Congress
was fighting against the money-bags
in those days—I am not talking when
India was free—they were winning
the elections with the support of the
people; it was because the people of
the city were with the Indian Na-
tional Congress—and they will always
be with the Congress. Why should
he be afraid if really people believed
in demodratic principles that the votes
will go against the Maharashtrians?
If the Maharashtrians behave, during
these five years all these suspicions.
that are entertained against them—
may be for very good msons—-i; they
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behave themselves there weuld be no
ground for this suspicion at all. There
are other minorities; there are 5 lakhs
of north Indians; 5 lakhs of south
Indians; there are 3 lakhs of Kannadi-
gas in the city of Bombay; and why
does he think only of the Maha-
rashtrians and Gujeratis? The Kar-
nataka Provincial Congress Com-
mittee, by their unanimous vote, have
suggested that the city of Bombay
should remain an independent State
or Centrally administered. If it were
really left to other provinces, they
would have done the same thing. The
whole linguistic agitation is for
getting power and when power-mania
gets hold of a man, it is impossible
for anybody to give in. The minori-
ties naturally feel that if it is merely
a unilingual State what will happen
is that the people of that particular
clan will get preference in every-
thing. They want to remain in India
in a strong secular State where their
rights shall be secured and guaran-
teed. It is not because they have got
animus against anybody. The Maha-
rashtrians will have the lion’s share
of it because 44 per cent of them are
there. Bombay being surrounded by
Maharashtra, when it becomes a
Centrally administecred State, when
greater confidence is restored, there
will be many indutries and, perhaps,
out of every 10 people employed there
6 or 7 are bound to be Maharashtrians
because they come from the nearest
places. It all depends upon the
behaviour of the leaders. If you go
on agitating in a manner in which it
is being done,—I do not refer to
violence and hooliganism because our
idea is for securing a calm considera-
tion—I say, that if this agitational
approach was not there and if things
were done in a manner that the
minority does feel reassured, that
there is no danger in remaining with
you, they could have got perhaps
much quicker what they are fighting
fom- today. As 1 said, the Prime
Minister or the Congress High Com-
mand did the right thing because
even today there is not the atmos-
phere to justify the inclusion of Bom-
bay in Maharashtra. Whatever has

has had sueh bad repercus-
sions for the city of Bombay that
even if you give it to Maharashtra
now, immediately after all this agita-
tion and when all the wounds have
not healed, what will happen? All
that sad, sordid and dark picture
drawn by Shri Deshmukh will be
realistic and the people will feel, Let
us go away from this plade because
there is danger in living here’. What
is the answer to that? It is that time
should be allowed; time should be
allowed to heal the wounds. And it
takes a little longer time for those
wounds to heal. It is not that some-
body is going to run away with Bom-
bay. Pakistan has not claimed
Bombay.

My friend himself admitted that
Delhi has got some reasons far being
Centrally administered as being the
capital. Bombay is also in the same
position though it is not the capital.
Do not compare it with any other
city.

It is not a question of who wins
in the debate. I once again appeal to
my friends, let us approach this sub-
ject from a constructive angle. Even
now if it were possible to forget the
whole thing and come to a status quo,
it would have been much better but
it is not practicable; it is not possible.
If it is possible, do it. I join with
Shri Deshmukh that the best solution
and the permanent solution for the
city of Bombay is a bigger bilingual
State. I read his speech and I think
he was misquoted. In the Bombay
Provincial Congress Committee we
were never opposed to that. I say the
people of Gujerat and the people con-
cerned were ready for it and they
accepted. In this Parliament I have
again and again said that the citizens
of Bombay are for a bilingual State.
That was possible six months before
But, circumstances have made it im-
possible to-day. Even among the
people today tempers have been
inflamed. many sad events have hap-
pened and it will take time for
wounds to heal. Therefore, @e Prime
Minister said, give 2, 3 or 5 years—
whatever the time may be—for the



1439 States Reorgenisation Bill 30 JULY 1966 States Reorgamisation Bill 1440

[Skri § X. Putil]

wounds to heal. Possibly the people
can come together -and they will
come together much faster than we
imagine and when the proper atmos-
phere is created a further solution in
consultation with the people of Bom-
bay would be possible. The Gujeratis
are not even 15 per cent of the whole
population; other minorities are about
40 per cent of the population. Those
minorities could be persuaded and
you can tell them that ultimately the
good of the city lies in its going to
Maharashtra. Surely it is for the
Maharashtrians to do so. Without
doing that, without doing anything
in order to take the minorities with
them, they come here and say that
this is going to happen and, therefore,
the dity will never go to Maharashtra
—not only now but at any time in the
future. They should not persist in
such measures of agitational approach
that they are following today. If
their agitational approach is left
away, if they think that the city is
held in trust—by whom? not by any
foreign power, not by any doubtful
person but by this Parliament or by
the Government of Indis—in order
that a proper atmosphere may be
created in the city after some time,
and there will be again an evaluation
of the factors then existing, then if
something can be done, it will surely
be done at that time.

A lot of talk was there about sur-
pluses. I am not interested in that
because it is his province. But surely
it is not for employment, it is not
merely for economic considerations
that a few crores of rupees can go
here or there that the citizens of
Bombay have bgen claiming that they
should be allowed the freedom of
choice. I am not sure what will hap-
pen at the end of five years. It all
depends upon the atmosphere that
will be created. Possibly the Cen-
tral administration will be so nice
that people might feel that there is a
peculiar kind of pride to belong to the
whole country and that the cosmo-
politan and secular life should be
maintained. Possibly they may feel

.that way. Or they may feel that they

may go and become a part of the
Government of Maharashtra which is

surrounding them. Surely they may
do that if they like. Let us not talk
again and again here, everywhere and
outside, and fanatically approach the
people saying that great injustice has
been done, something very wrong 1is
done to us, because by doing so, the
people, unsophisticated people, not
knowing what exactly is being done
here, feel perhaps that a kind of dis-
criminatory treatment has been
aozorded to them. They feel so and
sometimes they do things which they
ought not to do.

Without taking much of your §i

1 would appeal to Shri Deshm to
join hands with me in bringing about
a bilingual State in Bombay. That is
the permanent solution good not only
for Bombay, but even for Thana,
Kolaba and Ratnagiri—the track
known as the Konkani. My hon.
friend comes from Kolaba, I know.
My district is four times bigger than
his although his is four times richer
than mine; he is a big monied man
whereas I am a poor man, The diffi-
culty is how the Gujaratis will res-
pond to it. Nothing is difficult. After
all, you can depend upon the patri-
otism of the people, If you go and
tell them, “let us have some sort of
a regional arrangement, we are not
going to be worse off by this, we have
lived together for 100 years and more
and if such an approach is made from
now on, nothing is impossible of
achievement.”

Therefore, my appeal to this Parlia-
ment and all other people is this: If
your ultimate aim is to have a big
bilingual State, do not destroy those
common instruments by which a
bilingual position can be attained,
namely, the common High Court, the
Common Public Service Commission
and many other things that are
common. It may appear unpalatable
to some of the people but it good
in the long run. If ultimately! our
goal is to bring about a bigger bilin-
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gual State, that will only be possible
by all tbe' three Governments—ithe

ernment of Bombay, that is the
Centre, and the Government of Guja-
rat—having their seats of office in the
city of Bombay, so that when they sit
in the same secretariat, get up in the
same lift and so on, they will see each
other every day and will try to be
friendly. Even if they are going to
cook separately, let there be one
kitchen for them, and then after a
time they themselves will get tired
of cooking separately and will be-
come one. This is the ‘give and take’
attitude, and that is the attitude
which fosters national wunity in the
country. Heavens are not going to fall
if we do not immediately waste money
in building capitals in Poona and
Ahmedabad costing a few crores of
rupees. Once this money is spent
reunion may become more difficult.
We spent money for a capital at
Kurnool and now we are getting
Hyderabad where the capital of
Andhra will move. Why waste arores
and crores of rupees in this wasteful
manner? The natural solution and the
permanent solution which will help
everyone is to have a bilingual State
and I know that State will be an
ideal State.

If such an atmosphere is to be
created, it could be created but not
by the type of attitude that we are
at present exhibiting here. Such an
atmosphere can be created by good
people, able people, influential peo-
ple like Shri Deshmukh going to the
peeple and telling them what is good
for them. I am sure in that way we
will achieve our goal. if not in two
years a little later. We must all lend
our energies in that direction. That
is the permanent solution to the
problem. If Bombay goes to Maha-
rashtra just now in this agitation, it
is disastrous to Maharashtra. Even if
it remains as it is, it may be dis-
astrous too because in the present
condition there will be no peace either
in Bombay or Maharashtra. They do
not know what type of Government
will be in Maharashtra.

Let ws put our Siate on the wheels
of peace, prosperity and unity for the

Bombay should remain a prosperous
city so that a good and progressive
State may not be destroyed by these
bickerings and disruptive tendencies.
From now on if we try in that man-
ner, if not immediately at least after
somo time w2 shall bring about a
bilingual bigger State, which shall be
the cternal glory not only of Maha-
rashtra but of the whole country.

Shri Jaipal Singh: I want youur
directions on this point. It has been
stated by Shri A. M. Thomas that the
statement of the Prime Minister was .
circulated to the Members of the
Joint .Committee. I was a Member of
the Joint Committee, but I certainly
do not remember seeing it. A wrong
impression has been created here as
though the statement was circulated

to us.

Shri A, M, Thomas: I never said
it was circulated, I must point out
that Shri Deogirikar read out the
full statement for the Joint Committee.

Mr, Speaker: Even when the Joint
Committee was sitting here, this
matter was brought to my notice—
I was on tour at that time—stating
that they wanted to make a reference
to the Prime Minister’s statement,
and I permitted it. The hon. Prime
Minister was not here, he was abroad
and it took some time to get the ex-
tract. Now it has been circulated to

Members,

Shri C. D, Deshmukh: If you will
permit me to say a word....

Mr, Speaker: I think enough has
been said.

Shri C. D, Deshmukh: I am not
adding any arguments. The hon, Mem-
ber said that I referred to Gujaratis
in Bombay. I have never done so and
if he will read through the transerip!
of my speech....

Mr, Speaker: He took “money b'
for the Gujaratis.
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Sardar Hukam Singh (Kapurthala-
Bhatinda): It is very difficult for me,
after these two important speeches,
to get as much attention of the Mem-
bers of the House as I should have
expected otherwise, After these two
speeches I feel diffident whether I
shall be able to attract the attention
of hon, Members which 1 would have
expected otherwise,

I did not have very great intention
of participating in this debate, but
day before yesterday, my sister here,
Shrimati Renu Chakravartty, asked
me why it is that we had not been
able to understand the real problem
of Punjab.

That is correct. The case of Bombay
has been put forward so elaborately
and beautifully by both sides that
hon. Members can understand it very
well. There was a complaint from
one hon. Member, who was sitting
to my left. His complaint was that, as
yet, most of the Members had not
been able to appreciate what this
Punjab problem was. My complaint
is that this difficulty arises because of
the fact that in some quarters, at-
temps are made to confuse and con-
found issues which were very clear.
What is the Punjab problem? It can
be known very easily and stated very
briefly. But, when some confusion
Is created deliberately, it becomes a
little difficult to have a clear under-
standing of the problem, ~

How did others understand that
problem? I shall put that first. My
friend, Shri Asoka Mehta, has in this
very debate said:

“....I felt, at long last, there
was a solution which could be-
come the basis ultimately of re-
conciling the two great communi-
ties in that State, but instead, the
formula is being taken by one set

of people to begin with, anl we
mﬂnd-bym;hm and
more and more used a5 &
first step towards reopening the
whole controversy,”

What does it mean? He goes fur.
ther:

of a minority. How are we ever
going to integrate a minority in
the body politic of our country,
if everywhere, in every condition,
in every position, in every State,
in every circumstance, the majo-
rity community insists upon being
in a majority?”

My submission is that this is the
whole crux of the problem. I entirely
agree with Shri Asoka Mehta and I
give him this credit that he has un-
derstood it quite rightly and describ-
ed it so succinctly,

Another hon. Member has also re-
ferred to it. Shri Anandchand said:

“Now, as far as 1 have been
able to see, most of the agitation
that has been launched by the
Maha Punjab Samiti and other-
wise against the regional formula
has been based on their appre-
hension that in due course of
time perhaps this formula will
have laid the foundation of a
Punjabi Suba or a separate Sikh.
State. That apprehension might
be coming into their minds be-
cause of the Sikh population of
the Punjabi-speaking areas, as
now demarcated, in the districts
of.... The total population of
these Punjabi-speaking areas....
comes to about 91 lakhs and in
this the Sikh population acciden-
tally would be more than 52 lakhs.
If that is the question, the appre-
hension might be there that pro-
bably in the carving out.of these
Punjabi-speaking areas, if the
Sikh population is over 56 or 57
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per cent in the Punjabi zome, the

Hindys in that region will be re-

legated to a subordinate pesition.

Therefore, they have this fear and

apprehension expressed in various

forms.”

He is correct. It so happens that
Sikhs are so placed in Punjab that,
if these linguistic and cultural princi-
ples are adhered to—the principles
according to which the map of
India has been re-drawn—there is a
viable unit that would have been
formed here but the Sikhs would have
been in a majority. That was exactly
what could not be tolerated We
never wanted that a State should be
formed where the Sikhg should be-
come a majority. We only wanted
that the same principles which are
applied elsewhere should be applied
here also and whatever the propor-
tion of any community, it should be
suifered and tolerated. We only de-
sired that the same principles should
be adhered to. That -has not been
done. )

I may make it clear just at the
beginning that I am not standing here
for re-opening of the old controversy.
I am not asking for Punjabi Suba. I
am only explaining the position as it
is at present, Schedule VIII of the
Constitution says that Punjabi is one
of the regional languages of India.
It must have a region, then. In that
region, Punjabi should have the same
status as any of the regional langua-
ges has in its own region, That is the
whole problem. We only wanted to
know if Punjabi was not a language.
If it is not a language, let Parliament
scrap that. Let it be decided today
tat Punjabi is no language and then
the Sikhs shall understand what
their position is.

Shri Nand Lal Sharma
Why Sikhs alone?

Sardar Hukam Singh: Because, the
Hindug disown their mother-tongue
and say that it is the Sikh's language.
The advocates of Ram Rajya Parishad
are in the forefront in this.

Shri Nand Lal Sharma: I am sorry
as this is a wrong interpretation.

(Sikar):

Sardar Hakam Singh: I can quote
from his speech and from the spee-
ches of other representatives that they
have disowned this language. They
say that it is not their mother tongue
and they have advised their co-reli-
gionists to disown that. But, I have
made it clear that I am not here ask-
ing for Punjabi Suba but I am only
telling what the trouble is.

Punjabi is a language and it is en-
tered in the 8th Schedule of our
Constitution. What is the region
where it is spoken? If I may repeat:
what I said before, people wanted that
Punjabi should have a regional status,
That is not to be given. There was
a demand in the country that it should
be divided on linguistic basis, After
Partition, it gathered momentum, Are
we to blame for that? Our leaders
had been giving the assurance that
the country would be divided after in-
dependence. Freedom came, This
was the first thing promised to be
done after freedom, There was a de-
mand that India should be divided on
linguistic basis. Punjabi was one of
the languages in the Constitution and
if North India was to be divided
there must have been Punjabi Suba
for the Punjabi region,

We saw that there was some ex-
ploitation, we were not getting equal
protection, we felt that we were not
treated well. Pandit Thakur Das
Bhargava had many facts to give.
He was bemoaning the treatment that
Hariana got, He complained that that
tract had been exploited by other
Punjabis. He feared that this might
continue unless something was done.
I am at one with him. I agree with
him that this has been done. That is
my complaint as well. ...

Pandit Thakur Das Bhargava (Gur-
gaon): No. Wherever there is any
linguistic minority, it should be amply
and adequately protected.

Sardar Hukam Singh: That is an
act and we agree there.

He says that Hariana people had
been exploited. My submission is that
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(Sardar Hukam Singh) =

we have also been exploited. We
wanted—as Hariana pébple wanted—
an escape from that The reorgani-
sation gave us a ray of hope, If this
part is also reorganised on the same
principle, language, culture, etc. then,
certainly Hariana also gets some free-
dom from that exploitation,

We also become equal partners.
That was the only question, But that
could not be tolerated because, as I
have said, we were so placed that if
these principles were applied, then we
would become a majority of 57 per
cent. As Shri Asoka Mehta has sad,
it is a tragedy that the majority com-
munity is not prepared to suffer. Then
the minority community might be-
come a majority even in one corner
of the country: that is the whole
trouble. When we made this de-
mand then certainly they got nervous
and said: “Oh! The Sikhs want a
State. They are thinking of becom-
ing independent.” No such idea ever
occurred to us and we only wanted
the re-distribution of the States on

language basis.

When that demand of ours was de-
feated, when that demand was re-
jected, nobody realised what our feel-
ings were. Punjabi language was de-
nied the status that any regional lan-
guage had. Even its own sons ha_d
disowned it and they had said that it
is not a language and that it is only
a dialect, They lost their battle in ?he
first instance when the Constitution
was adopted, Then the attack‘ l:_hegan
on the script that Gurmukhi is no
script. Now, they say —we have
heard that from many hotti,tMemn:nr:
here also, I do not want to !
them—and they swear by the Sikh
Gurus and argue that the Sikhs have
monopolised the Sikh Gurus.‘ Who
says that? Who can monopolise that?
1 wish my brethren had acknowledg-
ed them as their Gurus as well, Then
there would have been no trouble.
Here it has been nguedt Mrl:ge ries
our language, we love it, we
lt,werespect.buti!wedonotmt
tolenmitﬂlenwhocmimposeit

on us? ‘It is a language of the Gurus,
It is all very well. We have every
reverence for it, but if we do not
want to learn it why should it be
imposed on us? That is a very beau-
tiful argument. Would it be partriotic
for a Bengali to come up and say that
Bengali language is imposed on him,
for a Tamilian to come up and say
that Tamil has been imposed on him
or a Telugu to come up and say that
Telugu language has been imposed or
him. It can be understood that in
Hariana, where Hindi is the mother
tongue, that is being imposed because
that is not their language. But for a
Punjabi to think that the language is
imposed upon him is wrong. Who
imposes it? The simple question was
that in a particular sphere it was the
regional language and it was to have
the status of a regional language. If
somebody does not want to read it,
let him not, He can do whatever he
likes. But, because that regional
status was to be denied to that lan-
guage certain devices were found
out, certain limitations were placed
and certain formula was evolved, and
because they were made-up, concocted
things which were not natural, cer

tain things; had to be done, some

times to appease the Sikhs and some-
times to appease the Hindus. If they
were taking away the regional status
of Punjabi language, then they had
to do something. Evén in Hariana—
my friend Pandit Thakur Das Bhar-
gava made a legitimate complaint—
why should the people read Punjabi?
Why did we want that it should be
imposed on them? 1 also want that
they should not read it, but what is
the alternative? The Punjabi-speak-
ing areas will have to be separated
where there should be Punjabi and
the Hindi-speaking areas will have
to be separated where there should
be Hindi. That is the only alterna-
tive. But they would not accept that
alternative and they opposed it
When the complications arose be-
cause of an unnatural union then they
asked why the language should be
imposed on them. You should have
one thing, whatever you may like.
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ments shall have to be made. Choose
either of the two, whichever you like,
but something hags to be tolerated.

When this was the attitude and the
Punjabi was being disowned, the
certainly there was some nervous-
ness among the Sikhs. They were
isolated. A majority of my brethren
—I do not say that all of them did—
were denying and disowning the lan-
guage. The Sikhs were naturally iso-
lated and when they were isolated
they had to stand alone and demdnd
that a Punjabi Suba has to be formed
or Punjabi language should be given
that protection, Then they were
called names—isolationists, separa-
tists, they have got some alliances
with Pakistan and so on. All sorts
of things were attributed to them.

Then the S.R.C. Commission gave
their verdict and they rejected the
demand for a Punjabi Suba. What
was done? They should have realis-
ed how we suffered. The demand
for Punjabi Suba was rejected in
which the Sikhs would have been 57
per cent in a majority. Now, what-
ever we might say, whatever reasons
we might advance, the truth is that
the country has been divided on a
linguistic basis, There have been two
instances—Bombay and Punjab. I am
sure—from ‘the debates here I can
very well say that—Bombay is going
to Maharashtra today, tomorrow or
the day after. It is going and then
Punjab would be the only exception.
That would not be, according to the
principles that have been laid down
for the whole country. And, where is
the difference? The only difference is
that the Sikhs are_living in this area.

The Punjabi Suba in which we
would have had a majority of 57 per
cent was rejected. Then PEPSU was
eliminated, where the Sikhs were,
though not an absolute majority, in
a single majority of 49.5 per cent, If
that was to be retained then other
arguments could have been harnes-
sed, but that was taken away. Sir,
the feelings of the Sikhg should be

realited and appreciated. They were
not allowed to have a clear majority
in one State and they were deprived
of a majority in another State, Both
things happened simultaneously. Then .
there was a third thing. Punjabi was
not given even the regional status.
All these three things we have sutfer-
ed.

Then the Indian leaders sat to-
gether and evolved a formula, which
has been attacked by so many Mem-
bers here, the regional formula, I am
glad to acknowledge that the speeches
this time have been rather tem-
perate and were not so severe as they
were last time, and that is a happy
event, ' It has even been argued that
it is wrong to believe that this re-
gional formula satisfies the country
and that the majority of the people
are against it. This impression has
been given to the Members here. But
what is this formula? If it does not
even satisfy the majority of people
—the great community of Hindus,
our elders, who are in a majo-
rity in Punjab—why should we °
enforce it? Certainly that ques-
tion arises. But 1 would like
to tell those critics that this ar-
rangement, which is now proposed,
satisfies, out of 170 lakhs of people
the S.R.C. had recommended to unite—
Himachal Pradesh, Purjab and PEPSU
—11 lakhs belonging to Himachal
Pradesh, 55 lakhs or thereabout be-
longing to Hariana—for whom my
friend Pandit Thakur Das Bhargava
spoke so much about—and 52 lakhs of
Sikhs,

Ch, Ranbir Singh (Rohtak): 10 lakhs
Kangra people also,

Sardar Hukam Singh: That is good.
So, it satisfies another 10 lakhs That
means it satisfies 130 lakhs of people
out of 170 lakhs. Now there are 40
lakhs of people who are arrayed
against these 130 lakhs of people.
They say they would not allow the
formula to be introduced. There is
so much of furore and noise ‘made.

These 40 lakhs of people are the
people who have been exploiting the



who have been getting all the benefit.
Most of them were urban people who
had the advantage of being in power
They had been utilising that power, It

peop!
they want to go away to Pakistan
the others must unite together

5EEZ
5

lest the Sikhs should disintegrate the -

country, because they are the enemies
of the country.

Pandit Thakur Das Bhargava: Nobody
in Hariana ever said that the.Sikhs
are siding with Pakistan. They never
said so earlier nor do they say so now.
Nobody in Hariana ever said that Sar.
dar Hukam Singh or Master Tara
Singh are disloya]l to the country. It
is wrong to say that.

Sardar Hukam Singh: I am cons-
trained to bring to the notice of the
hon. Member one example, I do not
know whether I should name the
gentleman. Well, Sondhi went round
and....

Pandit Thakur Dag Bhargava; Mr.
Sondhi did not belong to Hariana at
all. .

Sardar Hukam Singh: When Mr.
Sondhi’s constituency was not formed
as he desired, he circulated and pro-
pagated that the Sikh State was sure
to be formed and that the Sikhs would
go over +{o Pakistan, separate from
India, and my friend Pandit Thakur
Das Bhargava was one of the three
Members who went to the President for
rectification.

Pandit Thakur Dag Bhargava; Not
for this purpose. Mr. Sondhi never
said io the President that Sikhs would
B0 to Pakistan and we never support-
ed any such thesis which is now
mentioned by the hon. Member. We
only mentioned that nobody  should
tamper with delimitation Proposals on
extransous and improper grounds.

Sardar Hukam Singh: One Deputy
Minister here, who is now in the Cabi-
net, told me so. I can confront this
issue. This appeared in Pratap. I can

reproduce ihe cutting which says that
my hon, friend met the President in
this comnection. Subsequently, I went
to the President and said that if this
is going to be the fate of the minority,
where will they be in the future.

Pandit Thakur Das Bhargava: The
issue was quite different.

Sardar Hukam Singh: That is what
I gathered from the President. That
wag the issue.

Shri U. M. Trivedl (Chittor): Both
are_correct and both are wrong!

Sardar Hukam Singh: That was the
impression which I got and I appro-
ached the President subsequently. The
next day the Tribune published in
banner headlines that three hon. Mem-
bers had approached the President for
this purpose. It was publhhed in the
Tribune the next day. I carried that
cutting to the President subsequently.
Anyhow, Hariana people may not have
said that, but others might have said
that.

Pandit Thakur Das Bhargawa: No-
body in Hariana ever said that Master
Tara Singh and Sardar Hukam Singh
would go to Pakistan or side _wlth
Pakistan against India, It is entirely
wrong.

Sardar Hukam Singh: I have sent
the cutting to the Prime Minister.

Lala Achint Ram: It was said so
in certain quarters. The hon. Merp-
ber, Sardar Hukam Singh is right in
saying that observations were made.

Sardar Hukam Singh; Yes; I am
not blaming any Member. It was said
so in certain quarters.

Well, I was referring to what Ch.
Ranbir Singh said, namely, that ten
lakhs more would be the total, making
the number te work up tn 40 lakhs,
They were asserting that it is their
right and that they are determined
not to allow this thing to continue. I

Puuammthm:ﬂtheeimuuet
given to the mlnorltysothattheym
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be saved from exploitation, is it un-
fair? If such a relef is given ¢to
Hariana people also, certainly, they
would be glad of it. Though my friend
Pandit Thakur Das Bhargava diilers
on this point—he says that they are
glad that they have got it but that
ultimately they would be disillusion-
€d and perhaps they may not get ade-
quate protection or something like
that—] might say that they have got
certain relief and they are glad of it.
If the minority feels frustrated that
the same principles have not been ap-
plied to their case, and that if they had
been applied they would have got a
majority area in this union, when they
feel that they have been deprived of
the only corner where they had a
majority, namely, in PEPSU, when they
feel that even now their language is
the one language which has not been
given the adequate status that any
other regional language has got in
this country, if they feel that this
partial arrangement of making a zone
wherein certain subjects could be dis-
cussed by sitting close to their Hindu
brethren, is it too much to expect
from my elder Hindu brethren that
they should show us some spirit of ac-
commodation? What has been done is
very clear to this country. Everybody
knows how things have been proceed-
ing Every countryman feels nervous
about what is happening in Punjab and
I feel it most.

We have been told that this re-
gional formula is just a communal
division of the Punjab. That the learn-
ed advocate of the Hindu Mahasabha,
our greatest advocate of the Supreme
Court, expressed the view that it was
worse than the communal award. 1Is
this the guidance to be given to our
Hindu brethren by such an eminent
advocate and eminent leaders? He
said that this is worse than the com-
munal award. This is the guldance
that he has given, He has made a
speechaboutltelsewberemdalso in
this House, he has repeated it that this
division f8 ‘on  communal lines.
What happens to  that
s a dMferent thing, ' and we
shall have to see. He has said that

there will be only one Cabinet, omne
tegisiature and one Governor, He re-
ferred to the subjects which will come
within the powers of the regional com.
mittees, namely, public health, sani-
tation, primary and secondary educa-
tion—university is not included—agri-
culture—but not the other allied sub-
jects—cottage and gmall-scale indus-
tries, preservation and protection and
improvement of live-stock, pounds and
prevention of cattle trespass, protection
of wild animals, fisheries—we have
none in Punjab—inns and innkeepers,
markets and fairs, co-op2rative socie-
ties, charities and charitable Institu-

tions, local self-government and
developpment and economic pro-
gress. What would happen?

The committee would sit to-
gether and discuss. They say it is
a division on communal lines—Hindus
and Sikhs. Probably the members
would be equal in numbers. Evea
if one section happens to be 57 per cent,
is it so offensive to my friends if they
look to the protection of, say, wild
animals? Cannot they bear and to-
lerate such co-operation? At least at
some stage, they might sit together,
lock as equal and feel as equal,

Shri U. M. Trivedi: They have a

common Legislative Assembly where
they sit together.

Sardar Hukam Singh: Is it because,
in that case, one section would be
70 per cent and the other would be
30 per cent. that such regional com-
mittees are not liked? This has been
clearly enunciated by Shri Asoka
Mehta and Shri Anandchand. Gurgaon
was being mentioned. There was a
fear that Gurgaon might be taken
away. It was said that it was the
dream for a Sikh State to exclude
Gurgaon, so that they might become 31
per cent. We said that Gurgaon might
be taken out because there was no
direct communication between Punjab
and Gurgaon. Everyone has to pass
through Delhi, by spending one night
at Delhi, for going to Punjab from
Gurgaon. But it was said that not one
inch of land would be given. That
old mentality was there. But what
is going to happen, T do not know.
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They said that not ofie inch of land
could be given, because they must
have that 70 per cent.

My friend Shri U. M. Trivedi point-
ed out that they will sit together in the
Legislative Assembly. So, what is the
division between the Hindus and the
Sikhs? Pandit Thakur Das Bhargava
took half an hour to say what is
happening now. After all, they are
all Hindu brethren. Further, the
Hariana ' people gained in this, more
than the Sikhs.” It is not the Sikhs
who gained here. Are not the Hari-
ana people Hindus? Or, do they belong
to any other religion?

Pandit Thakur Das Bhargava: 1t
they have treated us like this, then the
doubt arises as to  whether we are
really Hindus! They have ignored

tyranny over us,

Shri U. M. Trivedi: Unfortunately,
the Hariana people speak gandhi lan-
guage called Hindi. That is why they
are treated like that. If they speak
Punjabi they will be treated all right.

Sardar Hukam Singh: Perhaps,
they could settle their disputes sepa-
rately! My complaint is this.
What 1 am complaining of is that even
this is not tolerated and it is advertised
that this is worse than the Communal
award. If this is worse than the
Communal Award I wonder what the
hon. leader of the Hindu Mghasabha
wants.

1 P.M.

When Mr. Chatterjee was speaking
on the Bihar and West Bengal (Trans-
fer of Territories) Bill the other day,
he was interrupted by an hon. Member:
“What about’ Maha Punjab?” Mr.

. Chatterjee replied: “That is a different
thing, because there the question of
security comes; that is a border State.”
It Is very curious that Bengal, accord-
Ing to him, is not a border State; there
18 no danger of infiltration. Now just
gee the consistency of our great leader,
Mr. N. C. Chatterjee. For the border
state- of West Bengal he makes an
exception; Punjab he says admits of

infittration. I ask him Does Bengal
not admit of any infiltration?

He is very zealous of linguistic
States; Read the whole speech. He
is a staunch supporter of the linguistic
principle; but an exception should be

‘made in the case of Punjab. This is

his attitude. He wants bigger States
on the border, but Bengal should be

an exception.

An Hon. Member: It is his native

place.

Sardar Hukam Singh: Mr. Chatter-
jee says that he agrees with the States
Reorganisation Commission. What a
beautiful agreement—that ‘on the
border there ought to be bigger states,
because initially though the Centre hag
the responsibility, certainly the first
brunt has to be borne by the States.
These are the reasons given in the
S.R.C. Report and he has repeated
them. If that is the reason, why do
you oppose the merger of Bihar and

Bengal?

Shrimati Renu Chakravartty:
people of Bengal opposed it.

Sardar Hukam Singh: No. In a press
statement he made, Mr. Chatterjee
said that it would swamp the Bengalis.
If Bengal and Bihar are united, it
would swamp away the Bengali race!

The

Shri B. S. Murthy (Eluru): Who
said it?
Sardar Hukam Singh: Mr. N. C.

Chatterjee. When it comes to a ques-
tion of Bihar and Bengal, he opposes
it on the ground that the Bengalis
would be swamped away and that
they will be in a minority. Here he
asks: Why is Himachal Pradesh not
brought in? He has no consideration
for others. He is a supporter of lin-
Buistic principle; but here they are
ignored. He is a supporter of bigger
States, but then he would not have jt
in his own State. These are things
that are propagated here by responsi.
ble persons.

.
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1 do not wish to take a very lomg
time, because on all these questions
we have spoken alresdy and given
our grounds. As I have made it clear
1 am not arguing here for the demand
of a Punjabi-speaking State. I have
given my agreement and I am satis-
fied with that. I am prepared to ac-
cept that and act on that. 1 say that
this regional formula should be acted
upon, at least in sowne spheres how-
ever small they may be. We have
got a place where we will sit together
and feel that we are close to each
other. Perhaps, that might train us
to work in bigger fields.

Now it was said by Pandit Thakur
Das Bhargava that he had no other
objection. He said that at least peo-
ple who could agree should sit to-
gether and if they could evolve an
agreem._at, certainly he would have
no objection. I musi in this connec-
tion remind him that on the 10th of
April I made a statement at Ludhiana
that if this formula were injurious to
our Hindu brethern, they should come
and sit with me and convince me, in
which case I would be prepared to
forego these provisions, if it endan-
gered them. I ask my hon. friends
here as well as outside whether there
was one Hindu member, a responsi-
ble member of that community who
responded to that call of mine that we
should sit together, whether there was
one responsible Hindu member who
might have said: yes, this is a good
proposal, we are prepared to try it.
The fact is that they believed in their
own strength of power and thought
that they could over-awe others and
get what they wanted. They did not
listen to my request. Then what
happened aferwards. Certainly Mas-
ter Tara Singh had to say that in the
circumstances prevailing then, in view
of what had happened, it was no good
sitting together, when we had such
strained relations.

There is one other matter to which
Pandit Thakur Das Bhargava referred.
On that very evening when I wag in
Ludhiana an annocuncement was made
that there would be a conference for
Hindu-Sikh unity and I would address

not permit this meeting to be held in
Ludhiana, and I had to abandon it
saying that the unity of Hindus and
Sikhs could not be brought about by
dhandas and lathis. Because 1 was
not permitted to hold that meeting, I
had to give it up. That is a matter
of common knowledge, which every-
body knows.

I do not wish to go into further
details. My only regret is this: this
is the mentality that prevails; even in
this small sphere our brethren are
not prepared to give us equal treat-
ment. We do not want superior treat-
ment. Mr. Anandchand referred that
the arrangement of boundaries can be
made in such a wav that the majority
co.nmunity remains a majority com-
munity. The same idea is there;
otherwise perhaps the trouble might
not be there. That was what we
knew and why we had submitted cer-
tain proposals to the S. R. C. They
also put that question. They said
that such and such an area is not
Punjabi speaking. I said: then take
it out. They said that we would then
become a majority. I replied; if that
is our fault, if acting on the princi-
ples we become a majority, then
reduce us to a minority by some
means. We are prepared to submit
to that. What else can we say?

Shri U. M. Trivedi: Why count
yourself separate?

Sardar Hukam Singh: I must request
you to give me two more minu-
tes to answer this interruption.

We say that we are one. We speak
the same language; we live in the
same land. The other section says:
no, you are not. Before Partition we
had been saying that we were a
separate community. This is correct,
I maintain that even nmow. But then
our brethren said that this was be-
cause of the British who wanted to
separate us. The first thing that they
should have done after Partition was
that they should have implemented.
their intentions and their professions.
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But the very first thing that was done
was the passing of the.Constitution
and the President’s Schoduled Castes
Order, by which we were separated,
whether by agreement or otherwise
that is a different thing. That was
done so that the Sikhs cannot enjoy
these privileges.

Leave that aside. We say that we
speak the same language. They say:
no, this is the Sikh language, that is
wot our language; we are not pre-
vared to agree to that. We say that
Gurumukhi script is the natural script
for Punjabi. The Vice-President of
the Hindu Mahasabha said: no, that is
the Sikh script, that will have an im-
pression on our children. Our chil-
dren will be impressed by thz Sikh
culture; we are not prepar>d for that.
We say we are one. They say, you
are not; you are separate. We are
being goaded, separated, and segre-
gated. We are then offered certain
safeguards. It is an attempt that we
might be reduced to a linguistic mino-
rity by disowning that language. We
are not a linguistic minority. But an
attempt is being made in that direc-
tion. I may in this connection refer
to a resolution of the Muslim League
as well. It was on these three things
that Mr. Jinnah enunciated his theory
of two nations: separate religion,
separate language, separate culture,
separate way of living. We say we
are one. Our brethren, especially this
advocate of Jan Sangh, says: you are
separate, you have a separate lang-
uage; you have a separate religion;
you have a separate culture.

Shri U. M. Trivedi: [ am very sorry,
—I speak subject to correction
—1I never said it, I never meant it.
Even today I say that you are one.
Even in my day before yesterday’s
speech I said that to me there is
absolutely no difference between a
Sikh and a Hindu, between a Jain
and a Hindu, and I say that you Sikhs
are Hindus first and Hindus last. 1
never make any differentiation bet-
ween a Sikh and a Hindu. I know
you have got a Hindu brother and

ne only difference is that you will be
buried and that he will be cremated.
Sardar Hukam BSimgh: No consola-
tion after cremation. We bhave to
fight during our life-time. After
death I will be buried and he may be
cremated. The point is, they swear
by the Gurus, they have reverence for
the language, they have every respect
for it. But, they only say we do not
want it.

Mr, Speaker: The hon. Member has
already referred to all that.

Sardar Hukam Simgh: I have done,
Sir.

Shri V. V. Gird (Patl':mtnam):
Mr. Speaker, after the warlike speech-
es that I have heard this morning, I
am sure....

Shri A. K. Gopalan: Before you
leave the Chair, Sir, may I remind
you of what has been said about the
extension of time? So many Mem-
bers are anxious to speak.

Mr. Speaker: I shall be going on
calling. Let us see how the situation
develops. If I find sufficient number
of Members anxious to speak, natural-
ly it will go on.

Shri A. K. Gopalan: All right, Sir.

Shri V. V., Girl: Mr. Speaker, after
the warlike speeches that have been
made this morning....

Some Hon. Members: The hon.
Member is not heard. He may come
forward.

Shri V. V. Giri: I am quite happy
here. I shall be heard.

Some Hon. Members: We can't hear
you,

An Hon. Member: People want to
see you seated there. .

An Hon. Member: That Is Yyour
proper place.

Shri V. V. Giri: I would again repeat.
After the warlike speeches that
have been made this -morning, the
peaceful utterances of mine may fall
on deaf ears.
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An Hon. Member: No.

sh.liu'.".ﬂrhlmutmntmthli
lhauhu:dwithmataﬂenﬁﬂnlnd
respect to the utterances of my hon.

friends. I feel pained, however, be-
cause they seethe with a feeling of

to us by our Master, Mszhatma Gandhi.
They must also understand that these
very friends who are now OpposIng
havez fought shoulder to shoulder and

sacrificed their all for securing Swaraj-

for our country. I would, therefore,
like to emphasise here that the unity
of India should be preserved at all
costs and that should be given the
first priority whatever the sacrifices
be. To whatever part of India we may
belong, in whichever part we may
live, to whatever caste, creed or colour
we may belong, everyone of us must
feel that we are ‘Indians first and
Indians last, and Indians always' be-
fore we claim to belong to a particular
State. Thanks to the lead given by our
Prime Minister, today we are high up
in the map of the world in the inter-
national sense. We hold a pride of
place in the comity of nations. We
have got not only to enhance and im-
prove that position, but also be unit-
ed and so organise ourselves that we
secure for the common man fund-
amental rights which will ensure hap-
piness and contentment. Without
these fundamental rights being con-
ceded, if we merely begin to quarrel
over small matters, I do not know
where this country will be led to, and
mere talk of these fundamental rights
guaranteed by our Constitution will
be merely moonshine. Therefore, it
is very necessary at the present
moment, when the world js looking
at us as to how we shall solve this
big problem that we are discussing;
we must be careful to see that we
arrive at conclusions that would en-
hance the prestige and peace and
order in this country. My fear is that
the reorganisation of States is leading
us to disorganisation, disintegrity and
disunity. Unless we take time by the
forelock, take the bull by the horns
and try to come to conclusions over

councils, we should think in terms of
zonal states, and from zonal states we
should think in terms of the unity, so

that everybody in this country may
not begin to fight for this territory or
that, but feels that he stands for every:
inch of the country and claims every
inch of the country as his. When &
unitary State is established, these_pro-
vincial and linguistic bickerings will
not continue for long. This aspect
must be before us. If, therefore, the
Government can take courage in both
hands and say that the future policy
of this Government is not for dis-
unity and division, but to secure unity
through the zonal councils, zonal states
and a unitary State. It would be bet-
ter for all concerned. If that is under-
stood by the people of this country
once for all, many of these quarrels
will cease. Especially, the case of
Bombay has loomed large. Unless
this matter is settled in a proper man-
ner, the unity of India may be affect-
ed. Its results may be as bad as the
previous ‘partition of Bengal’. I would
therefore, humbly suggest that Guja-
ratis and Maharashtrians should take
courage in both hands, forget the in-
terlude, forget the bitterness, sit ac-
ross the common table and come to
an understanding. The Gujeratis
must remember that they have given
to the world a world personage,
Mahatma Gandhi. The Maharashtrians
must remember that they have given
a great personage, Lokmanya Tilak
a leader to us who was
responsible for laying the founda-
lion for Swaraj, who said: “Swaraj is
my birthright and I shall have it.”
These two communities can lead the
whole nation. These two great leaders,
though in heaven, are looking at
both the communities and are feelfhg
a bit ashamed that these two great
communities are fighting Iy

themselves. I, therefore, think that
instead of thinking in terms of dis-
union and division, let us first begin
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with integration rather than disinteg-
ration. Let both the conimunities take
courage in both hands, and say:
“It does mot matter. Let us try

integration in the first instance, and

if it fails, think of separation.”
1 would, therefore, appeal to the
two communities to set things
right. It may be late, but as a trade
vmionist I always feel to the very last

moment, till a man is dead, that he is .

still alive. Therefore, I would appeal
to these two communities to sit toge-
ther, and I almost feel that some
leaders may be put in a room, locked
and then asked to come to terms. On
an occasion like this when the very
existence of our nation is at stake, let
them sit together and decide. Nothing
will be lost. It is a matter of trial
and error. Let them sit together and
come to the conclusion that we shall
have a bilingual State, with Bombay
State as it is, with Saurashtra on the
one side and Vidarbha on the other.
Let them try it for five years. In
between if they feel there are diffi-
culties, then they can think of sepa-
ration. 1 do feel that if Madhya
Pradesh and Uttar Pradesh can suc-
ceed in having such big States, the
Maharashtrians and Gujaratis can
also equally succeed and give a lead
to the country. If the Gujaratis with
their shrewdness and the Maharash-
trians with their patriotism and in-
telligence can give a lead in the mat-
ter of a bi-lingual State, five years
later we shall certainly have a Dak-
shina Prdesh, we shall have another
Pradesh consisting of Bihar, Bengal,
Orissa and Assam, and then the ideal
of zonal States will come into being,
and then later we can have a unitary
State.

I would appeal in the name of the
unity of this country. in the name of
those two great leaders who are an
asset to the world and not only to
India, to both" Maharashtrians and
Gujaratis to remember that they are
put on their good beshaviour. This is
the time when they must sink these
little differences, when they must for-

get bitterness, when they should for-
get the interlude of the last few manths
and come to the right conclusion and
give a lead to the country.

Let us try to solve the problem by
the easier method rather than by the
method of dividing Bombay State into
three parts practically—Bombay cen-
trally administered, Maharashtra and
Gujarat. Instead of that, let us take
the easier path of having a bi-lingual
State. Parliament will be watching
with attention and respect the lead that
they are giving. Ang if they feel
honestly that it is not correct, cer-
tainly then we can consider whether
Bombay should be centrally adminis-
tered, whether it should be a City
State or whether it should be kept in
Maharashtra. As one who has some
experience and who ig a trade unionist
who bzlieves always in compromises
and settlements, I do beg of Maha-
rashtrians and Gujaratis to go into
this matter as brothers, We belonging
to the other parts of the country are
with you. I do feel that if an im-
partial vote is taken today in this
House, everybody will say as I am
saying. viz., “Let us give a chance for
the bi-lingual State to be there for
some time, and then we shall see in
an honest and genuine manner if we
have to resort to some other solu-
tion.”

I would like to appeal to the Prime
Minister, my hon. friend the Home
Minister ang others not to think mere-
ly that the Joint Committee has come
to this conclusion and so we have
finished with it, our minds are closed,
but let themm make an effort once again.
sit with a few leaders of Maharash-
tra and Gujarat sit in a room and
come to conclusions. I am sure they
will agree with the view that I am ex-
pressing now.

I have said that I have always be-
lieved in a unitary State, and if that
can be done today I have no quarrel,
but if the unitary State can come on-
ly after the zonal States, some of
these little things have to be looked
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into by the Government and 1 do be-
lieve that a statutory boundary com-
mission should be established to settle
little maters of boundary: disputes
between the different new States.
And this should be done provided that
the Pradesh Congress Committees or
the Stateg do not come to conclusions.
I also congratulate the hon. Home
Minister and the Joint Committee on
feeling that a Commissioner may be
appointed in the border areas. Let
that be also statutory. But these are
little matters. If only our Govern-
ment can come to the conclusion that
gradually there will be zonal States,
many of the ills we are suffering from
we will get over.

I make an appeal once again in all
earnestness and sincerity, as one who
hag done 35 yzars of service for the
country, who has always stood for the
wnity of India, to my Maharashtrian
friends ang my. Gujarat friends to rise
to the occasion and settle matters. I
say to them: “Awake, arise, or be for
ever fallen”.

The Minister of Legal Affairs (Shri
Pataskar): I would, first of all, make
it clear that I am speaking here today
as a Member of this House.

Babu Ramnarayan Singh (Hazari-
bagh West: Not as a Minister,

Shri Pataskar: And I would like peo-
ple to try to understand the problem of
Maharashtra. It ig really unfortunate
that there has been such an enormous
debate and up till now we are groping
for a solution. Even Shri S K. Patil,
the protagonist of antilinguism as he
calls himself, still feelg that the present
decision is not the right thing and his
aim is something else. Even Shri C. D.
Deshmukh whom we seem to oppose
stood also for a similar thing. That
means there are Members in this House
Who are trying to find a solution of the
probelin as & it was either a problem
of geography or of history or of some-
thing else without regard to the ques-
tion of human relations and some his-
tory which has gathered round about
this question. '

’

* After all. what is the idea of having
a Maharashtra State? Does it mean
that Bombay certainly belongs to Maha-
rashtra? Does it belong to Maha-
rashtrians? Why proceed on this
basis? Any person, whether he comes
from U.P., Madhya Pradesh or the
South, can come and reside anywhere
he likes. It is not a question, there-
fore, whether Bombay belongs to
Maharashtra. But it does belong to
Maharashtra. That is the real claim.
1 fail to undertand why people shculd
be afraid of it, and therein comeg the
importance of geography.

After all, when we are going to form
administrative units, let us not intro-
duce any heat into the matter. It-is
natural that you cannot put into Maha-
rashtra some territory from Kashmir,
from U.P. or from Tamil Nad It
must be somewhere near there where
you form a lingual or a bi-lingual Siate,
Therefore, it is a natural thing that
we must try to do and it is from that
point of view that I believe the ques-
tion is not being properly taken into
consideration at all. Look at our Cons-
titution. When we form these units,
everybody will have the right to go
and reside anywhere and practise a
profession anywhere he likes. There-
fore, the correct approach to the ques-
tion is that if we say that Bombay be-
longs to Maharashtra, it ig part of
Maharashtra, it does not mean that it
belongs to Maharashtrians and all the
other people should be sent out, that
they should go away. That is the
wrong approach to the question. It is
not now that T am saying this. As
people are aware, I was an Associate-
Member of the Dar Commission and
even then I stated this, that this ques-
tion has raised jealousies and passions
on grounds which have nothing to
do with the proper settlement of
this question,

I know what this Bombay State was
because I was electeqd to the old Bom-
bay Legislative Council in 1927. It
was not merely uni-lingual or bi-
lingual, it was a four-lingual' State.

Shri Tulsidas: Five.
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Ghrl Pataskar: We had an ample
dose of it, an overdose of it. Peeple
in Uttar Pradesh who hgye been en-
joying a uni-lingual State can never
understand what the sufferings were
under a four-lingual State. Leave
aside anything else. There were peo-
ple from Sind. There were people
from Gujarat. There were people
from Maharashtra, and there were also
people from Karnataka. Then, it was
a very easy thing for the foreign ad-
ministration to carry on its work in
that Assembly. I was a witnesg to it,
as the secretary of the Opposition
Party; in those days, I used to sit
there, where my hon. friends in the
Opposition are now sitting. So, I know
what this means. It is not merely a
theoretical question. Ag I said, Maha-
rashtrians had, from the very begin-
ning, an over-dose of anti-linguism or
whatever else you may call it. In
fact, we had four-linguism.

Fortunately for us, in 1935, the
Sindhis went away. If you look at
the p:oblem in the proper perspec-
tive, you will find that it is only for
administrative convenience that we are
doing it now, and as I said, every
other person in the whole of the coun-
try has got a right to reside there and
do whatever he likes. Now, after all,
who is a Maharashtrian? Anybody who
might have come ‘t‘lg_gre some two
hundreds years ago, and anybody who
might come there tomorrow will be a
Maharashtrian, because he is a resi-
dent of that State. The worg has no
further significance than that.

But this four-linguistic character of
that State has perverted the minds of
many of the persons. I know what the
bloc from Sind did. But I do not
want to repeat that story now. After
the Sindhis went away, we were
three. Out of that population, 53 per
cent. were Maharashtrians, and the
rest, namely 47 per cent., were Karna-
takas and Gujaratis. It was a very
balanced State, something of which
some people seem to be fond, or at any
rate, at 12ast the States Reorganisation
Commission were fond. I know it is
that which is responsible for this feel-
ing of separatism between the differ-

ent language groups, because that was
the source of jeailousy and internecine
quarrels and unholy combinations bet-
ween different groups.

That is the history of this question.
You must have the psychological ap-
proach towards this matter, and then
you can find a very easy solution. If
you think as if the whole problem has
arisen today, and you have to decide it,
on some theoretical basis. then I am
very sorry it will be very difficult to
arrive at any agreed decision. Now,
what is happening here? In spite of
all this debate. nobody seems to be in
a proper mood to consider what is
rezlly to be done about this business.
That is the dificulty in the matter.

When this question started in 1947,
1 was a member of the Constituent As-
sembly (Legislative), and it was my
resolution which had got precedence
on 27th November 1947. Was it con-
ceived in the spirit of linguism? No.
I think, you, Sir, were also . there at
that time. The resolution was couch-
ed in the following terms: %

"

“This Assembly is of opinion
that steps should be taken under
section 290 of the Government of
India Act, as amended......... with
a view to create the following new
Provinces, namely _Maharashtra,
Karnataka, Andhra, Kéfala and
Tamil Nad.”

On that day, it was thought, that
under the circumstances then pre-
vailing, when all the States had not
joined in,—there were so many other
difficulties also at that time, because we
had just then got freedom— it was
decided that this matter would be
looked into by some sort of a commis-
sion. Then, I rose in this very House—
perhaps, 1 was sitting at that time
some two or three rows behind— and
said that in the larger interests of the
country, this matter could wait, there
was no hurry about it, and That we
could go into this matter some time
later. I did not press my resolution,
in view of the statement made by the
Prime Minister on that occasion.
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But the difficulty then was this.
And that is what I woulg like to point
wout. I wag very to say that
though I wanted that these States
should be formed, yet 1 did not want
that any part of the country which had
any difficulty in the matter should not
Lave its needs attended to. There-
fore, 1 had made a special provision in
respect of Gujarat in that resolution.
At that time, Saurashtra, Kutch and
all those different States had not been
formed. 1 could see and realise that
Gujarat with a few districts could not
form a new State. So, what was 1o
happen to Gujarat, if the other States
were going to be formed, such as the
Maharashtra State or the Karnataka
State? For, the Kannadiga claim was
there. Then, the Andhra’s claim was
also agitating the minds of everybody.
So, 1 stated,

“Gujarat now included in the
Province of Bombay may, by crder
under this section, be inculded in
the new Province of Maharashtra,
if the majority of representatives
of Gujarat in the Bombay Legisla-
tive Assembly agree to such in-
clusion, or be constituted into a
separate Province, if they so de-
sire.”

At that time, it could be seen that
‘there were some difficulties in the
way of the formation of Gujarat. But
at that time, even those who were in
favour of linguistic provices, and I at
least, never dreamt that the picture
that has emerged now would emerge
out of a simple demand for the divi-
sion of the different areas of the
country into administrative units.
What happened on that occasion was
that I withdrew that resolution. In
pursuance of the assurance given by
‘Government, they appointed a com-
Tission, subsequently known as the
Dar Commission. 1 was an associate
member of that Commission from
Maharashtra. Without going into the
difficulties, I think the present ills,
or at least many of them, are due to
the forces that were released as a
Tesult of the appointment of that
Dar Commission. I found that at-

. tempts were made 10 say that the

limits of every territory went far
beyond what they were. And the at-
mosphere was created as if the Maha-
rashtrians were pzaple who were very
linguistic, very provincial and very
narrow-minded. But I could point
out that I have got with me here the
pamphlet entitled The  Linguistic
Limits of Maha Gujarat and I think
that has created all this present ten-
sion. There is a map also in that
pamphlet, which was submitted to me
as an associate member of the Dar
Commission which shows that the
limts of Gujarat come up to Nasik,
Peiut Dindori, Pimpalver and Nand-
arbar. Nearly half of Maharashtra
Is included in Gujarat in that map.
Was that a good act? This pamphlet
was issued by the Gujarat Research
society. I do not know whether that
society exists now. Probably, it
came into being as a mushroom en-
tity at that time. I do not blame any-
body now present. But I am sorry
that at that time forces which were
never contemplated arose. With that
has started the whole trouble bet-
ween Maharashtra and Gujarat. Be-
fore that, the two people have been
living there for centuries together
as one people.

Naturally, when one claim is made,
history is racked up. That was what
actually happened. I am saying all
this not in justification of anything,
but only to point out that a whole
atmosphere was created as if some-
thing had happened which was due
to the anti-national character of the
Maharashtrians. I emphatically
deny that, If at all, the whole trou-
ble was due to the way in which the
whole matter was pursued by certain
sections probably, on both sides, On
one side, they wanted to have this
expansionist idea of Gujarat coming
practically even to my doors. In fhe
Dar Commission, in fact, I had asked
the other members, “Why do you not
include me also in Gujarat, because
I am an associate member? If your
border could come to about 35 miles
nearer my place, why do you not m-
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.clude me also in Gujarat? I had no
objection to go anywhere, whether it
be Gujarat or Maharashtra, because
I always believed and I said that also
that after all, the term meant only
residence in a perticular State.

That is how the trouble started.
Then started recrimination. Some
people started saying, ‘Oh, these
Maharattas are like this’. Some
others started raking up geography,
and some other history and so on. Just
a little while ago, we heard that Bom-
baby is an island, surrounded by no
land anywhere belonging to Mahara-
shtra. It is surprising. As a member
of the Legislative Council, while go-
ing from Poona to Bombay or vice
versa. I had not come across any sea
at all. I do not come across any sea
when I go tp Surat. But this is the
atmosphere that is being created, Of
course, I do not say that it is
done only on one side; it is done on
both sides. But this is what has tend-
ed to create this bad atmosphere. It
is not one side only that has created
this, but fanatics on both sides have
spoilt a simple question which could
easily have been decided in  proper
time, and in fact, jt could well have
been considered, and more properly
too, by the Constituent Assembly itself.

The result is that during the last ten
or twelve years, matters do not seem
to have improved at all. When 1
made that statement. I could see
what was happening, I heard eviden-
ce. Respected leaders and ancient
person on both sides, whose memory
ought to be cherished by every Indian,
were dragged in. Some were regard-
od as ‘pirates’, some were regarded as
something else. On both gides, this
sort of accusation has been indulged
in, thus vitiating the whole thing.

The history of Bombay shows that
it was a four-lingual State, the Maha-
rashtrians constituting 53 per cent and
the Kannadigas and Gujaratis and
otherg forming the rest 47 per cent.
‘It has not at all been a happy adminis-
tration. It is no good Shri S. K. Patil

472
Ministers. I think he ought to know
much better than I about
Even

As a result of the appomntment of
this Commission, the question has not
been solved, but an atmosphere of ill-
will between these two communities
has been created. Not that, therefore
I mean that the question should not
be solved. But it is necessary that
we, early enough, settle it once and
for all, and settle it justly and in &
right manner.

In my statement then, I said that
Maharashtra linked with Gujarat or
Karnatak has a majority of 53 per cent
and with contending groups on both
sides, and in the present conditions of
Bombay, it is a fruitful breeding
ground for internal jealousies and
rivalries alone. I do not blame any
body. But I have been personally
witness to what has been happening
and I can say that from 1927 cnwards,
whenever the Congress was in power
and was fighting elections, this is ac-
tually what has happened. If at all
we have to look at the matter in the
proper prospective, we cannot hold
anybody responsible. Somebody said
there are black marketeers and some
body else was saying there are only
goondas. I think that is a wrong ap-
proach to the solution of the pro-
blem. It is a human problem and it
is from that point of view that It has
to be solved.

What has been happening in that
unfortunate State of Bombay for the
last so many years? It is a progres-
sive State. You see Bombay Beauti-
ful. It is all sight I am, as much
fond of it as anybody else and think
that it is a good thing. But what is
contained in it is not only the beauti-
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ful land of Marine Lines, but there
are also lakhs of people who sleep
under the staircases of Bombay,
on the footpaths thereof. I be-

long to Bombay. I still claim to
think of Bombay the Beautiful. There

are big palaces there, There are many
people living there, They are bound
to live there, as in the case of every
city, whether it is Madras or Bom-
bay. But what is being followed is a
passionate approach to the question
by one side or the other.

1 then gave a warning that if pub-
lic feeling was an indication—and
you cannot always ignore public feel-
ing, by whatever causes it has
been created—it was no good trying
apportion the blame I said that
Maharashtra must be formed into a
province immediately. I then said
before the Commission:

“After the unwarranted and un-
justitied clamour tor the separa-
ration of Bombay from Maharash-
tra, of which it is a living part,
by a section of the non-Maharash-
trians, and particularly having re-
gard to the manner and the spirit
of hostility to the Maharaghtrians
in which it was tried to be started
smooth admifistration in the pro-
vince of Bombay as heretofore is,
in my opinion, almost impossi-
ble”.

It was in these strong words that 1
gave a warning. If you read all my
statements, you find that I had
never shown any bias against any-
body. I always thought that it was
a simple question. But somehow or
other, I could s2e what people were
doing, the way in which things were
being preached. It was in 1948 that I
said that. Therefore, whatever decision
you come to, you must take the his-
tory of this matter into consideration.
You must take into consideration the
human feelings that have been
aroused and then try to settle it.

I am glad that out of the provinces
for which I had moved this Resolu-
tion Karnataka, Andhra, Kerala and
Tamil Nad have been formed,

Shri M 8 Guupaduswamy (My-
sore): There is po Cabinet Minister on
the Treasury Benches.

Bombay and Madras. Has Madras
suffered in any way because it is the
capital of Tamil Nad the unilingual
State of Tamil Nad? But if you create
this spirit and try to persist in keeping
it up, then paturally things will go
wrong, whether it is g unlingual State
a bilingual State, a multi-lingual
State or a Centrally administred ter-
ritory, Therefore the whole ques-
tion has to be looked at in the proper
perspective and then alone we can
arrive at the correct solution.

So far as the present solution is
concerned, as we have witnessed, no-
body seems to be satisfied with it. Now
Shri S, K. Patil jumps up and puts
the whole blame on those who are
clamouring for linguistic provinces,
tertfiing it linguism or something like
that. Was he not the Chairman of the
Reception Committee of Samyukta
Maharashtra Parishad of which—I was
not there—Shri Deo was the Presi-
dent? Probably opinions might have
changed. That is a different matter.
But this cry of always trying to ac-
centuate only one aspect of the mat-
ter is a dangerous thing which has
defied any proper and happy solution
of this complicated question. That is
the root trouble. And if people per-
sist to go on speaking and doing
things in the manner in which they
are proceeding now, irrespective of
all talk of national unity and all that,
I am sure they will never be able to
find any proper solution.

Therefore, as one who some 10 ar
11 years ago moved this Resolution,
and who still velieves in proper lingu-
istic States—not linguistic  States
in which we start with the idea
of one community trying to run
down the other or with apprehen-
sions of that type—I have pointed out
how dangerous is the present ten-
dency. Of course, I am sure that pre-
bably in course of time, the logic of
events, the reality of the situation will -
put Bombay into Maharastra, I haye
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no doubt about it, not because it is
a unilingual State or anything of that
type but there are other problems con-
nected with it. For instance, if it is
of Maharashtra who can object to its
expansion? Even now in the present
city of Bombay, 60 per cent of all the
important subjects is with the Centre.
What is there except land and order
with the State. But it all depends upon
the way in which you create a proper
atmosphere for it. Otherwise, 1 am
afraid that in this fight we will get the
whole thing for which people are fight-
ing ruined beyond and redemption.

For instance, if you scparate Bom-
bay from Maharashtra, which Chief
Minister of Maharashtra will in future
be able to spend and divert crores of
rupees, which he might be getting
from the Planning Commission for ex-
ecuting plans, not for relieving famines
in Ahmednagar, Satara and Sholapur
but for making Bombay more beauti-
ful? I will have to scarch and find out
a Chief Minister of Maharashira who
can ever dare to give up or utilise the
money which he gets from the Cen-
tre not for the purpose of relieving
the fam!ne-stricken people of Ahmed-
nagar, Sholapur and other parts but
for trying to make, and keep, Bom-
bay beautiful. Is it possible? Look
at it from the point of view of the pre-
sent relations between Maharashtra
and Gujarat. It is impossible. Similar
is the case with all other problems.
He will be more interested in seeing
that there are better irrigation facili-
ties, and whatever money he gets {from
the Centre will be wutilised not for
earning interest or getting some mouey
out of it from water or electricity
supply, but for his own purposes. Of
course, if he can do it, there is no
harm in it. But, when does a man
spend money for earning interest?
When this house itself is in order and
when there are no pressing problems,
when he could find some time, money,
attention and energy to be devoted lo
some of those projects. Therefore, if
at all Bombay is to prosper and
_remain as it is, it must form part of
Maharashtra.

31t )} . A

» .
.~ i ] [ERI- S TR e
"As regards the . bigger bilingual
guestion, so far as 1 am concerned, 1
think a stage has been reached and
- the reverse is not going to take place.

Then I must try to reply to a matter
of controversy between Shri S. P.
Patil and Shri C. D. Deshmukh. Pro-
bably, both of them are likely not to
be in the know of the thing over
which they are fighting and debating.
It is true that Bombay city was pro-
posed to be made a City State. That.
I think, would have been a better
arrangement than what is proposed
now. But the fact was that there wore
some people in Maharashtra—I do n¢t
know whether we should call them
leaders or otherwise—who thought
that if there was a City State.
then it would not be ultimately as
conducive to Bombay finding a place,
its proper place in Maharashtra, as it
otherwise would be. Therefore, it was
suggested let Bombay be administered
Centrally for some time and during
thiy period let the administration of
the Government of Maharashtra Lo
carried on from Bombay so that flere
will Le no disturbance and nro ucire-
hensions right or wrong, justified «or
unjustified—but the apprehensions are
there and this my hon. friend will not
deny. Whether it will ultimartely
happen or not is a different thing, hut
there are apprehensions that so many
people are going to be thrown out of
employment. I can say that the (en-
tral Government will see that—and
the Prime Minister has stated, if the
reports are correct—that not a single
person who is at present serving in
Bombay suffers on account of this
change. Naturally he wants to see that.
But how can he do it? I am not sure
whether in the present atmosphere all
that could be carried out in the spirit
in which he wants it. I do not know
whether it will be possible. one smae
contending for and the other side
fighting against. 1 think it would
require a rather more close and realis- 4
tic approach, if not for anything else, j
at least to remove the appreheasions
created T think that fhe present dect i
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sion that Bombay city should be
separated from Maharashtra is not
the proper one and I do not think
there is anyone in this House “who is
in favour of it. Of course, as I said, on
account of the history of this question
and certain unfortunate developments
for which we need not try to put the
blame on each other, it may have
been necessary that for some time it
may have to be Centrally administer-
ed. There is no harm. But that does
not mean that the Central admiuistra-
tion should continue for all time. It
is only a temporary thing. Probably,
if ther. is a bilingual State subse-
quently—I do not know how it is 1o
come because, so far as I know, nc
one seems to be prepared on either
side for it and the present indications
are that it will not come about—until
then the only other alternative is that
we must make it easy for the 3ombay
city to merge in Maharashtra which is
the proper State in which it must
merge. It is from that point of view
that all our attempts should be direct-
ed hereafter. Those in Bomboy should
have no apprehensions about this and
this is a point on which we must ¢ n-
centrate. Whosoever may be at fauit,
it is true that tension is there at
present. And, nothing will be lost if,
instead of trying to settle the thing
in a manner by which probably the
city for which they are struggling will
itself be a city of ruins and shambles,
they agree to have it Centrally admin-
istered for some time. But surely it
must be conceded and it must be
realistically realised that after all
Bombay, as 1 said, should belong to
Maharashtra—not Maharashtrians, 1
make that difference because Maha-
rashtrians may not be there to-
morrow—and it is from that point
of view that I would stress on it.

Yesterday my friend Shri Gadgil
referred to one matter and Shri Patil
referred to another matter. Probably,
many of the people here know that
past history. One of the strongest
arguments ig that it was the late N. C.
Kelkar, the great man from Poona—
probably he had no idea that it will

come to this—who raised the cry that
Bombay should have a separate. Con-
gress Committee. Who had this idea
then and what was the condition of
Bombay State then? What was the
purpose for which the Concress want-
ed to organise these areas? “What were
the limits of that Congress Committee?
The suburban ar¢as surrounding the
district. All those things were deciced
on merits in view of the circumstances
then prevailing and for purposeg for
which that institution was to work.
Therefore it has absolutely no bearing
to the late N. C. Kelkar. Probably, if
some one of us had been there, he
would have done the same thing. We
were thinking about the separation of
Sind from Bombay and all that. The
whole history is being twisted and
misquoted and then the trouble arises.
(Interruption).

The next attempt was to have Bom-
bay extended up to Poona. It is true
and for that I have to blame some of
my colleagues also. It was I alone who
then said, ‘Why have a Greater Bom-
bay?’” 1 put that forward before the
Dar Commission also and I put for-
ward the same view when the question
came up before the Bombay Legisla-
tive Assembly. I knew that attempts
were being made to extend Bombay so
much that it could be formed into a
separate State. Apart from the merits
of it, I did not oppose it on that
ground. In London there are 28 cuun-
ties and why do you want to have a
big Corporation of Bombay extending
over so many miles of territory? That
was my view. If tomorrow, Bombay is
to expand, where will it expand? It
has to expand into Maharashtra
territory and that does not mean
that Maharashtra is a different
State and a different admims-
trative unit. I was very mnaturally
apprehensive of all this. Even Shri
Gadgil was not then very much rup-
porting me. I do not know why. Things
go on happening and after 12 years
we have come to this stage of the
whole of Maharashtra without the
Bombay city. The problem yet rertu\!ns
unsolved.
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Under the present circumstances, it
is clear that there are‘difficulties in
immediately putting Bombay in Maha-
rashtra. Therefore, our efforts now
should be—whether the protagonists of
bilinguism or unilinguism say Bombay
should be with Maharashtra or Guje-
rat—that every one of us should look
at this problem, this inevitable ques-
tion and try to make it as easy and as
least troublesome and as much to the
advantage of all concerned as possible,
for all those that stay in Bombay,
whether they come from Gujerat or
Karnatka or U.P. or any other place.
That should be the sole criterion and
not from the point of view of some
people saying, ‘You won’t get Bom-
bay for 5000 years’ and other who
say, ‘We will take it today’. If that
attitude goes on, the struggle conti-
nues. How can we have a proper at-
mosphere under these circumstances?
My appeal to all these people
is, whatever your plans may be,
you should first of all try to
realise that it is inevitable
that ultimately Bombay must go to
‘Maharashtra and, therefore, let us
take a realistic view of the matter and
see that peaceful conditions are restor-
ed. I would appeal to my friends that
we should see that no apprehensions
of any type in any section are un-
necessarily fostered and that we should
approach the question in a proper and
peaceful spirit.

3 pM.

Mr. Speaker: I call upon Shri Thanu
Pillai to speak now. After him I will
eall Shri Gopala Rao, and after that
Acharya Kripalani and after that the
hon. Prime Minister and so on.

Shri B. 8. Murthy; Before Shri
Thanu Pillai begins, may I say this?
There are some of us who have mnot
participated either in the discussion of
the Commission's Report or in the dis-
cussion of this Bill

Mr. Speaker: The hon. Members
should have got up; nobody got up.

Shri B. 8. Murthy: We have been
getting up; we also sent in our names
to you.

ﬁ.-m:dﬂ-ﬂ-mﬁom
Member's name. Anyhow, 1 will look
into it.

organisation Bill, 1 wonder whether I
am not one of the 500 grave diggers of
the unity of India, which duty I am
performing most unwillingly.

Seven or eight years ago, in this
country 600 odd States were integrated
without so much disturbance or diffi-
culty, without so much of blpodshed
as has flowed in one city only. What
happened during these seven years awd
why should the freedom fighters of
yesterday go about fighting brother
against brother? They call it linguistic
division, but. The decision of (ve
Commission has not been accept-
ed as linguism. Perhaps they
are afraid of the consequences
or ashamed of calling it as linguistic
division. Nonetheless they make it as
linguistic division in the Bill. The
consequences that have flowed {rom
thig are very sad.

[Mgr. DepuTy-SPEAKER in the Chair]

We have gone on breaking our heads
in the name of culture, abusing women
in the name of culture, insulting
leaders and leaders’ photographs ir
the name of culture. If that is culture,
surely we must not have a cultural
division of India in this fashion. We
are accustomed to send cultural 4:le-
gations abroad, but we do not place a
few stones in their pockets to be
thrown there in order to show that
that is our culture. One should be
ashamed of what has happened here.

3-02 p.M.

We had the consequence, the very
serious consequence, of our erstwhile
Finance Minister resigning apparent-
ly on this issue. He was enough to say
that this Government was doing thinkgs |
arbitrarily and not democratically and
in conclusion he painted a picture of
the Prime Minister in the making of
a chota dictator. I would beg of this
House and the Congressmen of this
House to realise what it means abroad
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1o our nation. He was applanded by
<opposition Members, and I do not
expect opposition Members to keep
Mwhmnmhmma
the Government goes out and slanders
the Government. Certainly they are
entitled to do so. If one of their party
members, especially of the Communist
Party, had gone out like this in a
communist country, would there be
this privilege of abusing the party
and the Government on the floor of
the House? They are the people who
talk and teach democracy in this coun-
try—it is a very baneful thing. The
consequence of it at the moment is
this. There is going to be an election
in America....

Shri Veeruwainy (Mayuram—Re-
served—Sch. Castes): As if the Con-
Eress is democratic.

Shri Ttanu Pillai: We will teach
democracy to you when you come
before the elections. You are challeng-
ing us.

Mr. Deputy-Speaker: Even if he
<hallenges, there ought not to be any

lesson to be taught.

Shri Thanu Pillai: I said, in the
<lections, and that is what I meant.
‘Shortly there are going to be elections
in America. There is so much of feel-
ing in the world. We are proud that
our Prime Minister's mission abroad
has been a success. The Democrats in
America are accusing the Republicans
of having lost the friendship of a coun-
try like India. The Republicafs neeced
only quote the statement of our ex-
Finance Minister, in reply, to justify
their action in not having been able
to settle matters and be friendly with
India. Is it good for India? I do not
know what prompted him to do that
or whether he did not weigh the con-
sequences, but one cannot believe that
an expert like him had not weighed
the consequences of his statement. In
anger he has done it, but it has cost
us the prestige in the world and we
are only very sorry. He himself has
said that no country which calls itself
civilised can do certain things. I do
ot want to repeat and take a lesson

If they do not care, it is a different
matter. ’

Mr. Deputy-Speaker: The hon. Mem-
ber will not advise Congressmen and
his party here, it may be done some-
where else.

Shri Thanu Pillai: I am appealing te
my friends in this House.

Mr. Deputy-Speaker: The hon. Mem-
ber is warning the Congressmen.

Shri Thanu Pillai: I am appearing
to my friends in the Congress Party
here in the Parliament.

Mr. Deputy-Speaker: Party uafairs
might come outside.

Shri Thanu 'Pillai:
come here. .

Mr. Deputy-Speaker: Of course, they
ought to be more careful, but that
should be decided at a separate
meeting.

Skri Thanu Pillai: That is all right,
I thank you, Sir. What is happening
here is a linguistic frenzy everywhere,
from Cape Comorin to Kashmir, which
ultimately will lead to language suve-
reignty in anofher five or ten vears it
things go on in this way. The linguis-
tic units are not going to be very
strong or self-supporting units and I
am not a believer that the Central
Government can always deal with all
thgse things very equitably. There is

We as a varty

sovereignty and I do not know how
the law will prevent it then. If we
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oculy want a foreign power 10 say thet
Tamil Nad is not a part of India,
there are quite a number of foreign
powers who are anxious to do that.

In the Bill the Committee has tried
their best to put in the Zonal Council
in an advisory capacitly. The Zcnal
Council, as an advisory council, can
do nothing. I do not know why—even
if they did not want to have the zonal
State—instead of having it in an
advisory capacity, we canont have a
sort of elected Zonal Council as a com-
mon Upper House with a common
Governor, etc. for all these States
put together. That will be a sort of
safeguard against the pitfall which we
are heading for. If the Zonal Counril
can be given the subjects of the Con-
current List to be administered, it will
not affect the adfthority of the States
as constituted linguistically, because
at the moment there is no sign of
going back on the linguistic division,
From the language division develop-
ing into language sovereignty, there
shall be a break between the Centre
and the linguistic States. Therefore,
even in this late hour, if Govern-
ment would consider that a Zonal
Council should be created as a com-
mon Upper House, common High
Court and common Governor, that
will go a long way to patch up the
differences.

It will also check the idea of deve-
lopment on a purely linguistic basis,
If the zonal Council requires some
authority and if the linguistic States
feel not inclined to part with their
power or object to the zonal Councils
being vested with higher authority as
a revising council, we can say that
the list of subjects in the State List
will not come within the purview of
the zonal State. Only the Concurrent
List subjects may be given to them.
That means that economic develop-

ment will come partly under the zonal
Government.

What people are today fighting for
is not so much for language and cul-
ture_ as for their economic existence.
Benind the urge for the linguistic

ik evav Siates Reowmﬁw Bil 1484

idea and quarrel, you will find the
talk of employment and indusiry.
The employment potential cannot be
well developed on a purely regional
or linguistic basis. The natusal re-
sources will be so distributed. If
two or three Governmenis have to
deal with one region which has got

.certain natural resources, they may

not come to an easy settlement and
the benefits of development of these
regional resources may not be fully
made available. One State which is
far away or which is not much bene-
fited may not tuke much care of
this, For instance, in the south zone,
Karnataka, Tamil Nad, Kerala and
Andhra States are there, The resour-
ces are lying: in the western Ghats.
The plains lie in Tamil Nad. In
Kerala there is not much of land for
the development of the resources.
Even now, there is so much of quarrel
going on between the two States. One
wants certain things while the other
refuses to give. This is so even when
there is a multi-lingual set-up to
some extent. If they become absolu-
tely linguistic States, there is every
possibility of linguistic fanatics com-
ing into power or having more influ-
ence in those Governments. If for
nothing else, purely for political rea-
sons. they may put slogans to the
people about these resources and the
Government in that State may hesitate
to agree to certain things which do
not give full benefit to that particu-
lar State. Under those circumstances,
the national economy of the country
will be upset. The Central Govern-
ment, with all its authority, has got
to execute the plans through the
State Governments, If the State
Governments do not co-operate, what
happens? The regions, jointly and
severally, will continue to be poor and
the people will be poor and any
amount of philosophy will not en-
thuse the people. Certain regions may
develop.

Today there was a reference to
Bombay and there was a distinction
made between the rich community
and the poor commu.ni'ty. The same
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thing will come in in an all-India set-
up between one region and another.
One region will develop morg and
another legs. That means that there
will be regional dissensions and there
is likelihood of a very serious con-
sequence flowing from that. If not for
anything else, at least for purely eco-
nomic advancement, what I suggest
will be desirable, The zonal Council
- may be a common Upper House to
begin with, Ultimately the linguistic
States may elect to give or surrender
more of their powers to the zonal
Councils, and if that happens, these
will be the nucleus round which the
bigger Government with the willing
co-operation of the linguistic units may
develop in course of time; they will
develop into zonal States which hon.
Shri Giri was advocating.

Coming to another section of the
States Reorganisation Bill, there has
been re-distribution between Tamil
Nad and Kerala much against our
wishes, Tamil Nad was not satisfied
with all the decisions., Yet, we have
accepted the position gracefully.
There was some agitation in Madras,
and the Government of Madras, under
the able leadership of our Chief
Minister, who is a better statesman,
though not from Oxford or Cam-
bridge, had seen to it that it was cool-
ed down. Ultimately in this Bill, there
has been a slight change introduced
but it is a very serious change, The
whole of Kollegal taluk has been
given to Karnataka and Deviculam and
Peermede, in spite of Tamil people
being, there, to Kerala. Shencottah
taluk which was given to Madras ac-
cording to the SRC report has now
been bifurcated, I do not mind even
it the whole taluk is going to them if
Madras State agrees or the people
there want. I am not parochial. But
the people who are there in the Shen-
cottah town alone are coming to Mad-
rag whereas the Hill is going to the
Kerala State, Perhaps They are
thinking in terms of having straight
lines as boundaries. Shencottah, as
:}g'el::ﬁu out into Madras State,

le taluk-is given to Madras,
ft will bulge out in Kerala. But, if

it is straightened here, lpt it apply
in the case of other areas also—Devi-
culam, Peermede and -Gudaslur, What-
ever is due to Tamil Nad, let it come
and let the division be complete. Do
not apply one formula to one ‘area
and another formula to another area.
It means that some people should
begin to criticise these things saying
that “we behave like good boys
and we do not go on breaking heads
and so we are not listened to.” That
impression should not be created, To
the people who are willing to be co-
operative in spite of any amount of
real grievances, no justice has been
done.

In clause 2 of the Bill, they
have changed the date from 1Ist
March to 1st July. According to
the draft Bill. only one division of
Puliyara Hill pakuthy was given. The
Committee is now informed that
they have now re-demarcated the
boundary and transferred the por-
tion lying to the west of the water-
shed line to another taluk so that the
rest is called Shencottah. It looks
very simple as if only Puliyara Hill
Pakuthy was added to Kerala and the
rest came to Madras, It is not so.
Other than the Puliyara Hill Pakuthy,
there are other areas like Achanpu-
thur Pakuthy which were not men-
tioned at all and which were now
divided and added on to some taluk
or district of Kerala State, So, when
the rest of it comes, it does nnt come
in the form in which it was originally
agreed to or it was intended, It is
a very serious matter.

We have changed the date from
1-3-56 to 1-7-56. If any other States
had taken care to demarcate their
borders and if Parliament was not
knowing about that and if you effect
this change, what all has happened
in other States between March and
July will be affected, Therefore, I
request the Government to reconsi-
der this position. The Joint Com-
mittee has decided like this and I
have moved an amendment in this
connection. If the whole of = Shen-
cottah ig prepared to go to Kerala, 1
am willing, Let them give us some .



Shri Twisidas: Sir, I thank you for
giving me this opportunity to speak on
dhis im t issue. I have been
opposing the question of reorganisa-
tion all the while becguse, in my
anind, there was a feeling that this
question of reorganisation was bound
1o create certain controversies which
would hamper our progress. My con-
wviction has grown strenger in view
«of the speeches in this House and out-
side. I am really pained at this. It
is a feeling that is prevalent all ove.
the country. This question has created
controversies in the country as well
.as in this House, controversies of a
wery serious nature.

Sir, you know very well that we
have a very bold programme for the
next five years. We want every sec-
tion of the community in this country
to contribute its best towards the
progress and development of the
country. The Home Minister in his
speech had mentioned that practical-
ly one year of the Second Five Year
Plan wil be wasted in deciding these
controversies. You can imagine, Sir,
the amount of harm that will be done
on account of these difficulties which
have been created for, in my opinion
no high gains.

There has been a certain amount
-of indication before that the linguistic
provinces will create more homogeneity
in the country and it will be better
for the progress of the country. But,
on the contrary. the position is entire-
ly different. The country has under-
gone, only recently on account of the
partition, a lot of difficulties. We had
also a number of administrative pro-
‘blems after the integration of the
different States in the country. You
:know, Sir, very well how difficult it
was to get over those difficulties and
it is only now, after the end of the
First Five Year Plan, that we are try-
ing to do something, which is much
‘bigger and bolder and in fact, it is to
a certain extent beyond our capacity.

and the amount of controversies that
have been created in the country, the
Prime Minister can still take that step
and save this country from this—in
my opinion—catastrophe.

Shri Kanavade Patil (Ahmednagar
North): There is no catastrophe.

Shri Tulsidas; I am afraid, in the
heat of this debate we are forgetting
the real priority of things required in
this country. After all, when we talk
of the Second Five Year Plan and
when we talk of the economic condi-
tions in the country we think in terms
of priority. what is that priority?
That priority is to increase the stand-
ard of living of every individual in
this country. If that is to be consi-
dered as of the utmest priority or
having the first priority, then in my
opinion, this question of reorganisa-
tion of States does not come up in
priority. This can wait and I am
sure this will have a much better and
salutary effect on the progress of our
country.

Sir, it pained me to hear our ex-
Finance Minister, who has just relin-
quished his post, I heard his first
statement and I heard him tboday. It
is really painful that a person of his
calibre, his stature and his eminence,
who hag handled the First Five Year
Plan and who was in charge of the en-
tire finances and monetary policies of
the country, now ceases to be an
Indian. (An Hon. Member: Question.)
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Shet Tulsiden: Well, o my mind be
wcems to be s0.

He considers it much important.to
consider s particular section of lhe
country when a particular ham is
done to that particular section of
the country. His words have created
much more controversies instead of
creating anything towards a settle
ment. He tells us today that Bombay
City is the life-blood of Maharashtra.
Maybe it is the life-blood of Maha-
rashtra, but it is the life-blood of the
whole of India. There is no doubt
about it and he knows it fully well.
In spite of Calcutta being a bigger
<ity, in spite of Madras being equally
important as Bombay, Bombay has
always been held to be the nerve cen-
tre of India; and ¥ Bombay is to be.
a sort of, tossed about with different
ideas then one can imagine what will
be Jdone to the country.

Then he says that Bombay and
Maharashtra will be completely econo-
mically finished. Look at this. In the
heat of the debate even a man of his
stature forgets that it is not only
Maharashtra which will suffer. but it
is the whole of India that will suffer.
The other day my friend Shri Asoka
Mehta said that the people of Kutch
and the people of Saurashira—those
who live in Bombay know it fully well
—depend for their livelihood on the
Bombay City. If the point of view of
those people is not to be considered and
the question is to be decided from the
point of view of one section of the
country, then I am afraid the harm
that will be done to this country is
woing to be so tremendous that it is
not going to help our progress in any
way.

He also mentioned that if Bombay
is kept separate it will give scope for
dblack-marketing, tax-dodgers and so
on. He has been the Finance Minister
of this country for the last six years.
It was his duty to see that there was
no black-marketing or tax-dodging
taking place in this country, Having
remained with the Government for the
1ast six years, having under his chuge

2,

N

Bombay City for blackmarketeers,

Mr. Depuly-Speaker: Hon. Members
should not be impatient. They shall
also have their chance.

Shri Tulsidas: My friends sometimes
feel very impatient about this question
of Bombay. Sir, I come from Bombay.
Though I am not coming from a con-
stituency near about Bombay City, 1
come from a constituency which be-
longs to Bombay State as it is today
and, if I, much less a person who has
been the ex-Finance Minister, ‘alk
merely in terms of my constituency and
say that my constituency should not
suffer no matter what happens to the
whole country, then I really feel it 1s
unfortunate in this country that we
have not yet forgotten the belief that
we are not one race, we belong to one
part of India and that we do not belong
to India, In that case we do not talk
as Indians. Sir, we are Indians first
and evervthing else come only after-
wards. But all the speeches that
have heard here are from the pcint
of view of either Gujerathis, Maha-
rashtrians, Bengalis or Punjabis.

we

An Hon, Member: What about capi-
talists?

Shri Tulsidas: Capitalists also exist
in all parts of India; it is not only in
the Bombay City. Therefore, °© is
wrong to talk of capitalism and sncial-
ism as if everything was concentrated

in the City of Bombay and nowhere-
else.

This is what I really dp not under-
stand. When my hon. friend Shri
C. D. Deshmukh was sitting on the
other side I had always differences of
opinion‘with him, but I had always
felt that one has to take what was of
priority for the country, what was in
the larger interests of the country no
matter whether a particular section
suffered or nol



1491 States Reorganisation Bill 30 JULY 1986 States Reorganisation Bill 1492

[Shri Tulsidas}) ) |
Even with this difference of spinion—
1. have tremendous respect for him—
in this heat, what has happened
to him? I do not understand. Why
does he, today, think in terms only
of a particular section or of his own
constituency? He believes in a bilingu-
al State which is not feasible now as
some say. If a person believes in a
particular thing, then why cannot he
do something about it? Why cannot
he make efforts even now to do some-
thing about it by which something
of what he Dbelieves it ¢.n be
achieved? I am sure that in this
House there are large sections of
people who believe in the tragedy of
such a reorganisation, Though they
believe in it, they have wnnl the
courage to come out and say so open-
ly and work for the advancement
of the country. Here is a soluticn, and
that is the solution which has been
worked out by different committees
and also the States Reorganisaticn
Commission. I do not see any reason
why that solution cannot be worked
out. Why cannot the people who be-
lieve in certain things come out and
openly say, “Here is the solution and
there is nothing possible, This is the
only way by which you can create
at least an atmosphere in the country
and arrive at a solution. Let us hzve
an end of it”"? Otherwise, I am afraid
that this particular question is going
to agitate the minds of the ,eople in
every part of the country for a long
time. It will create more and more
trouble.

My suggestion is, as I said, that
this Bill must be dropped. I oppcse
this particular Bill because, really, it
fs not in the interests of the country
at the present stage to go ahcad with
this reorganisation. The Bombay issue
has been continuously agitating the
minds of several people. Thera are a
number of other questions also which
agitate them and me. Take for ins-
tance, the question of transfer of terri-
tory from Bihar to West Bengal, You,
Sir, have just now mentioned the
question of Punjab. Similar contro-
'rersylspreemtallwutheeountry

klitﬁmwﬂ'uh- ‘to  have
this question settled today when we

have enormous problems in this
country, when we have to see that

"the standard of living of the people

is raised, and when we have to look
to the progress and advancement of
the people in all ways? Why do we
want to waste our energy over this
Bill? On the one hand we are told
that our administrative services are
not having enough people to look
after the execution of the Plan, On
the other hand, this reorganisation
requires a large number of people
to carry out the changes. How are
we then going to create, better living
standards? On the contrary, this new
change or reorganisation will create
at least a lot of difficulty and result
in much waste of energy. Because
one has to attend to this reorganisa-
tion, the programme with regard to
the Plan will suffer.

We know wvery well that on account
of the changes created by the States
Reorganisation Bill a number of
changes will have to be effected. Al-
ready, in different States, much
energy is being wasted in order to
see that the different officers are put
in different States, that allocations
are made from one State to another
and so on. There are other important
questions concerning internal matters
and also concerning international
issues. Our Prime Ministeris having
hands full. Look at the present posi-
tion. The Prime Minister will have
to be burdened with a large amount
of new and different problems, whi'e
he has already a number of interna-
tional problems to be tackled. The
Finance Minister has resigaed and the
Prime Minister has to take over the
finance portfolio. Over and above
that, he has to see that these contro-
versies arising out of the reorganisa-
tion of States are settled once and
for all. Is it worth at this stage to
carry on this controversy instead of
doing something constructive for the
uplift of the country?

My friends to my right are very
muchinterutedtnaeeing that the
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country is disintegrated, that there
.should be a lot of contrqversy in the
country. They are very happy to see
to these things. They want all this
trouble. They wish for it, and they
encourage it. Unfortunately, what is
happening further? Even some of
my friends on my left have joined
hands with my friends on my right!
Shri Pataskar said that there is an
unholy alliance. What further unholy
alliances there will be, 1 do not
know. Members on this side joining
hands with those on the other side
is something strange!

Shri Raghavaiah (Ongole): It is an
irony of fate.

Shri Tulsidas: I agree. There are
problems of graver import which
need our urgent attention and which
we should consider much more seri-
ously. It is no use thinking in terms
of local interest and wasting time in
speeches full of heat, excitement and
controversy over the reorganisation
of States.

Let us take the most important
State where there is great contro-
versy—the Bombay State. My friend
Shri Pataskar gave out the history of
what he did all these years and that
he was not listened to. I am not in
favour of this Bill at the present
time. There has been no question of
anybody feeling that Bombay State,
though it was a multi-lingual State,
has suffered on account of its having
been a multi-lingual State. There was
.no question of any controversy. The
-administration of Bombay has always
‘been considered to be the top-notch.

_ Shri B, S, Murthy: Thanks to money-

Shri Tulsidas: There are money-
bags all over. Shri Gadgil said the
-other day that he is a socialist,—
because he has nothing to lose, natu-
rally. That is why he said so. I am
ot bringing out that issue at all
now, but my point is that you are
now creating difficulties in the way
of Bombay. It is being chequered in
every possible way. Its administration

was going on perfectly. well. Progress
in that State was much better than
in any other State. What does it
show? It shows that when there are
multi-lingual people remaining to-
gether, they create a much better
understanding and constructive work
is possible. Formerly the people there
did not think of any other thing, ex-
cepting the administration of the
State in a proper way. Butit is diffi-
cult for people who have not stayed
in a city or a State which is cosmo-
politan in nature to appreciate the
benefits of a multi-lingual area. I am
not saying that other States have not
made as much progress as Bombay
State has shown, but when people
ask, “what is this cosmopolitan nature
of a city?”, I would like to request
them to go and stay for a few days
in a cosmopolitan city; and only then
they could realise the cosmopolitan
city; and only then they could realise
the cosmopolitan nature of a city. Of
course, Calcutta is a much bigger city
than Bombay. But it is for everyone
to go and visit Calcutta and Bombay
and then come to the conclusion
whether Calcutta is a cosmopolitan
city or Bombay is a cosmopolitan
city. The cosmopolitan
nature can only exist when there
are multi-lingual people residing in
one and the same city or State. It
has been proved so, and because of
that reason Bombay has remained
the nerve-centre not for financial,
cultural or economic progress of
India but also it has remained the
topnotch city in every respect. But
then we are trying to break that
character of the State and of the
city. We are trying to break the
whole State.

As I said last time, we are having
a cold-blooded murder of an impor-
tant State like Bombay. It is being
completely cut off in every possible
way. At any rate thev are trying to
do so. I find thaf my hon. friend Shri
C. D. Deshmukh is also being swayed
in, into this particular sphere. I do
feel that if really people believe that
the atmosphere will be not so good
as it was formerly—I believe that the
atmosphere is growing bad—at least
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for Heaven's sake, stop this Jyecrga-
nisation. If still you want to proceed
with it, I would request the hon.
Prime Minister to consider this sug-
gestion, namely, where thare is no
controversy, let the reorganisation be
proceeded with. We do not mind it.
But if there is any trouble any-
where, let us not proceed with the
reorganisation there. It is no use
having this controversy all along.
It is not going to end up. Parochial
interests are bound to continue, if we
go on with the reorganisation, and
the struggle to avoid it will be much
stronger than the one we want to
put forth in respect of general deve-
lopment of the country during the
second Plan period.

My friend Shri Pataskar said that
he did not believe in just linguistic
States at all and that he believed in
having multi-lingual States also, But
in name, he prefers only linguistic
States, and nothing else,

He says that Bombay belongs to
Maharashtra. You can’t say which
belongs to whom. I do not under-
stand this.

Shri Pataskar: I made it clear,
Maharashtra.

Shri Tulsidas: I submitted a memo-
randum to the S.R.C. that no State
should be named after a language.
You may call it State 1, 2 ete. This
question is so difficult.

Shri B. S, Murthy: That is the
Russian method. You are borrowing
this from them.

Shri Tulsidas: I am glad I am
borrowing something from them.

Mr, Deputy-Speaker: His comp-
laint is that the hon. Member also
sometimes agrees with them,

Shri Tulsidas: My hon. friend Shri
Asoka Mehta said that communism
and capitalism have come to stay in
such a way that they have come near-
er to each other in a very fair way.
I do feel that this proposal of reorga-
nisation must be stopped at this stage.

We should not procesd with it; f at
.nwepmed'iﬂlﬂ.“mm'
ceed where there is no controversy
or no bitter controversy, if 1 may use
that expression, so that the parties
mm.m-ﬁmhm

understanding.

People talk about linguistic min-
orities and majorities. Shri Frank
Anthony has spoken a lot about this
and other friends have also spoken
about this. Fears have been expres-
sed with regard to safeguards for
the minorities. This is very essenti-
al if we want to proceed with this
proposal. 1 do not want to make
any suggestion. This question of the
minorities is a very important one.
Every State has a minority, If we
proceed with linguistic States, the
common language will not have a
place in this country.

With these words, I oppose this
Bill even though it is rather late.

Shri Gopala Rao (Gudivada): Mr.
Deputy-Speaker, we have reached the
final stage in the reorganisaticn of
States, It surprises me at this final
stage to hear interesting specches,
asking to stop this, put an end to this,
as if it is an accident. In spite of
the opposition of all these forces, as a
result of the mighty movement for the
last 30 years, this Bil! has come up
out of the 14 Part A States, in spite of
the opposition, though Government
have not accepted the linguistic prin-
ciple completely,—they have only
accepted it hesitatingly and all
sorts of obstacles have been put in—
they have been forced to introduce
this Bill with 13 States formed on
a linguistic basis. Only Punjab is a
bi-lingua] State.

Many of my friends have dealt at
length with the Bombay question. The
biggest blunder in this matter com-
mitted by the Government ig their
denial to integrate Bombay witk
Maharashtra, If not today, tomorrow
the Maharashirians -will win their

- claim. They are fighting tor a just

case,
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Punjab. Most of the Punjabi-speaking
people have come under one State.
These Harigna people, as many of
my hon. friends have said the other
day, are backward, poverty-stricken
and neglected and in every respect
they are being treated in a different
manner. That is why the members
from that area, whether they belonged
to this party or that, submitted a
memorandum to the S.R.C. that they
should be separated from the Punjabi
State. Government are not prepared
to accept this linguistic principle. At
the same time, they are prepared to
set up Regional Committees, What is
the basis for these Regional com-
mittees? Punjabi or Hindi-speaking
areas. What does the formation of
Regional Committees indicate? It in-
dicateg that in reality, people want
separate States on the linguistic basis
Had it been conceded, there would
have been a better scope for the vros-
perity of the Hariana pPeople and there
would have been a pProper atmosphere
today. Instead of accepting the demc-
cratic principle, Government try to
#ppease certain elements, sometimes
these elements and sometimes the
other elements, creating an undesira-
bhle atmosphere. That is why I say
that here also the reorganisation
should have been on the basis on
which the other 13 States have been
formed.

Coming to the Andhra Prudesh
Question, I need nct narrate the whole
story as to how the Andhrag are ad-

of one district or one taluk. The
ground on which it is denied is tha:
there were elections only iwo years.
ago. Two portions, 9 districts from
Hyderabad and 12 districts of Andhra
are being merged and a new State 1s
being formed. With the formation of
the new State, in every field, economic,
political and social, a new alignment
of forces hag taken place. People:
are full of aspirations. At this siage
it is better to give an opportunity to
the legislators to come with a new’
mandate from the peop'e. There is no
reason for demnying elections to the.
Andhras. Thig is against the princi-
ple followed in other States. In the:
P.EPS.U. aiso I think elections were
held late in 1954 or early in 1955
So also in the case of Travancore-
Cochin late 1954 or early 1955. Why
is there this discrimination? What 1s
the reason for denying elections in
Andhra?

Shri B. S. Murthy: Special favour-
to Andhra.

[PANDIT THAKUR DaAs BHARGAVA in.
the Chair]

3-49 p.M.

Shri Gopala Rao: Favour or dis-
favour? I think that the Govemn-
ment have not taken a proper deci--
sion in this matter. Some people:
are guided by the party interests. In
the present position, it so happened:
that some are in an advantageous
position. Suppose they go to the-
polls. They are in such an advan-
tageous position that they never
thought of or could ever think of.



1499 States Reorganisation Bill 30 JULY 1558 Stases Reorpanisation Bill ;-_mx

- [Shei Gopala Rao]
“They do not want to spoil that posi-
tion. That is why they “‘are guided
by such narrow party interests.
*There is no wide principle on which
this denial is made.

1 am surprised to learn that some
responsible persons in the Govern-
ment, when they were asked why the
elections are being avoided in An-
dhra, said that it was the decision
of all the parties in Andhra
That is completely wrong. I
want to make at least our position
clear in this context. In Andhra the
Communist Party never came to an
agreement nor committed itself that
elections should be postponed up to
1962. What actually happened is
this. At a time when certain forces
were working against the formation
of Vishalandhra, the Communist
Party in Andhra which has been
fighting for the last 12 years for
Vishalandhra, thought that in the
broad interests of the people it would
‘be better to allay the fears of cer-
tain Congress friends who were
afraid of their future that if the
new State was formed, new elections
would be conducted, and they may
not be returned in the new elections.
At that time, taking the wider in-
terest of Andhra we said that we
would not press for immediate elec-
tions if the only obstacle to the for-
‘mation of Vishalandhra was the
-question of the conduct of imme-
diate elections. Fortunately, the
Government, the Congress Com-
mittee and the M.L.As. unanimously
stood for Vishalandhra. There was
practicallv no occasion for wus to
.come to an agreement like this. In
the same way when our leaders met
the Members of the Cabinet there
also said that they were not parti-
-cular of immediate elections if that
‘was the only obstacle in the way.
‘But, as a matter of fact, that was
never an obstacle in the way of the
formation of Vishalandhra. The
real obstacle was the disruptive
slogan of a separate State for Telen-
gana. Here, I want to congratulate
the Home Minister who stood firmly
against the disruptionist demand for
u separate Telengana and against

and conceded Vishalandhra at this
stage. But, at the same time, tl-;at
cannot be a basis or reason for avoid-
ing elections in a part of the coun-
try where more than two crores of
people are living. That 1s why 1
request that elections should be held
in Andhra along with the rest of
India. Let the people of Andhra
have a chance in the new State. Let
them express their new aspirations.

Coming to the boundary question,
a boundary commission should be
constituted and it should decide once
and for all all border disputes. There
are certain areas about which there
is no dispute about the facts. For
instance, in Serovancha 80 per cent.
of the people speak Telugu. In
Kolar District, except for Malur and
Kolar Taluks, the rest are predomi-
nantly Telugu-speaking. This will
be accepted by our Kannadiga friends.
Such areas may be included here
and now.

Coming to statutory safeguards for
minorities, these should be provided
for the languages both in the matter
of education and in administration
to the extent possible. The minori-
ty should be absorbed in the ser-
vices where they form a substantial
minority. But according to this
Bill, what ultimately emerges as far
as the minorities are concerned is
this. It does not provide proper
safeguards and the mechanism to
implement the safeguards. The
whole difficulty is that, from the ex-
perience we have gained, the lin-
guistic minorities are not satisfied
with the present safeguards or the
way they are being implemented. It
is the duty of the States and the
Centre to see that the linguistic mino-
rities do not feel that they are being
treated in a different manner.

As far as secondary education is
concerned, simply a note is attached
by the Home Minister. I do not
know what will be the statutory
position of that note. Simply it will
be a directive. It may be respected,
or it may not be respected by the
States. That is why for -secondary
education also there must be a sta-



tutory provision. For instance, in a
‘eity like Hyderabad with a millien
population, half a million are Urdu-
speaking. At this place “certainly
there must h_e provision to arrange
fer. education in Urdu even in col-
Jegee. Tt is a concrete example I
am giving, but you cannot apply it

to .all places. That is why when you
hke the quesnon of linguistic mino-
rities, the question arises through
what mechanism or apenciez these
safeguards will be enforced. That
will be the crux of the ' problem.
Some friends have suggested the
good offices of the Governor may be
utilised for this enforcement. Some
have suggested there should be a
Cemmissioner or a special officer or
a Board. Whatever be the mecha-

nism, there should be s statutor-
provision. That is why 1| propose
that there should be a statutory
minorities’ board to look afier the

minorities’ interests. In the same
way, even at the State lcvel it is
better to have some sort of mii:ority
board.

Shri S. C. Deb (Cachar-Lushai
Hills): We have come to the firal
stage of our States reorganisalion
scheme and redrawing the map of
India. I am generally in support of
this Bill as it has emerged from the
Joint Committee and I appreciate the
labour that has been put in by our
elder statesman the Chairman, and
the Members of the Joint Commi'tee.

‘T would like to draw the attention of
the House to the eastern region of
India. There, the States Reorganisa-
tion Commission made some recom-
mendations regarding Tripura and
‘Manipur, but in our Bill there is scme
difference. I do not know why this
difference is there., As far as Tripura
Is concerned, the Commission has said:

“As a small Part C State, Tri-

. pura cannot obviously -stand by
itself. .. .its merger in Assam, in
our opinion, can be supported
among other reasons on the ground

. that it will; be desirable ,to- bring
the entire border between India
.~@nd Pakistan in_this region under

one single control namely, thai. of
hmm

'nutkthe recommendation of the
trm

As you know, there is also an agita-
tion in the Tripura State for having
a democratic set-up. The otner day,
my hon. friend from Tripura also
pressed for it. It is natural that the
people there should press for having a
democratic set.up, and the agitation
for that will be there. . But Tripura’s
geographical positior: is - such that
unless a direct connection 15 establish-
ed, and unless communication and
transport are provided se that -trade
could be carried on through Assam,
it is not possible for the Centra! Gov-
ernment from here to feed that State
for all time to come. That is why
the States Reorganisation Commission
made that recommendation. I do not
know - why the Central Goverrnrment
have not accepted it,

The Chief Minister of Assam, while
that recommendation was coasidered
in -the State Legislative Assembly
remarked as follows:

“We feel that the national unity,
solidarity and security of India
are the most essential factors and °
are the over-riding considerations
to be borne in mind in any scheme
of reorganisation of States in
India. Administrative conveni-~
ence, historica] growth, geographi-
cal contiguity, financial strength
economic  stability are other
powerful considerations in deter-
mining the boundaries of a

From the point of national secu-
rity and unity of India it will
-appear. clearly that the entire re-
gion to the north-east of Pakistan
needs an antegrated administra-
tion . trom various points of view
and should form one administra-
tive homogeneous unit so_ that it

.-can be develaped as @ self-sufficient -
ecopomic zone under a plan.”, ' -
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This is the view of the Chief Minis-
tor of Assamm. The same is giso the
view of the Assam Provincial €ongress
Committee, which adopted a resolu-
tion favouring the merger of Tripura
in Assam. It also adopted a resplu-
tion for the merger of Manipur. When
there is agitation in these two aress,
namely, Tripura and Manipur, for a
democratic set-up it is very necessary
from the point of view of homoge-
neity of that area and also security,
that they should be merged in Assam,
as recommended by the States Reor-
ganisation Commission, (Interrup-
tions). If it could not be done now,
owing. to  practical considerg-
tions, it should be done in
the near future, If it is to be done in
the near future, why should it
not be done now? When our Gov-
ernment are taking So much pains to
merge Telangana and Andhra, and
other parts in other States, and they
are making so much of effort to
effect reorganisation in other areas, I
do not know why this little part should
not be merged right mow in Assam, so
that the Central Government would
not be put to the trouble of running
the help to this part every day?
Whether there are floods, or whether
there is scarcity every time, the Cen-
tral Government have to incur expens-
e as at present, and transport
the necessary commodities by air to
Agartala. Why should this continue
for long? When there is an agita-
tion in these places for democratic
set-up, when we recognise also the
right of every individual to have a
democratic set-up, why should not
these little parts be merged with
Assam now itself, so that Government
could have the necessary security
measures, and keeping in view the
contiguity and homogeneity of these
areas, the development of the whole
area may be taken up together? The
problems are there in the plaing as
also in the hills. There are security
troubles everywhere. We have got
Pakistan also on the border. The

so on, will all be solved. I would
apeal to Government to take a little
more care in' regard to this area.

I have moved an amendment also
in this regard. @When the Central
Government are taking so much pains
for the development of the whole of
India with a view to its integration,
security and unity, I would beseech
them to take a little more care of that
area, and adopt a solution on the
lines I am suggesting.

Shri L, Jogeswar Singh (Inner
Manipur): On a point of information.
I would like to tell my hon. friend
that before he asks for the merger of
these areas in Assam, Assam must
first control the Naga Hills troubles.
When Assam is not in a position to
manage the Naga Hills, how is it that
my hon. friend says, that it will be
able to discharge its responsibility in
Tripura and Manipur? When the
Naga Hills area has not been control-
led, how is my hon. friend so much
interested in Manipur and Tripura
being taken over by Assam?

[Mr. Seeaxxr in the Chairl

4-08 p.Mm.

Shri 8. C. Deb: It all these States
are taken together, then there will be

no trouble,

Eb;lu_-l Jawaharial Nehru : | Mr. Speak-
er, 8ir, a week ‘today, I
returned to Delhi after visiting -many



of the stuff of history being made in
Europe, ] wanted to know how far
the history we might be making here

was reflected in the minds of people
in Europe, 1 found they were greatly
interested, indeed sometimes more
than interested, in what was happen-
ing in India, because they felt that
something very significant was hap-
pening here something that would not
only change India, but would affect
other countries and other continents.
And 1 thought then of the work that
we do here in India, the great prob-
lems that face us, and the tremendous
responsibility of this Parliament of
India. This Parliament of India indeed
has this responsibility of making the
history of India.

That was one thought that struck
me. Another thought that struck me
as I travelled from country to country
was of how the old fromtiers had
gradually meant less and less. With-
in an hour or two, I travelled from
the capital of a great counrty to the
capital of another great country.
There were problems, certainly many
problems and many conflicts, but this
Mdea of national frentiers became less
and less important somehow in the
modern scheme of things.

I mention this because here we are
considering with considerable heat
and passion not the frontiers of
nations but the borders inside the
nation between two States or pro-
vinces. 1If the frontiers of nation
become relatively less important than
they were, and if in the course of a
few years, they may alinost be fgnored
for many matters, how much - less
important are these problems of State

people strongly, and
now there is a great deal of feeling

about them. [ do not suppose that
the most ideal solutions, whatever
they might have been, could m
have been pleasing to everybody,
So far as I am concerned—indded,
I might say, so far as Government bere
s concerned—it is of no great signi-
ficance to us what part of India goes
into this State boundary or that.
Yes, certainly we must consider
what is more desirable from various
points of view. But in the ulthna!c
analysis, it doeg not make much differ-
ence where one little part is from
the Government point of view. From
the individual’s point of view or the
State's point of view, it has certain
importance; I do not deny that.
Therefore, the Government of India
approached this question, if I may use
word, more or less objectively and
without any particular desire to im-
pose this decision or that We
have been told that we did
not go through the proper pro-
cedure of consuMation and decision
etc. But I ‘think any person ‘who
knows what has happened in the last
six seven or eight months in this
country, will also know that the
amount of consultation and discussion
about this matter that we have had
is without parallel. In fact, many
people say—and perhaps, rightly—
that we overdid this: it would have
been much simpler if we had not tried
to consult hundreds of thousands . of
persons in this process and thereby
perhaps added to the confusion. How-
ever, it is a fact that this question has
roused people. But {1 wish this
House to realise this, #5d first of aB
look at this picture in proper perspee-
tive, lest we forget that peripective
and get lost in the passions of  the
moment. Secondly, to replise that
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however important these questlons of
borders might be, they are, after all,
administrative divisions inside the
country. Thirdly, whatever we may
decide today, surely nobody prevents
us afterwards, subsequently, from
making any variation.

" I realise that nobody wants to
decide things and change them every-
day. That is a different matter.
But nothing is final in the sense that it
cannot be changed i.n the futurfl

Now, our d:ﬂ'lculty has been that
we have tried too much perhaps to
balance respective viewpoits, to try
to find a common way, to find as large
a measure of agreement as possible.
And naturally, in doing so, we have
often succeeded in displeasing ma.ny
people. Yet I would beg of you to
remember that in this very very
complicated business which affected
the whole of India, by far the greater
part of India has accepted, broadly
speaking, the proposals that are made.
True, very important questions remain;
among them perhaps the one that has
been talked about most is the question
of Bombay and Maharashtra.

Now, I have felt—I say so with
respect—that perhaps the approach to
these questions has been too much
marred by strong language and by
direct or indirect reproaches, and, if
I may use the word, by running down
this group or that group this com-
munity or that, not only in regard to
Bombay, but in regard to other places
too—whether it-is Bengal, Bihar or
other places.. I would beg this House
to consider whether it helps in the
slightest the consideration of.these
problems by runping dewn any pro-
vince, any community, in- any part
‘of the country, by -considering one
part more capable; more courageous,
more independent or more ;. pationa-
listic—whatever it may be. We are
wll here as Members chosen by some
constituency or other in India.
Naturally, we are interested : in that
-eonstituency. = But -1 submit that we
are here-as -something else also. I
am not here merely as Member for the

eastern pu't of Allaluhd dhtrlet. I
consider myself the Member for India
here, and 1 do submit that - every
Member of Parliament iz -a Member
for India. We are not members of
some local municipality or district to
consider the particilar interests  of
that area only and forget the rest of
India. We have to consider every
question, 1 hope to the best of
our ability, in relation to the whole
country. ] I am not Prime Minister of
Allaha district. I am Prime Minis-
ter of India by grace of this House,
and I have to think or try to think in
terms of India. I may make a mis-
fake, Of course, I make mistakes; all
of us make mistakes. But I de
submit that when we begin to chal-
lenge each other’s bona fides, then
any discussion and any consideration
of any problem on merits becomes a
little difficuilt.

Let us consider these problems
from this larger point of view, realis-
ing that even if some decision which
we dislike is' made it does not make
a terrible lot of difference, realising
that if the mistake is made, it is a
mistake in a narrow sphere and it can
be corrected later, because the great-
est possible mistakes and the greatest
possible error in this is having ~ a
wrong mind and a wrong approach
to this problem and creating an at-
mospheére of conflit which is so
vital to .the development of any big
thing in India. That is the basic
approach. '

Some hon. Members may well say,
‘It is all very well; your intentioms
may be very good, but where have
you landed us with your good inten-
tions?” It is perfectly true that we
thave landed ourselves in a bit of mess.
Iadnﬂtitandladnﬂtmymsponﬂbi
lity for it because, naturally, as Prime
Minister and .otherwise also, I am-at
least partly responsible for .it. ..1
do not wish .to run away . from - it.
It sometimes happens that .in .fryjog
to avoid one difficulty ome. hnd; in
-another. But there jt is. - -
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1 do not wish to go into the past
history of all these 8 mont!l_s' debate
and .consideration; but we have ar-
rived at a certain stage now and we
have to look at the picture as it is.
Many things could have been done,
large bilingual States and many other
things might have been done; they
might be done later too, I do not rule
that out. But, what exactly can we do
at the present moment so as to pro-
mote and preserve and help to bring
about this larger atmosphere of co-
operative endeavour? In a decision
which we take—the dgcision may
please somebody or displease some-
body; it may be a right or wrong
decision—the main thing to consider
is what is the final result of it in
terms of goodwill or ill-will. That is
the main thing.

On several occasions, in regard to
this very matter of Bombay and Maha-
rashtra, we varied previous decisions.
Each time we varied it—I am talking
about the earlier stages—we landed in
a fresh difficulty. We did it at the
suggestion of somebody, some respect-
ed colleague of ours and then, they
‘themselves wanted something else.
Ultimately we landed ourselves in
this difficulty that any attempt to
change it probably resulted in 3 worse
situation than the first one.

Hon. Member, Shri Deshmukh said,
he preferred a City State formula to
the present state of affairs. So did
we and that was our first decision.
And, the hon. Member will remember
that on one occasion, he told us not
only on his behalf but responsibility
and authoritatively on behalf of
others too that we should adopt the
City State formula. We adopted it
‘although ‘'we had come to some other
conclusion because we weére anxious
and eager to please, But not 48 hours
had passed when we 'were told. No; g2
back upon that; we won’t approve that.
We want back upon it and .so we shift-
-ed ‘about in our anxiety to -arrive at
some -decislon which -carried .the larg-
::t‘. measure of agreement and con-

The hon. Member referred to .what
he called two crucial decisions which
were taken without comsulation. 1
am in a difficulty about this matter
because I am really, totally and
absolutely “unable to fqllow him. I
do not know where he gets his facts
from. 1 consulted my papers, my
Cabinet records and everything. There
are two decisions—I leave out for the
moment the statement that I made in
Bombay. The first decision was
taken, I am say, absolutely and
repeatedly with the consultation of
everybody and my colleagues in the
whole - Cabinet. I have no doubt
about it. Finally, I say—leave out
the intermediate stages—this BN
itself was placed before the Cabinet.
The Bill, after all, contains it and it
was the Cabinet that adopted it before
it came to this House. That is the
usual procedure. I do not understang
how anyone can say without forgetting .
all these that this decision was adopted
without  consultation. There wﬂ
more consultation than on any other
subject that I have had since I have
been Prime Minister.

The other matter is a small matter;
what mistakes I might have made or
anything said about me, [Shri Desh.
mukh was kind enough™ dnd good
enough to say that he did not refer to
me when he said that there was a
certain animus. I thank him for that
statement, but it is g small matter
after all as to what I am and what
I may be. But, it is a much bigger
matter as to what our method of
Government is, what the procedure we
follow in our Cabinet and the Govern-
ment of India and in this Parliament
and elsewhere. It is no small thing.
Are we following wrong procedures;
are we overriding everybody and
ju:st imposing some individusl - will,
Inine or a small committee’s will over
this Parliament, over the Government,

‘over the country?

That is a vital matter. ¢ is more
vital than, I say, this whole States
Reorganisation. Bill. If we go wrong,
how are we.1o. function? It is.charge
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the hon. Member hay made; it is a very
serious charge. It ig not easy to reply
to it and to justify my own conduct.
But I do submit that he has done little
justice to his colleagues in the Cabinet
and even less justice to himself when
he made that charge. He has func-
tioned in this Cabinet for 68 years or
more and he has been a valued and
respected member and cotleague of
ourss Now, he makes this charge
against his colleagues after € years of
functioning, together, a charge how-
ever much I may be guilty of or
deserve, and I do submit it is a very
very unfair charge on all my respon-
sible colleagues in the Cabineg

However, there was this question of
the statement that I made at Bambay.
Now, what is the crucial decision and
the statement that I made in Bombay?
Repeatedly 1 had said at Amritsar
Congress and at various other places
that statement had been made
repeatedly—that Bombay will be
given an opportunity to decide by
some democratic process what it
should do and where it should go to.
For my part, I would be exceedingly
happy if Bombay went to Maharash-
tra. I have absolutely no reason
against it and I shall be completely
and absolutely frank in this House
that I think there are many valid ar-
guments, good arguments for Bombay
going to Maharashtra. But I also say
that other valid arguments are also to
be considered on the other side. Tn
this difficulty we thought, many
of us thought, that the best way
was to allow Bombay to decide.
It may have been done even now.
But, as I pointed out, the conditions
have been such that so much pas-
sion has been aroused that it was
not yet the right time to decide that.
Let things cool down. 1 have repeated-
ly said, “Let normality prevail and
then let it be decided by them”. I do
not naturally mean that you will have
a2 plebiscite or referendum and all
that; but, if there is a good atmos-
phere, I have no doubt that it would
be far simpler to settle this matter

dure. I was for that and I still
hope for Bombay at the meet-
ing of the ~India Congress Com-
mittee, I was not to my thinking mak-

precedure; 1 know something @s to
what the Prime Minister's duties are,
and In the Constitution we have ard
in the Constitution that Britain has.
the Prime Minister is a linchpin of
Government. To say that tte Srime
Minister cannot make a statement is
a monstrous statement itself. I entire-
ly fail to understand where the hon,
Member has got his acquaiutance of
democracy and what under the preseat
Constitution of India and E~zlan4 the
Prime Minister is and what he can do
and what he cannot do. I am some-
thing more than the Prime Minister:
we are something more; we ary the
children of the Indian Revolution. And
although we may be toned down here
and although we may forge’ much that
we did before, we still have »omething
of the revolutionary fire in us.

I venture to say that many of us
know a little more about the Indian
people, about those poor people, abou:
those peasants than some other who
talk about peasants. We have spent
a good deal of our lives with those
peasants and poor people, sad it aoes
not besave any person to talk of
money-bags, in the sense of referring
to our party or to our Government.




1513 States Reorganisation Bl 30 JULY 1056 States Reorpumisstion Bill 1514

cuuse of Maharashira with others-
‘Animus’ is a big word. I have no
disinclination to Maharashtra, but
“animus’ js a big word. I do attach
much importance to this question being
, solved in a calm manner so as not tc
leave any head-ache hehin-g

1 do not entirely agree with all that
$hn Patil said; I agree with much but
I do not agree with something that he
safd. But I say that the main tning
1s that if you do something with Bomr-

Mug way or that way aad as &
result give pead-ache te that oarty,
the Maharashtra, it will do Jittle good
to Maharashtra to get thut head-ache.
By all means, let it get it in a friendly
way, in & co-operative way, ard it wil!
be good for Maharashtra, it will be
gcod for Bombay, and guod for the
country. That was the tr-uble I hag.
in the way to do these things.

':F do venture to submit not in this
matter only but in almost every matter
in an individual's life or in a natirnel
life, that the older I grow, the more
1 feel that what is more important is
the manner things are done than the
things themselves. Means are more
mportant than ends. Mor: and more
1 feel that, All our trouble in this
business has been not that the enas
were not good but the means employed
somehow tarnished the ends, made
difficulties and actually came in ta2
wuy of achievement of those ends.
‘That has been the difficulty. I am
not blaming anybody. Uf I am to
blame, I am quite prepared to blame
myself. It is not a question of blam-
ing anybody, but I believe it is a fact
that if you employ the wrong methods
snd gain something, that end is
perverted. Other considerationg come

42y five years, but I am not
any rigld limit That, oddly enough—
what is called the crucial decision—

was, to my humble thinking,
spread out to Maharashtry instead of
against them, and, if I may say so.—I
do not know if it is quite proper for
me to say so—the day before 1 made
that statement in the All Con-
gress Committee, 1 had the privilege
of meeting quite a n r of leading
gentlemen from Maharashtra—I do
say they all represented Maharashira,
but some did—and we talked about
these matters, I 1 1

-

and I made that statement.

Et is not conveying any firm decision
of Government as such or that the
Cabinet and the Government have de-
cided It. I made a statement. I know
that when a Prime Minister makes &
statement, it is an important thing, it
is not a casual thing. That statement
itself, if you examine it, was “the
door being left open” and that there
is no finality about it, it can be
varled, it could have been varied
slightly here or there, if you accept
what the Bill contalns, because it
refers to my talk in Bombay about
the Bill, which was, of course, Govern-
ment’s decision, etc. In order to
lessen the shock of the Bill to those
who do not like it, I found a way by
which this can be varied or changed
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economic  reasons, geographical
reasous. Geography is importast of
course. Of course, geography of little
patches become less important jn this
age of vast travel etc. But the one
thing that is really tmportant, I feel,
is this, Stress has been laid on this
in the Report of the Commission—how
linguistic minorities are to be treated—
because it just does not matter you
put your boundaries, between this
and that, but they are bound to be
overlapping. You can put people
spesking in one language in a closed
house, in a closed province. But there
are bilingual areas, maybe trilingual
areas, whatever the percentage may
be. How are you to treat them?

The House will rémember that in the
Commission’s Report, there is a special
reference in the concludmg chapter to
certain measures, certain protections,
certain precautions, certain assurances,
certain statutory provisions so as to
give them protection—protection to the
linguistic = minorities. Now I am
anxious that this should be done, and
done in the form of words. At any
rate this charge has some truth and
I do believe that a language is not
given protection or a group represent-
ing a certain language is not given
protection when it happens to be in
a minority or almost equal, whatever
it is. That difficulty and that com-
plaint must be removed altogether
from India and removed in a way not
merely by some pious protestatious
but by some active and precise
instructions to that effect. One can-
not get rid of all the evils of this
world, but anyhow one should go as
far as possible to prevent this happen-
ing. 1If this can be .done, then the
linguistic complaint goes or ought to
go from every part of India. If I may
say -so, thig fact, I am told, is in the
Constitution, but nonetheless I do not
tbink everyhody reahses it.

.l do think' that all the fourtecn

languages mentioned .in our Constitu- -

tion -are our -natipnal languages—not
Hindi only, but all the fourteea langu-
ages. Hmd:l not because of any

- T e v

lnguistic superiority, but becauge -it
is spread over a larger arex and for
various reasons and facility and the
rest, we have ‘said, should be an all-
India language; it should become an
all-India language gradually and after
& certaln period for official purposes.
But. all are national languages. We
want fo encourage them. And, I am
convinced that the encouragement of
one language in India- leadg to the
encouragement of others. The outlodk
that we can encourage one language
by crushing other is completely wrong
from any point of view—literary, or
linguistic point of view. ln this
matter, for instance, I feel that anv
kind of application, letter or petition
of any kind can be presented to courts:
it can be done in any of the fourteen
languages of India and no court wiil
reject it. 1t may be, of course that
the court may be unable to deal with
it if it ig totally unaware of it because
no court can keep fourteen translators
That does not matter. It is a matter
of convenience. But, @ court in Delhi
has to accept an application put in
Malayalam or Tamil or Telugu or
Kannada. Let them get it translated.
Maybe, it will delay matters. But it
is none of your business to say that
yYou cannot get it. It Is one of our
national languages.

If that is so about every language
in Indla, it may be so especially in
regard to the actual languages repre-
sented in a certain area. There should
be no difficulty. Certainly those langu-
ages should be given that official posi-
tion In that area, in applicutions and
others. After all Government issues
notices and others so that they mar
be understood. That notices is not
merely to.encourage or discourage g
language. - It should be issued in the
language of that area, regardless, 1
say, of whether 1t js sixty or forty per
cent.—whatever the percentage—pro-
vided of course there are sufficient
numher 3; people 10 be lppmched in

thlt w"- o

1 Just ment:oned about the Irontier.

'We are, as the House knows, facing
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tremendous hehmlockzal changes. We
have got this marriage of sdience and
teehnology and industry and that is
producing emormbus changes in the
‘world. If you think of those changes,
‘the problem that we face—such pro-
blems as in this particular Bill—
becomes quite extra-ordinarily in-
significant. Of course they have
importance. I do not mean to deny
it. I would beg of you to consider it
in this particular context and con-
sider the way the country is changing
we are changing, what our future is
going to be. I am intensely interested
in the future of India; so are the
Members of this House. We work for
it. We may pause but India will con-
tinue. We have laid the foundation
of that future today. ut our
future, one thing is quité certain. It
is not going to be a repetition of the
past. The world is changing too
rapidly and it is of the utmost
importance that, in building that
future, we should develop this all-
India outlook. The provincial outlook
is not going to pay either the province
much less India. We cannot have it.
I may come from U.P., my ancestors
might have come from Kashmir, but,
I consider myself an Indian I feel
that I have inherited every great
deed and great tradition of India
from Cape Comorin to the Himalayas.
Sometimes, there are comparisons in
this House that the people of this
province are brave, that the others are
not so brave and that the others are
businessmen and these people are
saudagars and so on. All this think-
ing which we find is unfortunately
the reflex of the caste system—a bane
and curse to this country which
should be dealt with as such. We are
‘too much immersed in these things.
Which province is -there in India,
which State is there in India, which
‘has not got a proud tradition of its
‘own? Go to the -south—the Tamils;
there is a great language and there
‘are great traditions—military and the
'rest. Go to Andhra—famous Andhra
- empires. - Go to the Malayalees, go-fo
‘thé -Kannadigas—the - Vijayanagar
‘emmpire. - Whether you go. north .or
louthorenstorwest,eachmueh

part of India has got great traditions,
great stories of the past, best
—even military glory they
store.

I inherit all that legacy.
think that I can confine myself to
story of Allahabad, although it is an
ancient city, because I was born at
Allahabad! I claim to have a right to
the glory of Andhra, or Tamil Nad
or Maharashtra  or Gujarat

part
e

Maharashtra—everybody knows the
vital part it has played. in India’s
history, military way, scholarly way,
literary way, in learning and in so
many ways and lastly in the struggle
for freedom. The Maharashtrians or
Gujaratis or the Tamilians do not

95%

require protection. They are big

enough. But the people who do
require protection are our border

people.

My hon. friend, Shri Jaipal Singh,
suddenly gets excited when the word
‘tribal’ is mentioned. (Interruptions.)

Shri Jaipal Singh: I do not get
excited.

Shri Jawaharial Nehru: He may
not get excited but I do get exocited.
Because, I think that we forget our
responsibility, the trust that is re-
posed upon us by these people who
do require every help and protection
—not in the sense of imposing our-
selves upon them but in the sense of
always stretching out our hand aof
friendship and fellowship, to let them
lead their own lives.
~
L. We have got a little trouble in the
Naga land, Naga Hills. I have said
before—I say here—that I admire the.
Nagas. I like the Nagas. I think they
are among the finest citizens
of India. 1 want to win
them over. I do not want to
fight them, 1 do not wish to interfere
with them. I think that they are

-much more capable of managing thejr

own affairs than I1.can. So‘thit,l
consider myself—and 1 hopeem-y
Member. of this House will consider

.himselt—topossesa‘lhemd“
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great tradition of India fram thou-
sands of years, from the Himalayas
down to the Cape Comorin, east or
‘west.

We talk of geography. Geography
is important and will remain impor-
tant though it fades away in this air
age. But geography has made India
of the past, with Himalayas and the
two seas surrounding. Whatever
internal divisions and dissensions and
<conflicts we had in India in the past
few thousamds of years, the concept
of India has remained. The concept
of India, Bharat or Hindustan—call it
-what you like—has remained and has
kept us mentally together. It mat-
tered not so much in the old days and
that is why politically we were apart.
But it does matter today, in the age
‘we live, when we must not only be
integrated in that matter—that is not
good enough—but we must emotion-
ally and intellectually be integrated.
The painful thing that has happened
in the last few months is to display
not to ourselves but to the world how
‘we are not so integrated in our minds
and hearts. We have to get over that.

Even accepting the mistakes, even
.accepting or realising that somebody
else has committed the mistake, even
accepting that the Government of
India has committed the mistake, it
will take time. It may be true. You
can of course change the Government
of India. You can change the deci-
sion—whatever it is—but keep, above
all, the major thing in mind viz, we
‘have to face the situation as it is
today and how we can preserve th_is

after we have arrived through a
devious and tortuous way, at a cer-
tain position. How are we to deal
with it? Are we to go on quarrelling
and quarrelling sbout that or allow
matters to settle down and deal with
it in a proper way? According to
our Constitution, it is always open to

not limiting this, we are not making
it absolutely final; the .thing will be
open and in the meanwhile let us
keep as many bonds as possible to
prevent this kind of thing happen-
ing. '

‘One thing 1 do not know yet. The
hon. Member, Shri C. D. Deshmukh,
called my attention to a couplet, an
Urdu couplet. I think it was from a
Pakistan poet.

Shri S. S. More: Has poetry any
barriers?

Shri Jawaharlal Nehru: Poetry has
no barriers; ought to have none—cer-
tainly—but I cannot quite understand
what he was referring to when he
talked about:

9 Ad & q7, gz q7 § A ¥ W

I really do not understand what this
has got to do—the widows being
deprived of their houses—with the
States Reorganisation Bill. Does he
suspect that this is going to happen
in some parts of India—Maharashtra,
Bombay, Gujarat or anywhere? 1
just do not quite follow, nor do I
follow what this argument had to do
with the socialist pattern of society.
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people in Bombay. Well, I cannot
look int6 the hearts of the rich or
other people, but I can tell you—and
honestly—that it “never struck me
that this decision has anything to do
with that with which other people
aim that to be. And I do not see how
their riches are going to be protected
by this dedision or otherwise, to put
it it the other way, how their riches
are going to be spoiled if Bombay
goes to Maharashtra. I do not quite
understand. I think they are capable
of looking after themselves even if
they are in Maharashtra and equally
otherwise. It does not make the slight-
est difference to them. It may be, of
course, that Government's policy is
stich as affects them; that is a
different matter; but whether ‘they
are in Maharashtra, Gujerat or Bom-
bay, it makes no difference to the
position. So I submit that these
questions should be considered apart
from these extraneous matters.

Now, I am very reluctant to indulge
well, in quoting poetry as my hon.
friend did; but since he said so much
about this may I also quote—it is a
fairly well-known couplet:

T W W AT § A G o § Az,
ag oo W w@ § O w9 A P

ot qits (qAT-TsT) ¢ agr ar
T § g I g
Tq (9iw) @ Ffoe fe ad F @
N § 1 AR EY AN FW, A
qaT & fF @A § N el 7
farat 41, a7 TS qFAS § €Y TEY
s, s T g g

Shri Jaipal Singh: Sir, there might
be a very serious misunderstanding if
1 were not to ask the Leader of the
Howse for a little bit of clarification

regard to safeguards to Mnguistic
minotities. He specifically mentioned
14 langusges as being the natiomal
languages. Are they the national lan-
guages; that ig to say, are the linguis-
tic safeguards to be restricted only
to these 14 languages, or will they be
applicable tp languages outside these
14 languages? That is really a very
important issue.

Shri Jawaharial Nehru: I hope the
hon. Member does not want me to
be a little precfse about it, but &

Shri Jaipal Singh: Tribal languages

Shri Jawaharial Nehrwm: ...... triba!
languages, I can tell him that our pre-
sent policy is to encourage them in
every way, both educationally and lin-
guistically, in notifications etc.

Acharya Kripalani (Bhagalpur cum
Purnea): Mr. Speaker, Sir, I have
spoken on this subject on two occasiohs
in this House and on both those occa-
siong I have made my position clear.
Unfortunately it is not the position that
any party, whether the Congress or the
party to which I belong, the Com-
munist Party or the Jan Sangh, has
taken. From the very beginning 1
said that in a complicated question like
this the report of the Committee
should be accepted. If it had been ac-
cepted, we would not have heard from
the Prime Minister today that where-
ever we touch this scheme we prove
to be wrong, we create more problems
than we seek to solve. I also said that
this question was being given the pre-
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We are all responsible for it because
I say that today it seems to me that,
there is only one patriotism in India
and that is provincial patriotism and
we all more or less suffer from it A
Committee was appointed to go into
the draft Bill and I was put on that
Committee. It was for the first time
that 1 was, in all these Years, put on
a Commmee and, I did not know the
procedure followed in these Commit-
tees!

5 pM.

Dr, Lanka Sundaram: That is why
you never spoke.

Acharya Kripalani;: I will tell you
why I did not speak. This was a very
‘complicated question. Complex and
complicated questions are not settled
ad hoc. If a Committee has to do its
business, it must enunciate some prin-
ciples by which decisions are to be
taken. It must enunciate some princi-
ples in the light of which discussion is
to take place. When I raised this ques-
tion I was told that no principles
could be enunciated for all these com-
plicated questions and decisions there-
on. Of course, the Chairman conducted
the proceedings very ably and with
great good humour, He allowed every-
‘body to have his say and did not
interfere. What I saw was that it was
not a committee meeting but a meet-
ing where there was a repetition of
the speeches that were made here.

Another thing that surprised me
this was perhaps it may be customary
great latitude was given to those
who wanted to speak; but I also found
that some activity from the whip of
the Congress was going on all the
-time. I do not know whether it is cus-
‘tomary in a committee meeting for
whips to be active.

..-Shri 8. S. More: No, no.

. Acharya Kripalani: The major ques-
tiong at issue were not touched at all,
‘The Prime Minister has told ug that
‘he as Prime Minister = has a right to
mlke announcements. 1 _thought
e\rery Hember of tl:ua House

and for that matter, | evuy citizen of
India has a right to make any an-
nouncement that he wants to make.
But the misfortune is that people sup-
pose that when Prime Minister has
spoken, no dog need bark. They think
that the last word has been said, I
must say that in the Committee also
there was that atmosphere, namely,
that the last word had been said and
that there was no use discussing ques-
tions and deciding upon them_ It is
not the Prime Minister's fault; of
course, as the Prime Minister, he has
to muke announcements and I do not
blame him for it. But I blame
those who think that because a word
has been spoken, therefore, they
should think of it no more and that
they should close their brains. That is
the difficulty. People have grown used
to it. It is not the Prime Minister's
fault. It is the fault of those who think
that they need not use their brains
when the Prime Minister has made an
announcement.

As a matter of fact, I had no inten-
tion to speak again, having spoken
twice on this subject, but I speak
because of what my colleague Shri
Asoka Mehta said on the last occasion.
He made an appeal to the House—an
impassioned appeal, an eloquent
appeal—but he did not draw any
conclusion from that appeal. He said
that people’s tempers were frayed;
there is emotional excitement; there
is passion; that events have taken
place that have made groups of peo-
ple to hate each other. All these
things are there. Our Prime Minister
has said that these are complicated
questions and they can be decided in
a clam atmosphere. I submit that
let these proposals be dropped for
the time being till we have a calm
atmosphere. I am at one with . the
Prime Minister when he says that
some Members of this House some ‘of
us have been in the revolutionary
movement. If we have been in the
revolutionary movement, Sir, let us
show that we are revolutionary,yet.

.Letusshowthlthlvmggmetolhe

.brink we can retreat. and. we. can
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retreat with honour. We ean say thet
we . will allow this country some time
to réconsider the matter again nllnhr
Why should we say that - Bombay
alone should wait for five years? Why
not have six months more so that we
can consider the whole question de
novo? Why not we stop here? Since
bad blood has been created, since ‘we
have begun to hate each other, since
some:- groups do mnot and cannot
tolerate other groups, since there is
s0 much suspicion, since it is supposed
that some money-bags are ruling this
country, why not we stop here? Fur-
ther there is an idea that if there is
rioting, Government will be obliged
to do what is wanted. All these sus-
picions exist and these suspicions
are very plain from the speeches that
have been made here.

When Shri Asoka Mehta was
speaking, I thought that the House
appreciated what he said; but : he
avoided drawing conclusions. If five
years are required for calming down,
as Shri S. K. Patil said, and that the
question of Bombay can be decided
then, I say that for the country to
calm down it is necessary that we
have time. When we talk of Bombay,
they say we must have time. But it
is not only the question of Bombay.
It is the question of Punjab, it is the
question of Bihar, it is the question
of Bengal and there are many small
disputes about other territories which
do not get adequate utterance in this
House. They exist and they excite the
feelings of the people. Every feeling
js not ventilated here. Every little
bit of country that is' supposed to
belong to one State and has been put
into another State will not find ade-
quate expression here. So,:.] say that
there is nothing lost. and everything
will be gained ¥ we allow passions
to subside, if we allow. a.calm atmos-
phere. to. be created and we postpone
this problem till then. : After all, we
have been living under  the old
arrangements for more than a. cen-
tury. ; Can we not live under .it for
a few years more?.-When ‘the present
.atmosphere- is -clearaed, - when - passions
have . subsided,.. when - we _ can: _think

ta

coherently, when we do not speak at
each ether and when we do not go o
criticising each other, when we do
not taunt each other—I have heard
here several speakers taunting other
speakers who happen to have other
views than their own—when we have
stopped this taunting, when we have
stopped these excited speeches, when
we are.in a calmer atmosphere, then
we can come together and sit together
and decide these guestions.

I will therefore appeal to the Prime
Minister and to the Home Minister
that, while they do belong to the
revolutionary group, and they have
done great things in their lives, they
should show their revolutionary spirit
today. It requires courage to do so,
having come so far. And yet, because
the circumstances demand it, let them
take courage in both hands. There
will be criticism. But let them say,
“We will postpone this for twelve
months and in these twelve months
we will try to meet each eother; try
to find out what is the common
measure of agreement and find some
way by which this bad blood that has
been created will not be created
again.” Allow some time and allow
some opportunity for sanity to prevail.
After all, as the Prime Minister has
said, there has to be a union of
hearts. There has to be a co-ordina-
tion of the brains, and there has to be
a co-ordination of hearts. But the
co-ordination of the brain and heart
takes time. It cannot be manufac-
tured in a day. If we stop here,
nothing will be lost and I say not only
nothing will be lost but so far as the
Congress is concerned, it will gain
very much, from a selfish point of
view also. There will be no harm
done if this question is postponed. .

_ Therefore, I appeal to those = who
are -sponsoring this Bill- and to- the

._TmsuryBenchesthatﬂneymaym

a little respita to the country. They
should give the people time to -think
,and .cool their brains-and to get out
of the hatred and the bad blood that
have been created. Then we can again
sit together and think ever this pra-
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Mem. I hepe my appeal to the
Treasury Benches and the House will
not go in wvain.

Col, Zaldi (Hardoi Distt.-North-
West cum Farrukhabad Distt.—East
cum Shahjahanpur Distt.—South):
Mr. Speaker, I have prided myself
on being an incurable optimist so far
as the future of my country is con-
cerned. I have full faith in the good
sense, good humour and.the broad-
mindedness of my people. Yet, the
happenings of the last few months, I
must say, are very depressing. One
feels greatly dejected. The States
reorganisation has created something
of a crisis in the country. A crisis
only exposes certain weaknesses in
our national life. A crisis does not
create weaknesses, it only brings
them to the surface. What is the
weakness that our national life is
suffering from? It seems that we are,
as the Prime Minister said, lacking
in emotional integration in our coun-
try. We still continue to be divided,
it seems, horizontally, vertically and
diagonally and continue to be sec-
tional in our outlook.

There was a time when we were
faced with the question of the parti-
tion of the country. The Muslim
League had raised the cry of Paki-
stan. The people of Pakistan, one
cannot deny, are the flesh of our
flesh, and the blood of our blood. But,
what started as a bargaining couwter
ended in deep-seated mistrust and
bitterness and due to selfish calcudat-
ed interests and lust of power, ended
in the preposterous theory of two
nations. We witnessed the partition
of our country. After the country was
divided, some of us sat back and
heaved a sigh of relief and said, “now
our troubles are over, we are going
to seé an era of Nation-State ushered

»n." But the Nation-State has not
been ushered in, because the problem
in our country is not communalism,
but sectionalism. We do not think as
a nation, as a people. We think
sectionally. I am sorry to say that
even some of the tallest amongst us,

when it comes to mental and emo-
tional stature, behave like pigmies,
and think of their constituencies, of
their districts and of their States
rather than of India.

An Hon. Member: And also caste.

Cel, Zaidi: It is like birds sitting
on the branches of a tree, quarrelling
over their respective perches while
the tree is rotting. If the tree rots,
how can the birds live? Who lives if
India dies? What is Maharashtra or
Gujerat or Bengal or Bihar if India
is weakened in the process? We
derive our strength from India.

‘I started by saying that there
seems to be a complete lack of emo-
tional integration. Are we to blame
the people of India? We think in
terms of our valleys and rivers; we
go in for river valley projects. We
think in terms of our iron ore and
manganese ore. We think in terms of
steel plants and factories and indus-
trialisation But, we do not think
sufficiently in terms of the 37 crores
of the people in this country. The
Prime Minister said that he had
inherited the glory and splendour of
Andhra, Tamil Nad and Malayalam.
I have been trying to put a book in
the hands of my children which
would make them feel the inheritors
of the glory and splendour of Andhra
and Tamil Nad. I am sorry to tell
you that I have failed to find a single
book of history which would make
my children as proud of the glorious
traditions of the south as of the north.
No history book that I can put into
the hands of my children talks of

_ Bengal as a land of culture and as &

mighty contributor to the stream of
Indian greatness. If after nine
of freedom we have not succeeded
producing & history book for
children which would make
emotionally integrated, why
the people? I feel that we as a
weuapuhmmt,mdthe(im
ment itself, have done precieus litthe

to prepare the people elhotiamlly

Es!

%Es

amv"
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Col, Zajdi: If it were only the
question of Bombay, one would not
be so distressed. After all, Bombay
is a very mighty, flourishing, prosper-
ous, advaneed city in this country.
We are all proud of Bombay. If peo-
ple were quarrelling over Bombay,
one can understand. But, people are
quarrelling about small bits of terri-
tory. The Biharis say, we shall not
give up even one inch of land. The
Bengalis say, we shall not be con-
tent with what is being offered to us,
we claim much more. Here is a head
on collision. How in the name of
reason is there going to be a solution?

Shrimati Tarkeshwari Sinha: There
is, by reasonable approach.

Col. Zaidi: There is no reason. We
just exploit democracy for selfish
ends. This is all nonsense. Who
cares in the country—the villagers,

generally the desire to got in some-
where, to get power.

Therefore, first, prepare the coun-
try emotionally. Secondly, you have
big things in front of you, the pros-
perity of the people, the strengthen-
ing of India, making it great
morally, economically, industrially
and otherwise. Are you guing to
waste your bresth, time and resources
on these petty issues? Therefore, the
solutions, as they appear to me, are
aonly two. Either we take a broader
view of things and realise that with-
out a spirit of compromise and
accommodation there is no future for
our country, that we are faced with
great danger and unless we learn a
spirit of toleration and mutual
accommodation and some sort of com-
promise there shall be no solution; or,
we decide to leave things to someone
in whom we have reasons to have fuil
trust. There is talk of animus. There
may be some animus somewhere
against someone, but I hope I am
not only speaking for the Members
of the Congress Party and I think I
am right in saying that 99 per cent
of the people all over the country,
East, West, North and South, be they
Congressmen, Communists or Social-
ists, have full faith in the Prime
Minister or rather Jawaharlal Nehru's
impartiality, his sense of {fairplay,
his complete indifference to narrow
considerations or parqchial interests.
Either we should make him the
arbiter and say: “We cannot agree.
Unfortunately there are deep-seated
differences among us: So we shall
by what you decide”; or abandon
this sorry scheme of things entirely,
and as Acharyaji said postpone it,
not for one year, because that is too
short a period and at the end of 12
months you will have the same sort
of squabbles and bitterness and un-
pleasantness and rancour that we
witness today, but postpone it for five
years. It should be taken up at the
end of the Second Five Year Plan, ar
after two Five Year Plans. Postpone
it for ten years. There are ‘much
more important things, issues that are
really momentous which matter to
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the poor, toiling millions " of lndin
They are not interested in this petty,
foolish, silly squakble about States
reorgmlsnum

Shri B, 8. Murthy: Ori a point of
order. Petty, foolish, silly reorganisa-
tion. Are they parliamentary for a
committee appointed by Parliament?

- Mr. Speaker: The House " has ap-
proved of the principle of the Bill and
sent it also to the Joint Committee.
We are now going on with it. These
expressions need not have been used.
At the outside when we were discus-
sing the S.R.C. Report many  things
might have been said. It is not right
therefore now to say that no action
ought to be taken. We have taken a
particular decision. And to say that
the decision is silly etc.—all that
need not have been .said. Very well.

‘Col. Zaidi: I started by saying that
if we cannot agree, we should leave
it to a person whom we can all trust
for his impartiality and fairminded-
ness.

Shri U, M. Trivedi: On a point of
order. You said that we have accept-
ed the principle, but on a previous
occasion when we started a discussion
there was the question whether the
previous stage would be taken as
oonsideration stage or whether we
were merely joining in sending the
Bill to the Joint Committee. At that
time our contention was that we had
considered it, but you were con-
siderate enough to say that we had
not considered it. Therefore, there is
no considered opinion on the part of
this House on this question and we
have not considered it.

Mr. Speaker: I am afraid the hon.
Member is making a confusion. I will
clear it up. If I am wrong, I will
certainly get myself corrected. There
is a difference between sending a Bill
to a Joint Committee by the House
where the Bill is initiated and. its
being sent by the other House. If the
Bill . is - introduced here-and :sent to
the Joint. Committee :of - both - the
Houses, the other House which goes
into the Bill is. mot committed to ‘the
principles of the Bill . Likewise, If

I 'said that if we cannot agree among
ourselves, especially if our friends
from Maharashtra and Gujarat cannot
agree, let them leave it to the Prime
Minister of India, and let us leave the
matter to the Prime Minister; in
other words, let us accept the pro-
posal which has been placed before
us, because that has received his
blessing. If we cannot agree, let us
trust to the wisdom and sagacity and
the good sense of the  national
leaders, or discuss the differences
among ourselves: and bring about
such changes as may be possible. But
all I want is that we may have the
bitterest debate in this House, but
let us talk as brothers in a house, not
as strangers or aliens from outside. I
feel unhappy when 1 see that one
Member addresses another, not as a
brother inside the House, but as
someone who is an alien, who' has
come from outside We are all
brothers. So, in our debates and dis-
cussions, we should be animated by
the spirit of - brotherliness. I hope
that these undue and unjustified sus-
picions will be given up, and it will
be realised that.in the wider interests
of India, we should not weigh so
much these petty consideratioms. ana
small things.. If something is not.tp
our heart’s desire,. there is. an offer
that things can be: changed -In a
democracy, everything can  be ¢hang-
ed m course of :time. Especially, =
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the case of Bombay, a specific assur-
ance has been given that in
years' time or even less, the
can express their own decision as
the future of that State,

3

2!

In the light of all this, I hope better
sense will prevail and we shall work
and talk and decide issues in a spirit
which is truly Indian and not

parochial.

Several Hon. Members rose—

. Speaker: Now, Shri Rama-
chandra Reddi:

1 propose to call the Minister of
Home Affairs tomorrow, because hon
Members wanted an extension of time
for the general discussion. I shall
give opportunities to as many hon.
Members as possible. Qne hon. Mem-
ber wants to speak on Maharashtra,
another on Andhra, and so on.

Shri Radha Raman (Delhi City):
Dethi also should be given a chance.

Shri B, D. Pande (Almora Distt.—
North-East): Himalayas also.

Mr., Speaker: From each State, hon.
Members will be given opportunities
to speak.

Shri D. C. Sharma (Hoshiarpur): I
want to speak about Punjab.

Shri L. Jogeswar Singh: Manipur
also may be given a chance,

Mr. Speaker: I shall call as many
Members as possible, excepting those
who have already spoken.

Shri B. §. Murthy: On a point of
information. There are Members who
have not participated in the debate
on States’ reorganisation, ever since
it has been started. Could you not
give opportunities to those Members
to express themselves?

Mr. Speaker: If the House so likes,
we can sit for half an hour or an hour
ore, that is, up to seven o’clock.

An Hon, Member: Why not to-
morrow?

8bhri D, C. Sharma: lmuq-k
about Punjsb.

Mr. Speaker: Punjab is one of the
States contemplated in this Bill,

Shri R. D. Misra: I also want to
sSpeak on the all-India level,

Mr. Speaker: I shall give oppor-
tunity to the hon. Member also who
raises points of order and points of
law. .

smmm.hm.w"hmldm
for some time more.

Home Mim'ster tomorrow. There are

notpanidpatednaliiofarin the
discussion here, to have their say on
the various clauses.

Shri Raghavachari (Penukonda): Is
it your observation that the Hoihe
Minister will be the first to be called
tomorrow?

Mr. Speaker: Yes.

Shri Khardekar (Kolhapur cum
Satara): 1 hope you will give enough
time for the clauses.

Mr, Speaker: It is only for that
purpose, that I am closing the gen-
eral discussion now.

Shri Ramachandra Reddi (Nellore):
Despite the elaborate thinking .and
statesmanship on the part of the
party in power, it is very unfortunate
that the troubles, controversies and
bickerings between States and States
and individuals and individuals . are
still continuing. We have the sorry
state of Bombay, the controversy bet-
ween Bombay and Maharashtra,
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ween Bengal and Bihar, and between
Bihar and Orissa and so on and s0
forth. At this stage, there is a serious
proposal from certain friends that the
entire proposal of having the States’
reorganisation be shelved for another
ten years. I am unable to follow
them or to understand them, because
for the last ten months or so elaborate
discussions have been allowed in this
House and a very representative Joint
Committee has gone into the several
aspects of the Bill and there is not
much reason or foresight in saying
that the entire matter should be post-
poned for another decade or so, The
Bombay-Maharashtra controversy has
cost us not only several lives but also
several rounds of ammunition, and
more than that, we have lost the ser-
vices of a very eminent and able Fin-
ance Minister; a person, who is ordi-
narily and normally sweet, has been
driven to bitterness. Unfortunately,
that shows up the present trend of
democracy in the Republic of India.
It is, therefore, unnecessary to think
of retracing our steps. I would only
strongly advise the Government not
to yield to that caution or advice.
We have suffered much and we do not
want to suffer more by postponing
the consideration of the present Bill.

While sending the Bill to the Joint
Committee, the hon. Home Minister
said that with regard to the question
of Bellary, the Andhras had been
very greedy. There is absolutely no
question of greediness because
Andhras already do possess a very
large and prosperous territory. Also
they have large commitments to go
through, namely, improving the
backward areas in the existing
Andhra State as well as in the
Telangana area, But it was the will
of the Bellary people that made the
Andhras feel that their case must be
presented before the House properly
and efficlently. It looks as if the
question of Bellary has not been taken
up at all in the Joint Committee. I
do not see any reason why the matter

1536

|

23,440 votes had been polled, Shri
Gangappa got more than 15,638 votes
and the Kannada candidate got 7,802.
In Ravinguda taluk, the total is 6,062
and Gangappa gets 3,141 and the
Kannada candidate getg 2,921. In
Moka out of a total of 7,734 votes, Mr.
Gangappa gets 3,547 and the Kannada
candidate gets 4,217. In this place.
the Andhra cdandidate gets 670 votes
less. That only indicates how Strong
is the feeling in those areas that they
should be tacked on to Andhra and
not retained in Mysore.

reasons are very obvious because they
want to avoid the defeat of a Con-
gress candidate because a Congress
candidate will be considered as
Government candidate and as

his defeat would mean the defeat
the Government itself. On the other
hand, it is to be noticed that if a



available. The Telugu lists were very
old ones belonging to 1951, 1952, or
1953. In the polling stations where
the Telugu voters were larger in
number, the polling was closed at
3-30 or 4-00 p.m. whereas it ought to
be kept open till 5 o'clock, It is also
said that separate chits were given
to the Andhra and Kannada voters.
The Kannada voters were given green
chits while the Andhra voters were
given white chits. Green chits were
preferred in allowing entry into the
polling booths. Secrecy does not
seem to have been kept very much
and there are also a few report about
police excesses in certain areas where
it was found that the largest amount
of support was not forthcoming for
the Mysore condidate.

These are a few instances which
came to my notice and I only suggest
that the matter should not be left
there and Government should more
deeply consider this matter....

Shri B. S. Murthy: What about
money-bags?

Mr. Deputy-Speaker: Let those be
emptied now.

Shri Ramachandra Reddi: It is
therefore very necessary that Gov-
ernment should not leave this matter
at that stage, In fact, some of us
have given notice of amendments and
if Government makes up its mind to
accept the amendments there will be
no future trouble. It should not be
considered that because Bellary won't
al to fight as Bombay or Maha-
is doing now, the cause of
should be forgotten. The
of Bellary is sound; and, I am
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is not as if Andhra has not been
customed to the Second House. As
long as it was a part of the undivided
Madras, it was enjoying the privilege

postponement does not mean com-
plete avoidance of it, If it is good
for Maharashtra, it must be good also
for Madhya Pradesh and Andhra. I
leave it at that and would only appeal
to the goodwill of the Govern-
ment to agree to the formation of the
Second House in those two States
also, and especially in Andhra, which
has become very big and which has
very grave responsibilities to dis-
charge. If it is found that a Second
House is not at all necessary under
the Constitution, let it prescribe it for
all the States, but if it is found good
for some States, it should also be
found good for these States also.

Schedule III deals with the alloca-
tion of seats in the House of the Peo-
ple—I have a doubt in this Schedule
about a particular circumstance which
1 wish to be cleared—and assignment
of seats to State Legislative Assem-
blies. There seems to be some dis-
parity here between State and State
in regard to allocation of seats in the
House of the People, in comparison
with the number of seats allotted in
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the Assembly for those States. You
will find that in Andhra Pradesh only
one-seventh of the total number of
Legislative Assembly Members will
be members of the House of the Peo-
ple, in Assam only one-ninth, in
Bihar one-sixth, in Gujarat one-
seventh, in Kerala one-seventh, in
Madhya Pradesh one-eighth, in
Madras one-fifth, in Maharashtra one
seventh, in UP. one-fitth and in
West Bengal one-seventh. I do not
understand the disparity between the
various States and why there should
be any difference between one State
and another with regard to the pro-
portion of seats If the Assembly
seats have been fixed on the basis of
population, the same proportion also
must come to all the States together.
Now the number of seats in the House
of the People has been increased to
503 and in the light of that there
must be some adjustment with regard
to the proportion of seats to be given
to each State in the House of the
People.

Lastly, I wish to mention only one
point. The question of boundaries is
not such an easy one as it is now
thought to be by the Joint Committee.
‘They have entrusted the work to the
Zonal Councils. They will not suc-
ceed in this matter. These boundary
questions have become very difficult
in certain places and to the extent I
know, the question, though a very
small one between Madras and
Andhra, has not been solved in spite
of several consultations and meetings
between the Madras and the Andhra
Ministers. It is, therefore, highly
advisable and necessary that there
should be a statutory boundary com-
misgion so that it might go into the
relative claims more eolsely and ad-
equately. .We have, all round Andhra,
boundary troubles, We have got the
trouble in Hosur now in Madras
State; Kolar also will have to come
in it the linguistic principle is con-
ceded. Parlakimedi is another bone
of contention between Orissa and
Andhra. If these questions have to

glad that
ter made it clear today that
he had no intention of taking

any plebescite or referendum on this
issue. He also, however, suggested

atmosphere cool down and let ten-
sions ease. Then things can be re--
considered and reviewed.”

The problem before is this. How
can tensions be removed and a better
atmosphere created, unless some-
thing is done to make people, parti-
cularly Maharashtrians feel that the
issue is going to be settled to their
satisfaction. As Shri Patil himself
suggested, 1 would suggest that the
shifting of the capital to somewhere
else from Bombay should be avoided.
It would involve huge expenditure
just as in the case of Kurnool in
Andhra costing so much money. I
am told that the constructions there
are leaking even now. But apart
from that, it will not be useful, Let
us not waste crores of poor tax pay-
ers’ money and let Bombay be declar-
ed—] do not want to say declared—
the capital or let the capital be located
in Bombay, The offices may also
be retained there. By doing that, we
will also remove the misunderstand-
ing from the minds of the people.
Particularly, Shri Deshmukh also re-
ferred to that. By the removal of
the capital from Bombay, many thou-
sands of Government employees will
have to leave and they will have to
be rehabilitated. This will create a
new problem and quarters may have
to be built as their families will have
to be accommodated. Another suspi-
cion in their minds is that it will be



The other thing is, we must also
nnkeapmvinonmt.hcstatuteabont

no occasion to have any misunder-
standing in their minds about their
future status.

Besides that, 1 would also suggest
that speedy action should be taken
with regard to these steps. If speedy
action is not possible in taking these
steps, then we must postpone consi-
deration of the Bill as Acharya Kri-
palani said. We must not proceed
with the present decision that we
have arrived at. It will be a wrong
thing. It will not achieve the object
that we have in view. Shri Patil,
Shri C. C. Shah and Shri Asoka Mehta
said so, Everybody is agreed that
the present decision about Bombay,
if it is carried out as it is today, is
not going to create a better atmos-
phere. It is not in the interests of
Bombay, it is not in the interests of
Maharashtra and it is also not in the
interests of India. Therefore, that
factor must be kept in view, that fac-
tor must be seriously considered, that
factor cannot be ignored and that
factor has to be taken into considera-
tion by the Government of India
before coming to a final decision.

Then, I do not think there is any
argument about the feelings of Maha-
rashtrians on this issue, Even the
Prime Minister said, there can be the
other side of the question but therz
are weighty reasons why Bombay
should be merged in Maharashtra. He
did not argue like those who said that
Bombay is not a part of- Maharashtra

geographically.

more or less, that it is a part of
Maharashtra and it is only a question
of when to merge Bombay with Maha-
rashtra. Sir, I was reminded of a
Persian story when my Province Sind
wag being separated from Bombay or
when India was being partitioned.
When 1 was studying 4th Year Eng-
lish—I was a student of Persian—the
first story in the book called Miquat-
e-Latif was this:

e st o ¥ AT e
R AR YWk ¥ TR fe €
faewa & e
araR faw s w€ 7 qw &
Taq 1 fawS /A7 Qg ITUY TET

I will give you its English transla.
tion also. “Two women were quarrel-
ling over a child each claiming it
to be her« own, Both went to a judge
and demanded justice. In those days
the Kazis were very wise. The Kazi
wanted to test the real mother, He
called the hangman or the butcher and
asked him to cut the child into two
pieces. He knew that if such an order
was given the real mother would cry.
So when this order was given one
woman began to say: ‘For God's sake
do not cut my child into two pieces”.
Similarly, whether you agree or dis-
agree, whether you consider it right
or wrong, here is Shri C. D, Deshmukh,
here is Shri Pataskar, here is Shri
Karve who is 99 years old, here s
Shri Jayakar, here is Shri Paranjpye,
Congressmen, socialists and social re-
formers, everybody thinks that by
separating Bombay you are cutting
their mother Maharashtra into pleces
and they cry:

TR T ATER T O G A
For God's sake do nnt cut our
mother into pieces” that is what they
say. Now that feeling has to be re-
ckoned with, Here are 3§ crores of
your countrymen who are feeling like

that. We do realise that the feeling
is not unjustified, We do feel that it

&



peal to Shri Patil; after all, he realises
today that the present decision is not
going to help Bombay, that the pre-
sent decision is not going to help
Maharashtra, that Bombay will be in
doldrums and that there will be no
peace—to reconsider the question.
What is the reason for not their sitting
together and Settling the issue? I
asked my Gujarti friends, this ques-
tion, last time also, Last time I made
an appeal to them. If Bapu were here,
I told them, things would have been
different. I am a humble worker. I
have been working for the national
cause for the past 49 years, I started
my activities in May, 1907 with the
deportation of Lala Lajpat Rai. My
body has not worn a yard of foreign
cloth since then, It is now 49 years
since 1 joined public life. I  knew
Bapu. I met him in 1915—December,
1915 to be exact, and on that unfor-
tunate day also, when he was assassi-
nated, 1 was here. I know what he
would have said on this occasion if
he were alive. I need not mention
much about him now because he is
not living. But all Gandhites and all
Bhoodanists regard Shri Vinobha
Bhave as the spiritual heir of Maha-
tma Gandhj. Shri Vinobha Bhave has
said that Bombay belongs to Mahara-
shtra, and he will leave it to the Guja-
ratis to decide it. That was the
Bhoodan way of approaching the pro-
blem. May 1 not_lppeal to Shri C.
C. Shah and other Gujarati friends to
consider this matter? After all, if this
question is to be settled tomorrow, if
this is a question to be decided after
two or three years, why not do it

State of Maharashtra and Gujarat to-
gether. If one cannot accept either
of these suggestions, then I am afraid
we are not doing service to the coun-
try. We are not standing by the ideal
that we have been preaching.

Our country was partitioned. I am
today a stateless person, Lakhs of
people are still on the streets even
though nine years have passed since
partition. I shall just tell you of an
instance which is sorrowful and heart-
rending. A person came to me the
other day. He belongs to that part of
Jammu and Kashmir State—which is
now under Pakistan’s possession, He
was an old man of 70. His daughter
is still in Pakistan. He said that she
came here for some days and again
ran away or she was taken away.

Shri U. M. Trivedi: Abducted.

Shri Gidwani: Whatever it is. One
can imagine the feelings of those who
have lost their all, lost their home,
lost their property, lost their girls.
Yet, people here are quarrelling over
bits of land, over the border lines of
States! The Prime Minister said that
we should forget those things. We
have forgotten. We are here working
for the future. Why not they show
some generosity over this Bombay,
issue? I appeal to Shri C. C. Shah and
Shri Dabhi, particularly my Gujarat
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friends. After all, Gujarat has be-
come great as a result of the Swadeshi
movement which was started by
Lokmanya Tilak. All factories, all
mills, today are producing cloth as a
result of the great Swadeshi agitation.
Then Gujarat became greater when it
produced Gandhi. Saurashtra and
Gujarat are proud that they produced
the greatest son of India, the greatest
man of the world. 'What wag his
message? It was “sacrifice, sacrifice,
sacrifice”, .

I related an incident on the- last
occassion when I spoke and I shall
repeat it now. Once Gandhiji
came to Sind. He was tourlng with

Rai Memorial Fund. He told me tha
he wanted to colleet money. I re-
quested him to visit Sind at the time
of the Calcutta Congress. He told me:
“l will come to Sind if Rs. 5000 a
day are collected. I will come there
on this condition that you give
Rs. 5,000 a day for the Lala Lajpat
Rai Memorial Fund”. I replied, “I ac-
cept your fee”. Of course he got in
ten days Rs. 80,000, the biggest contri-
bution from any one State for the Lala
Lajpat Rai Memorial Fund, But 1
must tell the House that at that time
many Sindis came to me and asked,
“Why do you collect money for the
Lajpat Rai Fund?” 1 said; “No,
we were one nation” There
is one thing more which I want
to tell you. I was not then the Presi-
dent of the Sind Provincial Congress

me in connection with Lala Lajpa:'-

Committee.  Another friend was
President then, That friend would not
hold yearly elections. I told Bapu:

“This man is not holding elections.”
He said: “Do not quarrel. Allow him
to continue. One day you will come
into your own. You will become
President or you will manage the
affairs.” That was always his message.
He used to ask the party which was
in majority or In power always to
yield, Therefore, it is the trial of
Gujarati friends and friends like
Shri S. K. Patil to come together. Let
us forget all that has happened dur-
ing the last six months and sit to-

gether. If we can forget Pakistan
and can sit together with Pakistanis
and talk to them, can we not meet
together and come to some settlement?
It is not such @n’ impossible task.
Acharya Kripalani rightly said—snd
the Prime Minister said—we were re-
volutionaries. What is meant by a
revolutionary? He takes risks, This
is the time to take that risk. We must
not allow the present decisions to
continue, those decisions which are
creating trouble in thig country, which
are not acceptable %0 the people.
After all, we claim to be democrats.
After all, you have seen the feeling of
the Maharashirian friends, and that
feeling cannot be good. You know
what happened after the partition of
Bengal. It was not all people who

,were against the partition. Many
Muslim  friends were in favour of
partition of Bengal. Even, all Hindus,
excepting the nationalists at that time
were not so vocal, Still, even the
British Government annulled that
partition. I do not want to give that
analogy. Let us reconsider the ques-
tion and review it now. Let ug take
some concrete steps.

6 p.M.

I repeat my suggestion. It is for
Shri Patil and the Gujarati friends to
see that they do not stand on prestige.
I am not one of those who say that
we should unnecessarily create a situ-
ation which would be a bad
precedent, Yet, I do say that the situa-
tion does demand a bold step, a
courageous step. Even if a little risk
is involved, we must do it, but we
must not do things which will create
trouble.

With these words I support—there
is no question of support or oppesi-
tion. I do suggest to Government and
particularly to my Gujarat!{ friends ta
show magnanimity, to show large-
heartendness and remove this Im-
pression, though it may be wrong, in
the minds of the Maharashtriars that
it is Gujaratis who are standing In
their way.
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"trians? ‘We have known them. I °

have known them. Of course, I have
been returned by them. Therefore,
you may say that I am a little selfish
in the sense that I have been elected
by them, but that showed their magna-
nimity. Thana, my  constituency,
consists of 16 lakhs of people with
eight lakhs of voters and my refugee
voters were only 1/14 of it. That
shows, at least my experience shows
me, that there is no provincialism in
them. If there was any spirit of
provincialism in them, they would not
have elected a stranger who did not

even know their language,
whom they did not  under-
stand, but because of party affi-

liations or my previous work, they
‘voted for me. It is a positive proof
that after all Maharashtrians are not
such people who will behave in a
manner which will be harmful to the
intersts of the minorities. [ have full
faith in their generosity, Trust them
as Gandhiji used to say. Let us come
together and forget the ugly past. Let
us stand together as a united nation
and worship Bharat Mata as we al-
ways used to say before the achieve-
ment of independence.

Again 1 appeal to my Gujarati
friends and Shri Patil not to allow
time to lapse. but to take some con-
crete, immediate steps. I would also
appeal to my Maharashtrian friends
not to talk in the way as if we are
talking to opponents. We should talk
to each other as friends. Our country
is one. We are not dividing the count-
ry and throwing away any slice to any
foreign pountry. We are part and
parcel of one nation. Let us stand
together particularly at this critical
moment. We cannot afford to forget
what is happening in the world. Our
Prime Minister is trying to bring about
peace in the world, but you know
what has happened in Egypt. To-
morrow, something else may happen.
Even in our country, you know what
is happening on the Kashmir border
or the Naga Hills border. These
things should make us wake from our

., g
watchful and restiess to see that
country stands unjted and - goes
wards as one unmit, for its good, glory
and progress.

Shri B. S. Murthy: I thought 1
would not have the opportunity of
speaking......

Mr, Speaker: Then, the hon. Mem-
ber can reserve it.

Shri B. S. Murthy: No, because 1
have not had the opportunity of parti-
cipating in it so far.

Shri Kanavade Patil: Are we sit-
ting up to seven o'clock?

Mr. Speaker: Yes.
Shri V. P. Nayar (Chirayinkil):
Only seven O'clock,

Shri B. S. Murthy: As I have not
had the opportunity of participating
in any of the previous debates on this
question, I must thank you for having
given me this opportunity.

This question of reorganisation has
been troubling the minds of all the
thirty-six crores of people in India. It
may be less here and more there, but
all the people are being agitated over
it. Especially, when we come tg the
question of Bombay and Maharash-
tra, the whole country is looking to
the Maharashtrians as to what contri-
bution they are going to make in the
drawing up of the new political map
of India.

In this connection. I would like to
trace the history of the agitation of
the Andhra, who are responsible more
or less for this States’ reorganisation.
The Andhras were the forerunners in
asking for a linguistic State, For
nearly thirty five years, they had
agitated, and they had done every-
thing possible to make both the Cong-
ress High Command and Government
to realise that the Andhras needed a
State of their own for their cultural
advancement. Finally, after the
supreme sacrific of Potti Sriramulu,
the Central Government thought of
giving us a State. But what sort of
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a State did we get? It was g truncat-
ed State.

Shri Veeraswamy: On a roint of
order. There is.no quorum in the
House.

Mr. Speaker: We are not taking
any votes now.

Shri Radha Raman: Why not ex-
tend the time tomorrow?

Mr. Speaker : Hon. Members may
note that there are as many as 131
clauses, and most of the clauses are
clauses that relate to individual
States. On those clauses, I shall
certainly give opportunities to hon.
Members who have not spoken S0
far, to speak on States on which they
are interested. Now, general discus-
sion has been going on. On Bombay,
of course, we have had a lot of dis-
cussion. As for Delhi, Madhya Pra-
desh and so on, I shall give opportuni-
ties tg as many hon. Members as
possible, I shall distribute the time
fairly to all of them. In fact. I am
trying to extend the time for the
clause-by-clause discussion from 25
hours to 30 hours. I have also ap-
pointed a sub-committee to rut the
various clauses into groups, so that
we may dispose of them together
and also allot time for them. I shall
make an announcement on that now.
so that hon. Members will have ampile
opportunities to speak on the clauses.
I know every hon. Member ir trying
to make his own contribution. I shall
never forget that. I shall do justice
as much 2s is possible.

Shri B. C. Das (Ganjam South):
What about Stateg which 2re not
mentioned in the Bill, as for instance,
Orissa? The Members from Orissa
also have their own grievances. and
fhey want to put their case before
the House.

Mr. Speaker: As for Orissa, I am
calling Shri R. N. S. Deo. How is it

possible to call everyone of the 499
Members?

Shri Rishang Keishing (Outer Mani-
pur—Reserved—Sch. Tribes): What
about Manipur? That is a territory.

Mr. Speaker: They are also covered
by this Bill

Shri Rishang Keishing: But none
has been called from these territories
so far.

Mr. Speaker: 1 shall call the hon
Member also, though not today, at
least on the clauses.

Shri Radh; Raman: 1 waz saying
that the House is very thin now, and
hon. Members are feeling tired, hav-
ing sat here from eleven o'clock or-
wards. So, I would request that if
you could allot one or two or three
hours tomorrow, and give opportuni-
ties to some of the other speakers who
want to take part in the general dis-
cx;ssion, that might be better.

Mr. Speaker: My difficulty is this,
that it is not a question of two or
three speakers. Once again, all the
others who have not spoken will start
a general discussion. Then on the
clause-by-clause discussion, th: same
Members will also take part.

Shri Radha Raman: In thal case,
you may not allow them a second
chance.

Mr. Speaker: [ am not able to do
that.

An Hon. Member: When d. we ad-
journ?

Mr. Speaker: As soon as the hon
Member, Shri B. S. Murthy concludes.
Other hon. Members will certainly get
a chance on the various claures.

Shri R. N. S. Deo (Kalahandi-Bolan
gir): I want to speak,

Mr. Speaker: I have already said
that Orissa will get a chance. I will
allow him to speak. If the House is
willing to sit, I have no quarrel. Al-
ready Shri Veeraswamy has raised a
question that there is no quorum.

Shri B. S. Murthy: I was saying
that Andhras had accepted a {runcated
State at that particular moment when
the spirit of Andhras had been rouse.
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_sm Ferose Gandhi (Pratapg-rh
Distt.—West cum Rae Barcli Distt,
East): Up to what lime are we sit-
ting?

Mr. Speaker: Till the hon, Mem-
ber concludes.

‘Shri Radba Raman: Why not ask
him to finish tomorrow?

Some Hon, Members: That is right.

Shri Kanavade Patil: The dis-
cussion may be extended by two
hours.

Mr. Speaker: The hon. Memher can
finish today. I am willing to allow
all the 45 hours for general discussion
only. I have made up my mind to
sit. I have been doing so.

Shri_ Feroze Gandhi: But we have
1o maintain quorum.

Mr. Speaker: The hon, Member
should not ask for it.

Shri B. S. Murthy: The Central
Government said that if we raised the
question of Madras, we would not
get our province. We accepted that,
Then when.it came to the question of
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Bellary, it wag not given Wqf Andhras,
Then wh-n i was a question of Kolar,
it was not! ziven ‘o the Andhras, :nd
when it was a question of Sirivancha,
it was not given to the Andhras. In
the distribution of assets, Andhras
were not done justice. Even on the
question of a Legislative Council, the
Andhars were not given one.

Dr. Rama Rao; We do not want it.

Shri B. S. Murthy: With all these
defects, Andhras had accepted their
State. They waited for some time.
Today I think with the kind hand of
God, we are getting a better capital
and nearlv a crore of people. I am
saying all these things just to tell our
Maharashtrian friends that nothing
is lost if Bombay is kept awav from
them for five years (Interruptions).

An Hon. Member: Let us adjourn
now.

Shri B. §. Murthy: If you give me
ten minutes tomorrow, you will be

doing justice to me, because every-
body is anxious to go away.

Mr., Speaker: All right.
6-15 p.M.

The Lok Sabha then adjourned till
Eleven of the Clock on Tuesday, the
31st July, 1956.





